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Minutes of the Meeting No.10/17 scheduled on 21.09.2016 (actually held on 06.10.2016) under the 

Chairmanship of Shri Ajay Kumar Srivastava, Jt. DGFT 

XXXXXXX 

 

The following Members of the Committee were present in the meeting:-   

 

Shri Nand Lal, Consultant, Department of Industrial Policy and Promotion, Udyog Bhawan, New Delhi  

 

The Committee first considered minutes of the NC Meeting No.08/17 & 09/17 for confirmation and 

confirmed and adopted the same without any change.       

 

Note:- 

 

In certain cases the decision of the Norms Committee refers to the Recommendations/ Observations 

received from the concerned Technical Authority earlier cases of similar products. A scanned copy of 

such documents is placed at the end of the Minutes. The scanned copy uploaded is to be accepted. 

The   U. O. No. / O.M. No. of the scanned copy is reflected in the Minutes. 

 

Case No. M-137 
NC No. 10/17 
Dated 21.09.2016 (held on 
06.10.2016) 

M/s. Greenply Industries Ltd., Assam 
F. No. 01/83/50/744/AM14/DES-IV 
RLA. No. 02/24/40/079/AM14 
Lic. No. 0210195844 dt. 31.10.2013 

 

The Committee considered the case as per agenda. Committee decided to defer the case to examine 

the request of the firm. The case is re-listed for 26.10.2016. 

 

Case No. M-138 
NC No. 10/17 
Dated 21.09.2016 (held on 
06.10.2016) 

M/s. ADI Finechem Ltd., Ahmedabad 
F. No. 01/83/50/146/AM09/DES-IV 
RLA. No. 08/24/40/149/AM08 
Lic. No. 0810067303 dt. 21.09.2007 

 

The Committee considered the case as per agenda. Committee decided to defer the case to examine 

the request of the firm. The case is re-listed for 26.10.2016. 

 

Case No. M-139 
NC No. 10/17 
Dated 21.09.2016 (held on 
06.10.2016) 

M/s. Avery Dennison (India) Pvt. Ltd., New Delhi 
F. No. 01/83/50/47/AM16/DES-IV 
RLA. No. 05/23/40/357/AM15 
Lic. No. 0510392302 dt.05.12.2014 

 

 

The Committee considered the case as per agenda and decided to ratify norms based on the written 
recommendation of Deptt. of IPP vide their U.O. No.7/10/2016-TSW dated 03.10.2016, uploaded 
alongwith these minutes or as applied by the firm whichever is less under para 4.07 of HBP Vol.1. 
The minutes signed by Technical Authority have been placed at the end on this document. 
 
RA concerned may take necessary action under Para 4.7 of HBP as per above decision of NORMS 

COMMITTEE. 

 

Case No. M-140 
NC No. 10/17 
Dated 21.09.2016 (held on 
06.10.2016) 

M/s. Herbert Brown Pharmaceutical & Research Labs, Mumbai 
F. No. 01/83/50/08/AM17/DES-IV 
RLA. No. 03/94/40/593/AM16 
Lic. No. 0310799888 dt.30.10.2015 
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The Committee considered the case as per agenda. Committee decided to defer the case to examine 

the request of the firm. The case is re-listed for 26.10.2016. 

Case No. M-141 
NC No. 10/17 
Dated 21.09.2016 (held on 
06.10.2016) 

M/s. Herbert Brown Pharmaceutical & Research Labs, Mumbai 
F. No. 01/83/50/121/AM17/DES-IV 
RLA. No. 03/94/40/1006/AM16 
Lic. No. 0310802914 dt.29.02.2016 

 

The Committee considered the case as per agenda. Committee decided to defer the case to examine 

the request of the firm. The case is re-listed for 26.10.2016. 

 

Case No. M-142 
NC No. 10/17 
Dated 21.09.2016 (held on 
06.10.2016) 

M/s. Excel Crop Care Ltd., Mumbai  
F. No. 01/83/50/119/AM14/DES-IV  
RLA. No. 03/94/40/724/AM15    
Lic. No. 0310790839 dt.07.11.2014 

 

The Committee considered the case as per agenda for enhance the quantity, in the meeting held on 

21.09.2016. The Committee decided to enhance the quantity approved in Meeting No.8/83 dated 

16.09.2015 without any other change as under:- 

From 
 

Export item Qty Import item Qty. 

Chloropyriphos Technical 94% Min. 1 Kg Sodium Salt of Tri Chloro Pyridinol 85% 
Min.  

0.641 Kg 
 

 
To 

 

Export item Qty Import item Qty. 

Chloropyriphos Technical 94% Min. 
 

1 Kg 
 

Sodium Salt of Tri Chloro Pyridinol 85% 
Min.  

0.738 Kg 
 

 

RA concerned may take necessary action under Para 4.7 of HBP as per above decision of NORMS 

COMMITTEE. 

 

Case No. M-143 
NC No. 10/17 
Dated 21.09.2016 (held on 
06.10.2016) 

M/s. Excel Crop Care Ltd., Mumbai  
F. No. 01/83/50/641/AM15/DES-IV  
RLA. No. 03/94/40/285/AM15    
Lic. No. 0310786433 dt.04.07.2014 

 

The Committee considered the case as per agenda for enhance the quantity, in the meeting held on 

21.09.2016. The Committee decided to enhance the quantity approved in Meeting No. 8/83 dated 

16.09.2015 without any other change as under:- 

From 
 

Export item Qty Import item Qty. 

Chlorpyriphos 48% EC. 1 Litre 1. Sodium Salt of Tri Chloro Pyridinol 85% Min.  0.330 Kg 
 

2. Solvent C IX 0.282 Kg 

 
To 

 

Export item Qty Import item Qty. 
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Chlorpyriphos 48% EC. 1 Litre 1. Sodium Salt of Tri Chloro Pyridinol 85% Min.  0.376 Kg 
 

  2. Solvent C IX 0.488 Kg 

 

RA concerned may take necessary action under Para 4.7 of HBP as per above decision of NORMS 

COMMITTEE. 

Case No. M-144 
NC No. 10/17 
Dated 21.09.2016 (held on 
06.10.2016) 

M/s. Excel Crop Care Ltd., Mumbai  
F. No. 01/83/50/372/AM14/DES-IV  
RLA. No. 03/94/40/66/AM14    
Lic. No. 0310740469 dt.05.07.2013 

 

The Committee considered the case as per agenda for enhance the quantity, in the meeting held on 

21.09.2016. The Committee decided to enhance the quantity approved in Meeting No. 8/83 dated 

16.09.2015 without any other change as under:- 

From 
 

Export item Qty Import item Qty. 

Tebuconazole Technical 1 Kg 1,2,4 Triazole  0.167 Kg 

 
To 

 

Export item Qty Import item Qty. 

Tebuconazole Technical 1 Kg 1,2,4 Triazole  0.297 Kg 

 

RA concerned may take necessary action under Para 4.7 of HBP as per above decision of NORMS 

COMMITTEE. 

 

Case No. M-145 
NC No. 10/17 
Dated 21.09.2016 (held on 
06.10.2016) 

M/s. Speciality Papers Ltd., Mumbai 
F. No. 01/83/171/173/AM17/DES-IV  
RLA. No. 03/95/40/292/AM09    
Lic. No. 0310524403 dt.16.06.2009 
RLA. No.03/95/40/159/AM08 
Lic. No.0310537299 dt.11.09.2009 
RLA No.03/95/40/959/AM08 
Lic. No.0310525861 dt.25.06.2009 

 

The Committee considered the case as per agenda for amendment of input output norms/ clarification 

of export item OTS (One Time Carbon) Paper base Tissue Paper, in the meeting held on 21.09.2016. 

The Committee observed that OTS (One Time Carbon) Paper Base Tissue Paper and One Time 

Carbon Base Tissue paper are virtually the same and one product and recommend the description as 

requested by the firm for above mentioned Advance Licences. 

 

RA concerned may take necessary action under Para 4.7 of HBP as per above decision of NORMS 

COMMITTEE. 

Case No. M-146 
NC No. 10/17 
Dated 21.09.2016 (held on 
06.10.2016) 

M/s. Gargi Huttenes Albertus Pvt. Ltd., Mumbai 
F. No. 01/83/50/617/AM16/DES-IV  
RLA. No. 03/94/40/81/AM16    
Lic. No. 0310796568 dt.11.06.2015 
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The Committee considered the case as per Agenda and took the following decision. Firm will submit 

Central excise Certified consumption data to the RA at the time of redemption. RA would compare 

this with the quantity applied by the firm and allow lower of the two for redemption purposes. 

 

This above decision was taken in context of the Department of Chemicals and Petrochemicals letter 

(OM No. 46011/7/2014-PC.II dated 07.03.2016) expressing its inability in supporting the work related 

to fixation of Ad-hoc norms/SION under the Advance Authorization Scheme on account of shortage 

of technical manpower. 

RA concerned may take necessary action under Para 4.7 of HBP as per above decision of NORMS 

COMMITTEE. 

 

Case No. M-147 
NC No. 10/17 
Dated 21.09.2016 (held on 
06.10.2016) 

M/s. Hubergroup India Pvt. Ltd., Mumbai 
F. No. 01/83/50/216/AM17/DES-IV  
RLA. No. 03/94/40/588/AM16   
Lic. No. 0310800606 dt.02.12.2015 

 

The Committee considered the case as per agenda for amendment in description of import item and 
change the name of the firm, in the meeting held on 21.09.2016 based on the revised written 
recommendation of Deptt. of IPP vide their U.O. No.7/247/2016-TSW dated 29.09.2016, uploaded 
alongwith these minutes. The Committee decided to amend the description of import item and change 
the name of the firm approved in Meeting No.7/83 dated 13.07.2016 without any other change. The 
minutes signed by Technical Authority have been placed at the end on this document. 
 
RA concerned may take necessary action under Para 4.7 of HBP as per above decision of NORMS 

COMMITTEE. 

  

Case No. M-148 
NC No. 10/17 
Dated 21.09.2016 (held on 
06.10.2016) 

M/s. Hubergroup India Pvt. Ltd., Mumbai 
F. No. 01/83/50/214/AM17/DES-IV  
RLA. No. 03/94/40/679/AM16   
Lic. No. 0310800598 dt.02.12.2015 

 

The Committee considered the case as per agenda for amendment in description of export item, in 
the meeting held on 21.09.2016 based on the revised written recommendation of Deptt. of IPP vide 
their U.O. No.7/247/2016-TSW dated 29.09.2016, uploaded alongwith these minutes. The Committee 
decided to amend the description of export item approved in Meeting No.7/83 dated 13.07.2016 
without any other change. The minutes signed by Technical Authority have been placed at the end on 
this document. 
 
RA concerned may take necessary action under Para 4.7 of HBP as per above decision of NORMS 

COMMITTEE. 

Case No. M-149 
NC No. 10/17 
Dated 21.09.2016 (held on 
06.10.2016) 

M/s. Hubergroup India Pvt. Ltd., Mumbai 
F. No. 01/83/50/141/AM17/DES-IV  
RLA. No. 03/94/40/941/AM16   
Lic. No. 0310802463 dt.11.02.2015 

 

The Committee considered the case as per agenda for amendment in description of import item, in 
the meeting held on 21.09.2016 based on the revised written recommendation of Deptt. of IPP vide 
their U.O. No.7/247/2016-TSW dated 26.09.2016, uploaded alongwith these minutes. The Committee 
decided to amend the description of import item approved in Meeting No.8/83 dated 27.07.2016 
without any other change. The minutes signed by Technical Authority have been placed at the end on 
this document. 
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RA concerned may take necessary action under Para 4.7 of HBP as per above decision of NORMS 

COMMITTEE. 

 

Case No. M-150 
NC No. 10/17 
Dated 21.09.2016 (held on 
06.10.2016) 

M/s. Hubergroup India Pvt. Ltd., Mumbai 
F. No. 01/83/50/359/AM17/DES-IV  
RLA. No. 03/95/40/319/AM16   
Lic. No. 0310796158 dt.22.05.2015 

 

The Committee considered the case as per agenda for amendment in description of import item, in 
the meeting held on 21.09.2016 based on the revised written recommendation of Deptt. of IPP vide 
their U.O. No.7/247/2016-TSW dated 26.09.2016, uploaded alongwith these minutes. The Committee 
decided to amend the description of import item approved in Meeting No.8/83 dated 27.07.2016 
without any other change. The minutes signed by Technical Authority have been placed at the end on 
this document. 
 
RA concerned may take necessary action under Para 4.7 of HBP as per above decision of NORMS 

COMMITTEE. 

 

Case No. M-151 
NC No. 10/17 
Dated 21.09.2016 (held on 
06.10.2016) 

M/s. Hubergroup India Pvt. Ltd., Mumbai 
F. No. 01/83/50/142/AM17/DES-IV  
RLA. No. 03/94/40/795/AM16   
Lic. No. 0310802262 dt.05.12.2016 

 

The Committee considered the case as per agenda for amendment in description of import item Sl. 
No.8 against export item No.1 and enhance the quantity of import item No.11 against export item 
No.2, in the meeting held on 21.09.2016 based on the revised written recommendation of Deptt. of 
IPP vide their U.O. No.7/247/2016-TSW dated 04.10.2016, uploaded alongwith these minutes. The 
Committee decided to amend the description of import item and enhance the quantity approved in 
Meeting No.6/83 dated 22.06.2016 without any other change. The minutes signed by Technical 
Authority have been placed at the end on this document. 
 
RA concerned may take necessary action under Para 4.7 of HBP as per above decision of NORMS 

COMMITTEE. 

 

Case No. M-152 
NC No. 10/17 
Dated 21.09.2016 (held on 
06.10.2016) 

M/s. Asahi India Glass Ltd., Mumbai 
F. No. 01/83/50/375/AM09/DES-IV  
RLA. No. 03/94/40/138/AM09   
Lic. No. 0310474813 dt.27.08.2008 

 

The Committee considered the case as per agenda for clarification/ amendment in import/ export item 
at Sl. No.1, in the meeting held on 21.09.2016. The Committee decided to clarify/ amend the import/ 
export item at Sl. No.1 to read as “Import Item No.1 of Export item No.2 may be amended to 2.12 
Sq. Mtrs.” approved in Meeting No.22/83 dated 27.08.2008 without any other change.  
 
RA concerned may take necessary action under Para 4.7 of HBP as per above decision of NORMS 

COMMITTEE. 

 

Case No. M-153 
NC No. 10/17 
Dated 21.09.2016 (held on 
06.10.2016) 

M/s. Girdhars International, New Delhi 
F. No. 01/83/50/555/AM16/DES-IV  
RLA. No. 05/23/40/139/AM16   
Lic. No. 0510394765 dt.30.06.2015 

 

The Committee re-considered the case as per agenda in the meeting held on 21.09.2016. The 

Committee decided to ratify the norms as under:- 
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Import item Nos. – 1 to 3 & 5 to 8 as applied for by the firm 

Import item No. - 4 i.e. “Fragrance” Subject to 5% of FOB value 

RA concerned may take necessary action under Para 4.7 of HBP as per above decision of NORMS 

COMMITTEE. 

 

 

Case No. M-154 
NC No. 10/17 
Dated 21.09.2016 (held on 
06.10.2016) 

M/s. Girdhars International, New Delhi 
F. No. 01/83/50/37/AM17/DES-IV  
RLA. No. 05/23/40/415/AM16   
Lic. No. 0510397257 dt.08.01.2016 

 

The Committee re-considered the case as per agenda in the meeting held on 21.09.2016. The 

Committee decided to ratify the norms as under:- 

Import item Nos. – 1 to 3 & 5 to 8 as applied for by the firm 

Import item No. - 4 i.e. “Fragrance” Subject to 5% of FOB value 

RA concerned may take necessary action under Para 4.7 of HBP as per above decision of NORMS 

COMMITTEE. 

Case No. M-155 
NC No. 10/17 
Dated 21.09.2016 (held on 
06.10.2016) 

M/s. Bayer Cropscience Ltd., Mumbai 
F. No. 01/83/50/430/AM12/DES-IV  
RLA. No. 03/94/40/105/AM12   
Lic. No. 0310641792 dt.12.07.2011 

 

The Committee considered the case as per agenda for amendment in export item.  In the meeting 
held on 21.09.2016. The Committee decided to amend the export item approved in Meeting No. 39/83 
dated 28.12.2011 without any other change as under:- 
 

Export Item as per AA Import Item as per NC No. 39/83   
dt. 28.12.2011 

Import item recommended 
 

Imidacloprid 70 WG 
(Admire/ Confidor 70 WG) 

Imidacloprid 70 WG (Admire/ 
Condor 70 WG) 

Imidacloprid 70 WG (Admire/ 
Confidor 70 WG) 

 

RA concerned may take necessary action under Para 4.7 of HBP as per above decision of NORMS 

COMMITTEE. 

Case No. M-156 
NC No. 10/17 
Dated 21.09.2016 (held on 
06.10.2016) 

M/s. Takasago International (I) Pvt. Ltd., Chennai 
F. No. 01/83/50/177/AM16/DES-IV  
RLA. No. 04/24/40/279/AM15 
Lic. No. 0410160138 dt.12.02.2015 

 

The Committee considered the case as per Agenda and took the following decision. Firm will submit 

Central excise Certified consumption data to the RA at the time of redemption. RA would compare 

this with the quantity applied by the firm and allow lower of the two for redemption purposes. 

 

This above decision was taken in context of the Department of Chemicals and Petrochemicals letter 

(OM No. 46011/7/2014-PC.II dated 07.03.2016) expressing its inability in supporting the work related 
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to fixation of Ad-hoc norms/SION under the Advance Authorization Scheme on account of shortage 

of technical manpower. 

RA concerned may take necessary action under Para 4.7 of HBP as per above decision of NORMS 

COMMITTEE. 

 

 

 

 

 

 

 

 

Case No. M-157 
NC No. 10/17 
Dated 21.09.2016 (held on 
06.10.2016) 

M/s. Neelikon Food Dyes & Chemicals Ltd., Mumbai 
F. No. 01/83/50/344/AM15/DES-IV  
RLA. No. 03/95/40/236/AM15 
Lic. No. 0310786120 dt.27.06.2014 

 

The Committee considered the case as per agenda for enhancement of norms, in the meeting held on 

21.09.2016. The Committee decided to enhance the norms approved in Meeting No. 15/83 dated 

07.01.2015 without any other change as under:- 

 

Import item as per AA Import items with quantity as per 
NC  M. No.15/83 dt.07.01.15  

Import item recommended 
with quantity  

Demap Aldehyde [4- (N,N-
Diethylamino Salicyladehyde] 
 

0.5497 Kg 0.6948 Kg 

2-Amino Phenol–4– Sulfoanamide 
 

0.5355 Kg 0.6836 Kg 

Cyano Acetamide 0.2400 Kg 0.336 Kg 

 

RA concerned may take necessary action under Para 4.7 of HBP as per above decision of NORMS 

COMMITTEE. 
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Office of Directorate General of Foreign Trade  
New Delhi -0 

------------------------------------------------------------------------------ 
Para 4.7 Decision (DRAFT) 

MEETING NUMBER  : 10/83-ALC1/2016 MEETING DATE : 21.09.2016 

 

1 

Case No.:111/10/83-
ALC1/2016  

Party Name:MATANGI 
INDUSTRIES 

Meet No/Date:10/83-
ALC1/2016 
21.09.2016 

Status:Case 
Approved 

HQ File 
:01/83/050/00579/AM17/  

RLA File 
:08/24/040/00021/AM12/  

Lic.No/Date:0810099019 
05.05.2011 

Defer Date: 

Decision : The Committee considered the case as per Agenda and took the following decision. 

Firm will submit Central excise Certified consumption data to the RA at the time of redemption. 

RA would compare this with the quantity applied by the firm and allow lower of the two for 

redemption purposes. 

 

This above decision was taken in context of the Department of Chemicals and Petrochemicals 

letter (OM No. 46011/7/2014-PC.II dated 07.03.2016) expressing its inability in supporting the 

work related to fixation of Ad-hoc norms/SION under the Advance Authorization Scheme on 

account of shortage of technical manpower. 

RA concerned may take necessary action under Para 4.7 of HBP as per above decision of 

NORMS COMMITTEE. 

 

2 

Case No.:14/8/83-
ALC1/2016  

Party Name:VISHNU 
CHEMICALS LTD., 

Meet No/Date:10/83-
ALC1/2016 
21.09.2016 

Status:Case 
Approved 

HQ File 
:01/83/050/00311/AM17/  

RLA File 
:09/24/040/00582/AM11/  

Lic.No/Date:0910049621 
08.11.2011 

Defer Date: 

Decision: The Committee considered the case as per agenda. Based on the written 
recommendation of Deptt. of C&PC(Chem. Div) vide their OM.No.14010/170/2011-CH-II dated 
07.02.2012 on repeat basis, uploaded along with these minutes or as applied by the firm whichever 
is less under para 4.07 of HBP Vol.1. The minutes signed by Technical Authority have been placed 
at the end on this document. 
 
RA concerned may take necessary action under Para 4.7 of HBP as per above decision of 
NORMS COMMITTEE. 

 

3 

Case No.:113/10/83-
ALC1/2016  

Party Name:MATANGI 
INDUSTRIES 

Meet No/Date:10/83-
ALC1/2016 
21.09.2016 

Status:Case 
Approved 

HQ File 
:01/83/050/00581/AM17/  

RLA File 
:08/24/040/00329/AM13/  

Lic.No/Date:0810116986 
19.12.2012 

Defer Date: 

Decision: The Committee considered the case as per agenda. Based on the written 
recommendation of Deptt. of C&PC(Chem. Div) vide their OM.No.14010/68/2011-CH-II dated 
23.02.2012 on repeat basis, uploaded along with these minutes or as applied by the firm whichever 
is less under para 4.07 of HBP Vol.1. The minutes signed by Technical Authority have been placed 
at the end on this document. 
 
RA concerned may take necessary action under Para 4.7 of HBP as per above decision of 
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NORMS COMMITTEE. 

 

4 

Case No.:13/10/83-
ALC1/2016  

Party Name:ALOK 
MASTERBATCHES LTD., 

Meet No/Date:10/83-
ALC1/2016 
21.09.2016 

Status:Case 
Approved 

HQ File 
:01/83/050/00481/AM17/  

RLA File 
:05/23/040/00381/AM13/  

Lic.No/Date:0510341746 
27.12.2012 

Defer Date: 

Decision : The Committee considered the case as per agenda and decided to ratify the norms as 
applied for by the firm.  
 
RA concerned may take necessary action under Para 4.7 of HBP as per above decision of 
NORMS COMMITTEE. 

 

5 

Case No.:112/10/83-
ALC1/2016  

Party Name:MATANGI 
INDUSTRIES 

Meet No/Date:10/83-
ALC1/2016 
21.09.2016 

Status:Case 
Approved 

HQ File 
:01/83/050/00580/AM17/  

RLA File 
:08/24/040/00006/AM14/  

Lic.No/Date:0810120518 
25.04.2013 

Defer Date: 

Decision: The Committee considered the case as per agenda. Based on the written 
recommendation of Deptt. of C&PC(Chem. Div) vide their OM.No.14010/68/2011-CH-II dated 
07.01.2013 on repeat basis, uploaded along with these minutes or as applied by the firm whichever 
is less under para 4.07 of HBP Vol.1. The minutes signed by Technical Authority have been placed 
at the end on this document. 
 
RA concerned may take necessary action under Para 4.7 of HBP as per above decision of 
NORMS COMMITTEE. 

 

6 

Case No.:110/10/83-
ALC1/2016  

Party Name:MATANGI 
INDUSTRIES 

Meet No/Date:10/83-
ALC1/2016 
21.09.2016 

Status:Case 
Approved 

HQ File 
:01/83/050/00578/AM17/  

RLA File 
:08/24/040/00395/AM14/  

Lic.No/Date:0810128769 
10.02.2014 

Defer Date: 

Decision : The Committee considered the case as per Agenda and took the following decision. 

Firm will submit Central excise Certified consumption data to the RA at the time of redemption. 

RA would compare this with the quantity applied by the firm and allow lower of the two for 

redemption purposes. 

 

This above decision was taken in context of the Department of Chemicals and Petrochemicals 

letter (OM No. 46011/7/2014-PC.II dated 07.03.2016) expressing its inability in supporting the 

work related to fixation of Ad-hoc norms/SION under the Advance Authorization Scheme on 

account of shortage of technical manpower. 

RA concerned may take necessary action under Para 4.7 of HBP as per above decision of 
NORMS COMMITTEE. 

 

7 

Case No.:14/10/83-
ALC1/2014  

Party Name:BURDA 
DRUCK INDIA PVT LTD 

Meet No/Date:10/83-
ALC1/2016 
21.09.2016 

Status:Case 
Deferred 

HQ File 
:01/83/050/00244/AM15/  

RLA File 
:05/23/040/00039/AM15/  

Lic.No/Date:0510385795 
05.05.2014 

Defer 
Date:26.10.2016 

Decision :The Committee considered the case as per agenda and decided to defer the case for 
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wants of Comments from Deptt. of IPP. The case is re-listed for 26.10.2016. 

 
 
 

8 

Case No.:50/7/83-
ALC1/2015  

Party Name:GSC, GLASS 
LIMITED 

Meet No/Date:10/83-
ALC1/2016 
21.09.2016 

Status:Case 
Deferred 

HQ File 
:01/83/050/00464/AM16/  

RLA File 
:05/23/040/00035/AM15/  

Lic.No/Date:0510386561 
15.05.2014 

Defer 
Date:26.10.2016 

Decision :The Committee considered the case as per agenda and decided to defer the case for 
wants of Comments from Deptt. of IPP. The case is re-listed for 26.10.2016. 

 

9 

Case No.:43/10/83-
ALC1/2014  

Party Name:BANARAS 
BEADS LIMITED 

Meet No/Date:10/83-
ALC1/2016 
21.09.2016 

Status:Case 
Rejected 

HQ File 
:01/83/050/00273/AM15/  

RLA File 
:15/24/040/00008/AM15/  

Lic.No/Date:1510021990 
09.06.2014 

Defer Date: 

Decision : The Committee considered the case as per agenda and decided to reject the case as 
the firm did not reply the deficiency letter issued by Deptt. of IPP on 10.06.2016. 

 

10 

Case No.:35/13/83-
ALC1/2014  

Party Name:VISHNU 
CHEMICALS LTD., 

Meet No/Date:10/83-
ALC1/2016 
21.09.2016 

Status:Case 
Approved 

HQ File 
:01/83/050/00442/AM15/  

RLA File 
:09/24/040/00161/AM15/  

Lic.No/Date:0910060546 
26.06.2014 

Defer Date: 

Decision : The Committee considered the case as per agenda. Based on the written 
recommendation of Deptt. of C&PC(Chem. Div) vide their OM.No.14010/170/2011-CH-II dated 
19.12.2014 on repeat basis, uploaded along with these minutes or as applied by the firm 
whichever is less under para 4.07 of HBP Vol.1. The minutes signed by Technical Authority have 
been placed at the end on this document. 
 
RA concerned may take necessary action under Para 4.7 of HBP as per above decision of 
NORMS COMMITTEE. 

 

11 

Case No.:11/17/83-
ALC1/2014  

Party Name:ECOCAT INDIA 
PVT.LTD. 

Meet No/Date:10/83-
ALC1/2016 
21.09.2016 

Status:Case 
Approved 

HQ File 
:01/83/050/00621/AM15/  

RLA File 
:05/23/040/00247/AM15/  

Lic.No/Date:0510391109 
12.09.2014 

Defer Date: 

Decision : The Committee considered the case as per agenda and decided to ratify the norms as 
applied for by the firm.  
 
RA concerned may take necessary action under Para 4.7 of HBP as per above decision of 
NORMS COMMITTEE. 

 

12 

Case No.:81/10/83-
ALC1/2016  

Party Name:OREN 
HYDROCARBONS 
PRIVATE LTD. 

Meet No/Date:10/83-
ALC1/2016 
21.09.2016 

Status:Case 
Approved 

HQ File 
:01/83/050/00549/AM17/  

RLA File 
:04/24/040/00150/AM15/  

Lic.No/Date:0410159437 
18.09.2014 

Defer Date: 
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Decision: The Committee considered the case as per agenda. Based on the written 
recommendation of Deptt. of C&PC(Chem. Div) vide their OM.No.14010/20/2011-CH-II dated 
12.01.2016 on repeat basis, uploaded along with these minutes or as applied by the firm 
whichever is less under para 4.07 of HBP Vol.1. The minutes signed by Technical Authority have 
been placed at the end on this document. 
 
RA concerned may take necessary action under Para 4.7 of HBP as per above decision of 
NORMS COMMITTEE. 

 

13 

Case No.:57/2/83-
ALC1/2015  

Party Name:VIDHI 
DYESTUFFS 
MANUFACTURING 
LIMITED., 

Meet No/Date:10/83-
ALC1/2016 
21.09.2016 

Status:Case 
Approved 

HQ File 
:01/83/050/00130/AM16/  

RLA File 
:03/95/040/00749/AM15/  

Lic.No/Date:0310792654 
07.01.2015 

Defer Date: 

Decision : The Committee considered the case as per Agenda and took the following decision. 

Firm will submit Central excise Certified consumption data to the RA at the time of redemption. 

RA would compare this with the quantity applied by the firm and allow lower of the two for 

redemption purposes. 

 

This above decision was taken in context of the Department of Chemicals and Petrochemicals 

letter (OM No. 46011/7/2014-PC.II dated 07.03.2016) expressing its inability in supporting the 

work related to fixation of Ad-hoc norms/SION under the Advance Authorization Scheme on 

account of shortage of technical manpower. 

RA concerned may take necessary action under Para 4.7 of HBP as per above decision of 
NORMS COMMITTEE. 

 

14 

Case No.:19/4/83-
ALC1/2015  

Party Name:BRILLIANT 
PRINTERS PVT.LTD., 

Meet No/Date:10/83-
ALC1/2016 
21.09.2016 

Status:Case 
Deferred 

HQ File 
:01/83/050/00178/AM16/  

RLA File 
:07/24/040/00368/AM15/  

Lic.No/Date:0710107426 
14.01.2015 

Defer 
Date:26.10.2016 

Decision :The Committee considered the case as per agenda and decided to defer the case for 
wants of Comments from Deptt. of IPP. The case is re-listed for 26.10.2016. 

 

15 

Case No.:77/4/83-
ALC1/2015  

Party Name:RECKITT 
BENCKISER 
HEALTHCARE INDIA 
LIMITED 

Meet No/Date:10/83-
ALC1/2016 
21.09.2016 

Status:Case 
Deferred 

HQ File 
:01/83/050/00236/AM16/  

RLA File 
:05/24/040/00509/AM15/  

Lic.No/Date:0510392990 
27.01.2015 

Defer 
Date:26.10.2016 

Decision :The Committee considered the case as per agenda and decided to defer the case for 
wants of Comments from Deptt. of IPP. The case is re-listed for 26.10.2016. 

 

16 

Case No.:78/4/83-
ALC1/2015  

Party Name:RECKITT 
BENCKISER 
HEALTHCARE INDIA 
LIMITED 

Meet No/Date:10/83-
ALC1/2016 
21.09.2016 

Status:Case 
Deferred 

HQ File 
:01/83/050/00237/AM16/  

RLA File 
:05/24/040/00508/AM15/  

Lic.No/Date:0510393003 
28.01.2015 

Defer 
Date:26.10.2016 
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Decision :The Committee considered the case as per agenda and decided to defer the case for 
wants of Comments from Deptt. of IPP. The case is re-listed for 26.10.2016. 

 

17 

Case No.:7/6/83-
ALC1/2015  

Party Name:SHYAM 
CHEMICALS PRIVATE 
LIMITED 

Meet No/Date:10/83-
ALC1/2016 
21.09.2016 

Status:Case 
Deferred 

HQ File 
:01/83/050/00337/AM16/  

RLA File 
:03/95/040/00772/AM15/  

Lic.No/Date:0310793571 
04.02.2015 

Defer 
Date:16.10.2016 

Decision :The Committee considered the case as per agenda. Committee decided to defer the 
case to examine the request of the firm. The case is re-listed for 26.10.2016. 

 

18 

Case No.:10/9/83-
ALC1/2015  

Party Name:NEWAGE 
LAMINATORS PVT.LTD., 

Meet No/Date:10/83-
ALC1/2016 
21.09.2016 

Status:Case 
Deferred 

HQ File 
:01/83/050/00544/AM16/  

RLA File 
:05/24/040/00584/AM15/  

Lic.No/Date:0510393495 
09.03.2015 

Defer 
Date:26.10.2016 

Decision :D/L issued by Deptt. of IPP. The case is re-listed for 26.10.2016. 

 

19 

Case No.:101/9/83-
ALC1/2016  

Party Name:RECKITT 
BENCKISER HEALTHCARE 
INDIA LIMITED 

Meet No/Date:10/83-
ALC1/2016 
21.09.2016 

Status:Case 
Approved 

HQ File 
:01/83/050/00467/AM17/  

RLA File 
:05/24/040/00024/AM16/  

Lic.No/Date:0510393965 
24.04.2015 

Defer Date: 

Decision : The Committee considered the case as per agenda and decided to ratify norms based 
on the written recommendation of Deptt. of IPP vide their U.O. dated 06.10.2016, uploaded 
alongwith these minutes or as applied by the firm whichever is less under para 4.07 of HBP Vol.1. 
The minutes signed by Technical Authority have been placed at the end on this document. 
 
RA concerned may take necessary action under Para 4.7 of HBP as per above decision of 
NORMS COMMITTEE. 

 

20 

Case No.:4/2/83-
ALC1/2015  

Party Name:SHIV SHAKTI 
TIMBER INDUSTRIES 

Meet No/Date:10/83-
ALC1/2016 
21.09.2016 

Status:Case 
Deferred 

HQ File 
:01/83/050/00077/AM16/  

RLA File 
:09/24/040/00016/AM16/  

Lic.No/Date:0910061936 
27.04.2015 

Defer 
Date:26.10.2016 

Decision :The Committee considered the case as per agenda and decided to defer the case for 
examine the request of the firm. The case is re-listed for 26.10.2016. 

 

21 

Case No.:23/9/83-
ALC1/2015  

Party Name:BURDA 
DRUCK INDIA PVT LTD 

Meet No/Date:10/83-
ALC1/2016 
21.09.2016 

Status:Case 
Deferred 

HQ File 
:01/83/050/00557/AM16/  

RLA File 
:05/23/040/00125/AM16/  

Lic.No/Date:0510394779 
02.07.2015 

Defer 
Date:26.10.2016 

Decision :D/L issued by Deptt. of IPP. The case is re-listed for 26.10.2016. 

 

22 
Case No.:23/11/83-
ALC1/2015  

Party Name:SILVERLINE 
TAPES MFG. PVT. LTD., 

Meet No/Date:10/83-
ALC1/2016 
21.09.2016 

Status:Case 
Approved 
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HQ File 
:01/83/050/00652/AM16/  

RLA File 
:02/24/040/00096/AM16/  

Lic.No/Date:0210206059 
11.08.2015 

Defer Date: 

Decision : The Committee considered the case as per agenda and decided to ratify norms based 
on the written recommendation of Deptt. of IPP vide their U.O. No.7/152/2016-TSW dated 
14.09.2016, uploaded alongwith these minutes or as applied by the firm whichever is less under 
para 4.07 of HBP Vol.1. The minutes signed by Technical Authority have been placed at the end 
on this document. 
 
RA concerned may take necessary action under Para 4.7 of HBP as per above decision of 
NORMS COMMITTEE. 

 
 

23 

Case No.:96/7/83-
ALC1/2016  

Party Name:HELIOS 
PHARMACEUTICALS 
(DIV. OF P.K.T.P. LTD) 

Meet No/Date:10/83-
ALC1/2016 
21.09.2016 

Status:Case 
Deferred 

HQ File 
:01/83/050/00292/AM17/  

RLA File 
:08/24/040/00148/AM16/  

Lic.No/Date:0810135870 
17.08.2015 

Defer 
Date:26.10.2016 

Decision :The Committee considered the case as per agenda and decided to refer the case to 
Deptt. of Biotechnology, but the Hard Copy has not received from RA so far. The case is re-listed 
for 26.10.2016. 

 

24 

Case No.:74/11/83-
ALC1/2015  

Party Name:PARAM WOOD 
MOULDING PVT. LTD. 

Meet No/Date:10/83-
ALC1/2016 
21.09.2016 

Status:Case 
Approved 

HQ File 
:01/83/050/00703/AM16/  

RLA File 
:03/95/040/00378/AM16/  

Lic.No/Date:0310798479 
26.08.2015 

Defer Date: 

Decision : The Committee considered the case as per agenda and decided to ratify norms based 
on the written recommendation of Deptt. of IPP vide their U.O. No.7/266/2015-TSW dated 
04.10.2016, uploaded alongwith these minutes or as applied by the firm whichever is less under 
para 4.07 of HBP Vol.1. The minutes signed by Technical Authority have been placed at the end 
on this document. 
 
RA concerned may take necessary action under Para 4.7 of HBP as per above decision of 
NORMS COMMITTEE. 

 

25 

Case No.:17/10/83-
ALC1/2016  

Party Name:LOXIM 
INDUSTRIES LIMITED 

Meet No/Date:10/83-
ALC1/2016 
21.09.2016 

Status:Case 
Approved 

HQ File 
:01/83/050/00485/AM17/  

RLA File 
:08/24/040/00170/AM16/  

Lic.No/Date:0810135968 
01.09.2015 

Defer Date: 

Decision: The Committee considered the case as per agenda. Based on the written 
recommendation of Deptt. of C&PC(Chem. Div) vide their OM.No.14010/65/2014-CH-II dated 
11.02.2016 on repeat basis, uploaded along with these minutes or as applied by the firm 
whichever is less under para 4.07 of HBP Vol.1. The minutes signed by Technical Authority have 
been placed at the end on this document. 
 
RA concerned may take necessary action under Para 4.7 of HBP as per above decision of 
NORMS COMMITTEE. 

 

26 
Case No.:1/9/83-
ALC1/2015  

Party Name:ITC LIMITED Meet No/Date:10/83-
ALC1/2016 
21.09.2016 

Status:Case 
Deferred 
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HQ File 
:01/83/050/00535/AM16/  

RLA File 
:09/24/040/00310/AM16/  

Lic.No/Date:0910062577 
09.09.2015 

Defer 
Date:26.10.2016 

Decision :The Committee considered the case as per agenda and decided to defer the case. U.O. 
to be issued to Deptt. of IPP. The case is re-listed for 26.10.2016. 

 

27 

Case No.:2/9/83-
ALC1/2015  

Party Name:ITC LIMITED Meet No/Date:10/83-
ALC1/2016 
21.09.2016 

Status:Case 
Deferred 

HQ File 
:01/83/050/00536/AM16/  

RLA File 
:09/24/040/00314/AM16/  

Lic.No/Date:0910062578 
09.09.2015 

Defer 
Date:26.10.2016 

Decision :The Committee considered the case as per agenda and decided to defer the case. U.O. 
to be issued to Deptt. of IPP. The case is re-listed for 26.10.2016. 

 

28 

Case No.:3/9/83-
ALC1/2015  

Party Name:ITC LIMITED Meet No/Date:10/83-
ALC1/2016 
21.09.2016 

Status:Case 
Deferred 

HQ File 
:01/83/050/00537/AM16/  

RLA File 
:09/24/040/00311/AM16/  

Lic.No/Date:0910062579 
09.09.2015 

Defer 
Date:26.10.2016 

Decision :The Committee considered the case as per agenda and decided to defer the case. U.O. 
to be issued to Deptt. of IPP. The case is re-listed for 26.10.2016. 

 

29 

Case No.:4/9/83-
ALC1/2015  

Party Name:ITC LIMITED Meet No/Date:10/83-
ALC1/2016 
21.09.2016 

Status:Case 
Deferred 

HQ File 
:01/83/050/00538/AM16/  

RLA File 
:09/24/040/00309/AM16/  

Lic.No/Date:0910062580 
09.09.2015 

Defer 
Date:26.10.2016 

Decision :The Committee considered the case as per agenda and decided to defer the case. U.O. 
to be issued to Deptt. of IPP. The case is re-listed for 26.10.2016. 

 

30 

Case No.:58/11/83-
ALC1/2015  

Party Name:VEDI CARE 
AYURVEDA PVT. LTD. 

Meet No/Date:10/83-
ALC1/2016 
21.09.2016 

Status:Case 
Approved 

HQ File 
:01/83/050/00687/AM16/  

RLA File 
:05/24/040/00064/AM16/  

Lic.No/Date:0510395615 
15.09.2015 

Defer Date: 

Decision : The Committee considered the case as per agenda and decided to ratify norms based 
on the written recommendation of Deptt. of IPP vide their U.O. No.7/252/2016-TSW dated 
04.10.2016, uploaded alongwith these minutes or as applied by the firm whichever is less under 
para 4.07 of HBP Vol.1. The minutes signed by Technical Authority have been placed at the end 
on this document. 
 
RA concerned may take necessary action under Para 4.7 of HBP as per above decision of 
NORMS COMMITTEE. 

 

31 

Case No.:50/1/83-
ALC1/2016  

Party Name:BILT 
GRAPHIC PAPER 
PRODUCTS LTD. 

Meet No/Date:10/83-
ALC1/2016 
21.09.2016 

Status:Case 
Deferred 

HQ File 
:01/83/050/00899/AM16/  

RLA File 
:31/83/040/00145/AM15/  

Lic.No/Date:3110065695 
01.10.2015 

Defer 
Date:26.10.2016 

Decision :The Committee considered the case as per agenda and decided to defer the case. U.O. 
to be issued to Deptt. of IPP. The case is re-listed for 26.10.2016. 
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32 

Case No.:11/12/83-
ALC1/2015  

Party Name:RECKITT 
BENCKISER 
HEALTHCARE INDIA 
LIMITED 

Meet No/Date:10/83-
ALC1/2016 
21.09.2016 

Status:Case 
Deferred 

HQ File 
:01/83/050/00739/AM16/  

RLA File 
:05/24/040/00338/AM16/  

Lic.No/Date:0510395992 
20.10.2015 

Defer 
Date:26.10.2016 

Decision :The Committee considered the case as per agenda and decided to defer the case. U.O. 
to be issued to Deptt. of IPP. The case is re-listed for 26.10.2016. 

 
 
 
 
 
 

33 

Case No.:46/17/83-
ALC1/2015  

Party Name:SMI COATED 
PRODUCTS PVT. LTD. 

Meet No/Date:10/83-
ALC1/2016 
21.09.2016 

Status:Case 
Approved 

HQ File 
:01/83/050/00840/AM16/  

RLA File 
:03/95/040/00203/AM16/  

Lic.No/Date:0310799663 
26.10.2015 

Defer Date: 

Decision : The Committee considered the case as per agenda and decided to ratify norms based 
on the written recommendation of Deptt. of IPP vide their U.O. No.7/9/2016-TSW dated 
05.10.2016, uploaded alongwith these minutes or as applied by the firm whichever is less under 
para 4.07 of HBP Vol.1. The minutes signed by Technical Authority have been placed at the end 
on this document. 
 
RA concerned may take necessary action under Para 4.7 of HBP as per above decision of 
NORMS COMMITTEE. 

 

34 

Case No.:18/17/83-
ALC1/2015  

Party Name:STIC-ON 
PAPERS PVT LTD 

Meet No/Date:10/83-
ALC1/2016 
21.09.2016 

Status:Case 
Deferred 

HQ File 
:01/83/050/00812/AM16/  

RLA File 
:09/24/040/00276/AM16/  

Lic.No/Date:0910062775 
27.10.2015 

Defer 
Date:26.10.2016 

Decision :The Committee considered the case as per agenda and decided to defer the case. U.O. 
to be issued to Deptt. of IPP. The case is re-listed for 26.10.2016. 

 

35 

Case No.:7/17/83-
ALC1/2015  

Party Name:SECURE 
PRINT SOLUTIONS 
PRIVATE LIMITED 

Meet No/Date:10/83-
ALC1/2016 
21.09.2016 

Status:Case 
Approved 

HQ File 
:01/83/050/00801/AM16/  

RLA File 
:02/24/040/00145/AM16/  

Lic.No/Date:0210206249 
29.10.2015 

Defer Date: 

Decision : The Committee considered the case as per agenda and decided to ratify norms based 
on the written recommendation of Deptt. of IPP vide their U.O. No.7/106/2016-TSW dated 
09.08.2016, uploaded alongwith these minutes or as applied by the firm whichever is less under 
para 4.07 of HBP Vol.1. The minutes signed by Technical Authority have been placed at the end 
on this document. 
 
RA concerned may take necessary action under Para 4.7 of HBP as per above decision of 
NORMS COMMITTEE. 

 

36 Case No.:16/17/83- Party Name:STIC-ON Meet No/Date:10/83- Status:Case 
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ALC1/2015  PAPERS PVT LTD ALC1/2016 
21.09.2016 

Deferred 

HQ File 
:01/83/050/00810/AM16/  

RLA File 
:09/24/040/00269/AM16/  

Lic.No/Date:0910062792 
29.10.2015 

Defer 
Date:26.10.2016 

Decision :The Committee considered the case as per agenda and noted that hard copy from RA 
has been received and sent to Deptt. of IPP for providing the comments. U.O issued on 
21.06.2016. The case is re-listed for 26.10.2016. 

 

37 

Case No.:29/17/83-
ALC1/2015  

Party Name:STYLAM 
INDUSTRIES LTD., 

Meet No/Date:10/83-
ALC1/2016 
21.09.2016 

Status:Case 
Approved 

HQ File 
:01/83/050/00823/AM16/  

RLA File 
:22/24/040/00061/AM16/  

Lic.No/Date:2210015340 
30.10.2015 

Defer Date: 

Decision : The Committee considered the case as per agenda and decided to ratify norms based 
on the written recommendation of Deptt. of IPP vide their U.O. No.7/264/2016-TSW dated 
13.10.2016, uploaded alongwith these minutes or as applied by the firm whichever is less under 
para 4.07 of HBP Vol.1. The minutes signed by Technical Authority have been placed at the end 
on this document. 
 
RA concerned may take necessary action under Para 4.7 of HBP as per above decision of 
NORMS COMMITTEE. 

 

38 

Case No.:5/4/83-
ALC1/2016  

Party Name:ASTRON 
PACKAGING LTD 

Meet No/Date:10/83-
ALC1/2016 
21.09.2016 

Status:Case 
Deferred 

HQ File 
:01/83/050/00057/AM17/  

RLA File 
:08/24/040/00250/AM16/  

Lic.No/Date:0810136395 
30.10.2015 

Defer 
Date:26.10.2016 

Decision :The Committee considered the case as per agenda and decided to defer the case. U.O. 
to be issued to Deptt. of IPP. The case is re-listed for 26.10.2016. 

 

39 

Case No.:54/10/83-
ALC1/2016  

Party Name:SNAM 
ABRASIVES PVT. LTD., 

Meet No/Date:10/83-
ALC1/2016 
21.09.2016 

Status:Case 
Approved 

HQ File 
:01/83/050/00522/AM17/  

RLA File 
:07/24/040/00219/AM16/  

Lic.No/Date:0710108985 
02.11.2015 

Defer Date: 

Decision : The Committee considered the case as per agenda and decided to ratify norms based 
on the written recommendation of Deptt. of IPP vide their U.O. dated 20.10.2016, uploaded 
alongwith these minutes or as applied by the firm whichever is less under para 4.07 of HBP Vol.1. 
The minutes signed by Technical Authority have been placed at the end on this document. 
 
RA concerned may take necessary action under Para 4.7 of HBP as per above decision of 
NORMS COMMITTEE. 

 

40 

Case No.:14/17/83-
ALC1/2015  

Party Name:DELTA 
EXPORTS 
INTERNATIONAL 

Meet No/Date:10/83-
ALC1/2016 
21.09.2016 

Status:Case 
Deferred 

HQ File 
:01/83/050/00808/AM16/  

RLA File 
:05/23/040/00331/AM16/  

Lic.No/Date:0510396219 
04.11.2015 

Defer 
Date:26.10.2016 

Decision :The Committee considered the case as per agenda and noted that hard copy from RA 
has been received and sent to Deptt. of IPP for providing the comments. U.O issued on 
20.06.2016. The case is re-listed for 26.10.2016. 
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41 

Case No.:54/1/83-
ALC1/2016  

Party Name:GLOBUS 
INTERNATIONAL 
COATERS PVT. LTD, 

Meet No/Date:10/83-
ALC1/2016 
21.09.2016 

Status:Case 
Deferred 

HQ File 
:01/83/050/00903/AM16/  

RLA File 
:03/94/040/00605/AM16/  

Lic.No/Date:0310800021 
04.11.2015 

Defer 
Date:26.10.2016 

Decision :The Committee considered the case as per agenda. Committee decided to defer the 
case for comments of Deptt. of IPP, U.O. to be issued. The case is re-listed for 26.10.2016. 

 

42 

Case No.:99/11/83-
ALC1/2015  

Party Name:SMI COATED 
PRODUCTS PVT. LTD. 

Meet No/Date:10/83-
ALC1/2016 
21.09.2016 

Status:Case 
Approved 

HQ File 
:01/83/050/00728/AM16/  

RLA File 
:03/95/040/00582/AM16/  

Lic.No/Date:0310800121 
06.11.2015 

Defer Date: 

Decision : The Committee considered the case as per agenda and decided to ratify norms based 
on the written recommendation of Deptt. of IPP vide their U.O. No.7/9/2016-TSW dated 
05.10.2016, uploaded alongwith these minutes or as applied by the firm whichever is less under 
para 4.07 of HBP Vol.1. The minutes signed by Technical Authority have been placed at the end 
on this document. 
 
RA concerned may take necessary action under Para 4.7 of HBP as per above decision of 
NORMS COMMITTEE. 

 

43 

Case No.:64/10/83-
ALC1/2016  

Party Name:ESTEEM 
INDUSTRIES PVT. LTD, 

Meet No/Date:10/83-
ALC1/2016 
21.09.2016 

Status:Case 
Approved 

HQ File 
:01/83/050/00532/AM17/  

RLA File 
:17/24/040/00078/AM16/  

Lic.No/Date:1710006205 
09.11.2015 

Defer Date: 

Decision : The Committee considered the case as per Agenda and took the following decision. 

Firm will submit Central excise Certified consumption data to the RA at the time of redemption. 

RA would compare this with the quantity applied by the firm and allow lower of the two for 

redemption purposes. 

 

This above decision was taken in context of the Department of Chemicals and Petrochemicals 

letter (OM No. 46011/7/2014-PC.II dated 07.03.2016) expressing its inability in supporting the 

work related to fixation of Ad-hoc norms/SION under the Advance Authorization Scheme on 

account of shortage of technical manpower. 

RA concerned may take necessary action under Para 4.7 of HBP as per above decision of 
NORMS COMMITTEE. 

 

44 

Case No.:5/17/83-
ALC1/2015  

Party Name:KALIMA 
GRANITES 

Meet No/Date:10/83-
ALC1/2016 
21.09.2016 

Status:Case 
Deferred 

HQ File 
:01/83/050/00799/AM16/  

RLA File 
:04/24/040/00173/AM16/  

Lic.No/Date:0410161319 
17.11.2015 

Defer 
Date:26.10.2016 

Decision :The Committee considered the case as per agenda and decided to sent a copy of 
application to Deptt. of IPP. U.O. to be sent. The case is re-listed for 26.10.2016. 

 

45 
Case No.:48/1/83-
ALC1/2016  

Party Name:U.V.RESINS 
PRIVATE LIMITED 

Meet No/Date:10/83-
ALC1/2016 

Status:Case 
Deferred 
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21.09.2016 

HQ File 
:01/83/050/00897/AM16/  

RLA File 
:56/24/040/00017/AM16/  

Lic.No/Date:5610004751 
20.11.2015 

Defer 
Date:26.10.2016 

Decision :The Committee considered the case as per agenda and decided to sent a copy of 
application to Deptt. of IPP. U.O. to be sent. The case is re-listed for 26.10.2016. 

 

46 

Case No.:46/1/83-
ALC1/2016  

Party Name:INDUSTRIAL 
FILTERS & FABRICS P. 
LIMITED., 

Meet No/Date:10/83-
ALC1/2016 
21.09.2016 

Status:Case 
Deferred 

HQ File 
:01/83/050/00895/AM16/  

RLA File 
:56/24/040/00034/AM16/  

Lic.No/Date:5610004754 
24.11.2015 

Defer 
Date:26.10.2016 

Decision :The Committee considered the case as per agenda and decided to sent a copy of 
application to Deptt. of IPP. U.O. to be sent. The case is re-listed for 26.10.2016. 

 
 
 
 
 
 
 

47 

Case No.:49/1/83-
ALC1/2016  

Party Name:J.D. JONES 
& CO. PVT. LTD. 

Meet No/Date:10/83-
ALC1/2016 
21.09.2016 

Status:Case 
Deferred 

HQ File 
:01/83/050/00898/AM16/  

RLA File 
:02/24/040/00153/AM16/  

Lic.No/Date:0210206292 
24.11.2015 

Defer 
Date:26.10.2016 

Decision :The Committee considered the case as per agenda and decided to sent a copy of 
application to Deptt. of IPP. U.O. to be sent. The case is re-listed for 26.10.2016. 

 

48 

Case No.:85/10/83-
ALC1/2016  

Party Name:ATLANTIC 
CARE CHEMICALS 

Meet No/Date:10/83-
ALC1/2016 
21.09.2016 

Status:Case 
Approved 

HQ File 
:01/83/050/00553/AM17/  

RLA File 
:10/24/040/00071/AM16/  

Lic.No/Date:1010059323 
24.11.2015 

Defer Date: 

Decision : The Committee considered the case as per Agenda and took the following decision. 

Firm will submit Central excise Certified consumption data to the RA at the time of redemption. 

RA would compare this with the quantity applied by the firm and allow lower of the two for 

redemption purposes. 

 

This above decision was taken in context of the Department of Chemicals and Petrochemicals 

letter (OM No. 46011/7/2014-PC.II dated 07.03.2016) expressing its inability in supporting the 

work related to fixation of Ad-hoc norms/SION under the Advance Authorization Scheme on 

account of shortage of technical manpower. 

RA concerned may take necessary action under Para 4.7 of HBP as per above decision of 
NORMS COMMITTEE. 

 

49 

Case No.:41/1/83-
ALC1/2016  

Party Name:BILT 
GRAPHIC PAPER 
PRODUCTS LTD. 

Meet No/Date:10/83-
ALC1/2016 
21.09.2016 

Status:Case 
Deferred 

HQ File RLA File Lic.No/Date:3110065771 Defer 
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:01/83/050/00890/AM16/  :31/83/040/00114/AM16/  26.11.2015 Date:26.10.2016 

Decision :The Committee considered the case as per agenda and decided to sent a copy of 
application to Deptt. of IPP. U.O. to be sent. The case is re-listed for 26.10.2016. 

 

50 

Case No.:84/10/83-
ALC1/2016  

Party Name:PROEC 
ENERGY LIMITED 

Meet No/Date:10/83-
ALC1/2016 
21.09.2016 

Status:Case 
Approved 

HQ File 
:01/83/050/00552/AM17/  

RLA File 
:05/24/040/00352/AM16/  

Lic.No/Date:051039650
6 
03.12.2015 

Defer Date: 

Decision : The Committee considered the case as per agenda and discussed the request of the 
firm for fixation of norms. The Committee decided to ratify the following norms as under:- 
 

Export Item Qty. Import Item Qty. 

Sized and Specially Formulated 
Graphite Sealant (Minus) -40 Mesh 

1250000 Kg Graphite Fines (Minus) 
-35 Mesh 

1462500 MT 

 

RA concerned may take necessary action under Para 4.7 of HBP as per above decision of 
NORMS COMMITTEE. 

 
 
 
 

51 

Case No.:22/7/83-
ALC1/2016  

Party Name:GLOBUS 
INTERNATIONAL 
COATERS PVT. LTD, 

Meet No/Date:10/83-
ALC1/2016 
21.09.2016 

Status:Case 
Approved 

HQ File 
:01/83/050/00218/AM17/  

RLA File 
:03/94/040/00772/AM16/  

Lic.No/Date:0310801297 
22.12.2015 

Defer Date: 

Decision : The Committee considered the case as per agenda and decided to ratify norms based 
on the written recommendation of Deptt. of IPP vide their U.O. No.7/236/2016-TSW dated 
05.10.2016, uploaded alongwith these minutes or as applied by the firm whichever is less under 
para 4.07 of HBP Vol.1. The minutes signed by Technical Authority have been placed at the end 
on this document. 
 
RA concerned may take necessary action under Para 4.7 of HBP as per above decision of 
NORMS COMMITTEE. 

 

52 

Case No.:54/7/83-
ALC1/2016  

Party Name:STIC-ON 
PAPERS PVT LTD 

Meet No/Date:10/83-
ALC1/2016 
21.09.2016 

Status:Case 
Approved 

HQ File 
:01/83/050/00250/AM17/  

RLA File 
:09/24/040/00558/AM16/  

Lic.No/Date:0910063049 
30.12.2015 

Defer Date: 

Decision : The Committee considered the case as per agenda and decided to ratify norms based 
on the written recommendation of Deptt. of IPP vide their U.O. No.7/29/2016-TSW dated 
09.09.2016, uploaded alongwith these minutes or as applied by the firm whichever is less under 
para 4.07 of HBP Vol.1. The minutes signed by Technical Authority have been placed at the end 
on this document. 
 
RA concerned may take necessary action under Para 4.7 of HBP as per above decision of 
NORMS COMMITTEE. 

 

53 Case No.:55/7/83- Party Name:STIC-ON Meet No/Date:10/83- Status:Case 
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ALC1/2016  PAPERS PVT LTD ALC1/2016 
21.09.2016 

Approved 

HQ File 
:01/83/050/00251/AM17/  

RLA File 
:09/24/040/00557/AM16/  

Lic.No/Date:0910063051 
30.12.2015 

Defer Date: 

Decision : The Committee considered the case as per agenda and decided to ratify norms based 
on the written recommendation of Deptt. of IPP vide their U.O. No.7/29/2016-TSW dated 
05.10.2016, uploaded alongwith these minutes or as applied by the firm whichever is less under 
para 4.07 of HBP Vol.1. The minutes signed by Technical Authority have been placed at the end 
on this document. 
 
RA concerned may take necessary action under Para 4.7 of HBP as per above decision of 
NORMS COMMITTEE. 

 

54 

Case No.:50/7/83-
ALC1/2016  

Party Name:REX TONE 
INDUSTRIES LTD. 

Meet No/Date:10/83-
ALC1/2016 
21.09.2016 

Status:Case 
Approved 

HQ File 
:01/83/050/00246/AM17/  

RLA File 
:03/95/040/00721/AM16/  

Lic.No/Date:0310801550 
05.01.2016 

Defer Date: 

Decision : The Committee considered the case as per agenda and decided to ratify norms based 
on the written recommendation of Deptt. of IPP vide their U.O. No.7/230/2016-TSW dated 
05.10.2016, uploaded alongwith these minutes or as applied by the firm whichever is less under 
para 4.07 of HBP Vol.1. The minutes signed by Technical Authority have been placed at the end 
on this document. 
 
RA concerned may take necessary action under Para 4.7 of HBP as per above decision of 
NORMS COMMITTEE. 

 

55 

Case No.:52/8/83-
ALC1/2016  

Party Name:GUJARAT 
BOROSIL LIMITED 

Meet No/Date:10/83-
ALC1/2016 
21.09.2016 

Status:Case 
Deferred 

HQ File 
:01/83/050/00349/AM17/  

RLA File 
:03/94/040/00826/AM16/  

Lic.No/Date:0310801687 
11.01.2016 

Defer 
Date:26.10.2016 

Decision :The Committee considered the case as per agenda. Committee decided to sent a copy 
of application to Deptt. of IPP. U.O. to be issued. The case is re-listed for 26.10.2016. 

 

56 

Case No.:75/10/83-
ALC1/2016  

Party Name:ATUL LIMITED, Meet No/Date:10/83-
ALC1/2016 
21.09.2016 

Status:Case 
Approved 

HQ File 
:01/83/050/00543/AM17/  

RLA File 
:52/24/040/00056/AM16/  

Lic.No/Date:5210041747 
27.01.2016 

Defer Date: 

Decision : The Committee considered the case as per agenda. Based on the written 
recommendation of Deptt. of C&PC(Chem. Div) vide their OM.No.14010/12/2011-CH-II dated 
05.01.2015 on repeat basis, uploaded along with these minutes or as applied by the firm 
whichever is less under para 4.07 of HBP Vol.1. The minutes signed by Technical Authority have 
been placed at the end on this document. 
 
RA concerned may take necessary action under Para 4.7 of HBP as per above decision of 
NORMS COMMITTEE. 

 

57 
Case No.:76/10/83-
ALC1/2016  

Party Name:ATUL LIMITED, Meet No/Date:10/83-
ALC1/2016 
21.09.2016 

Status:Case 
Approved 
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HQ File 
:01/83/050/00544/AM17/  

RLA File 
:52/24/040/00055/AM16/  

Lic.No/Date:5210041746 
27.01.2016 

Defer Date: 

Decision : The Committee considered the case as per agenda. Based on the written 
recommendation of Deptt. of C&PC(Chem. Div) vide their OM.No.14010/12/2011-CH-II dated 
13.08.2012 on repeat basis, uploaded along with these minutes or as applied by the firm 
whichever is less under para 4.07 of HBP Vol.1. The minutes signed by Technical Authority have 
been placed at the end on this document. 
 
RA concerned may take necessary action under Para 4.7 of HBP as per above decision of 
NORMS COMMITTEE. 

 

58 

Case No.:77/10/83-
ALC1/2016  

Party Name:ATUL LIMITED, Meet No/Date:10/83-
ALC1/2016 
21.09.2016 

Status:Case 
Approved 

HQ File 
:01/83/050/00545/AM17/  

RLA File 
:52/24/040/00054/AM16/  

Lic.No/Date:5210041745 
27.01.2016 

Defer Date: 

Decision : The Committee considered the case as per agenda. Based on the written 
recommendation of Deptt. of C&PC(Chem. Div) vide their OM.No.14010/40/2006-CH-II dated 
25.08.2010 on repeat basis, uploaded along with these minutes or as applied by the firm 
whichever is less under para 4.07 of HBP Vol.1. The minutes signed by Technical Authority have 
been placed at the end on this document. 
 
RA concerned may take necessary action under Para 4.7 of HBP as per above decision of 
NORMS COMMITTEE. 

 

59 

Case No.:122/4/83-
ALC1/2016  

Party Name:MONTEX 
GLASS FIBRE IND PVT 
LTD 

Meet No/Date:10/83-
ALC1/2016 
21.09.2016 

Status:Case 
Rejected 

HQ File 
:01/83/050/00174/AM17/  

RLA File 
:03/95/040/00863/AM16/  

Lic.No/Date:0310802448 
10.02.2016 

Defer Date: 

Decision : The Committee considered the case as per agenda and decided to reject the case as 
the firm did not reply the deficiency letter issued by Deptt. of IPP on 06.07.2016 and subsequent 
reminder on 17.08.2016. 

 

60 

Case No.:94/4/83-
ALC1/2016  

Party Name:GLOBUS 
INTERNATIONAL 
COATERS PVT. LTD, 

Meet No/Date:10/83-
ALC1/2016 
21.09.2016 

Status:Case 
Deferred 

HQ File 
:01/83/050/00146/AM17/  

RLA File 
:03/94/040/00950/AM16/  

Lic.No/Date:0310802471 
11.02.2016 

Defer 
Date:26.10.2016 

Decision :The Committee considered the case as per agenda. Committee decided to sent a copy 
of application to Deptt. of IPP. U.O. to be issued. The case is re-listed for 26.10.2016. 

 

61 

Case No.:94/10/83-
ALC1/2016  

Party Name:VIC 
INDUSTRIES, 

Meet No/Date:10/83-
ALC1/2016 
21.09.2016 

Status:Case 
Deferred 

HQ File 
:01/83/050/00562/AM17/  

RLA File 
:17/24/040/00123/AM16/  

Lic.No/Date:1710006272 
12.02.2016 

Defer 
Date:26.10.2016 

Decision :The Committee considered the case as per agenda. Committee decided to sent a copy 
of application to Deptt. of IPP. U.O. to be issued. The case is re-listed for 26.10.2016. 

 

62 Case No.:73/4/83- Party Name:GLOBUS Meet No/Date:10/83- Status:Case 
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ALC1/2016  INTERNATIONAL 
COATERS PVT. LTD, 

ALC1/2016 
21.09.2016 

Deferred 

HQ File 
:01/83/050/00125/AM17/  

RLA File 
:03/94/040/00982/AM16/  

Lic.No/Date:0310802686 
18.02.2016 

Defer 
Date:26.10.2016 

Decision :The Committee considered the case as per agenda. Committee decided to sent a copy 
of application to Deptt. of IPP. U.O. to be issued. The case is re-listed for 26.10.2016. 

 

63 

Case No.:3/4/83-
ALC1/2016  

Party Name:LOPAREX 
INDIA PRIVATE LIMITED 

Meet No/Date:10/83-
ALC1/2016 
21.09.2016 

Status:Case 
Deferred 

HQ File 
:01/83/050/00055/AM17/  

RLA File 
:03/95/040/00899/AM16/  

Lic.No/Date:0310802704 
19.02.2016 

Defer 
Date:26.10.2016 

Decision :The Committee considered the case as per agenda. Committee decided to sent a copy 
of application to Deptt. of IPP. U.O. to be issued. The case is re-listed for 26.10.2016. 

 

64 

Case No.:15/10/83-
ALC1/2016  

Party Name:POLYFILL 
TECHNOLOGIES PVT LTD 

Meet No/Date:10/83-
ALC1/2016 
21.09.2016 

Status:Case 
Approved 

HQ File 
:01/83/050/00483/AM17/  

RLA File 
:34/24/040/00277/AM16/  

Lic.No/Date:3410041913 
22.02.2016 

Defer Date: 

Decision : The Committee considered the case as per Agenda and took the following decision. 

Firm will submit Central excise Certified consumption data to the RA at the time of redemption. 

RA would compare this with the quantity applied by the firm and allow lower of the two for 

redemption purposes. 

 

This above decision was taken in context of the Department of Chemicals and Petrochemicals 

letter (OM No. 46011/7/2014-PC.II dated 07.03.2016) expressing its inability in supporting the 

work related to fixation of Ad-hoc norms/SION under the Advance Authorization Scheme on 

account of shortage of technical manpower. 

RA concerned may take necessary action under Para 4.7 of HBP as per above decision of 
NORMS COMMITTEE. 

 

65 

Case No.:2/17/83-
ALC1/2015  

Party Name:COGENT 
GLASS LIMITED 

Meet No/Date:10/83-
ALC1/2016 
21.09.2016 

Status:Case 
Deferred 

HQ File 
:01/83/050/00796/AM16/  

RLA File 
:09/24/040/00577/AM16/  

Lic.No/Date:0910063352 
03.03.2016 

Defer 
Date:26.10.2016 

Decision :The Committee considered the case as per agenda and decided to defer consideration 
of the case for want of information from the firm. D/L dated 06.10.2016 issued by Deptt. of IPP. 
The case is re-listed for 26.10.2016. 

 

66 

Case No.:89/10/83-
ALC1/2016  

Party Name:BILT 
GRAPHIC PAPER 
PRODUCTS LTD. 

Meet No/Date:10/83-
ALC1/2016 
21.09.2016 

Status:Case 
Deferred 

HQ File 
:01/83/050/00557/AM17/  

RLA File 
:31/83/040/00167/AM16/  

Lic.No/Date:3110066030 
03.03.2016 

Defer 
Date:26.10.2016 

Decision :The Committee considered the case as per agenda and decided to sent a copy of 
application to Deptt. of IPP. U.O. to be issued. The case is re-listed for 26.10.2016. 
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67 

Case No.:116/4/83-
ALC1/2016  

Party Name:ATLANTIC 
CARE CHEMICALS 

Meet No/Date:10/83-
ALC1/2016 
21.09.2016 

Status:Case 
Deferred 

HQ File 
:01/83/050/00168/AM17/  

RLA File 
:10/24/040/00116/AM16/  

Lic.No/Date:1010059424 
04.03.2016 

Defer 
Date:26.10.2016 

Decision :The Committee considered the case as per agenda and decided to sent a copy of 
application to Deptt. of IPP. U.O. to be issued. The case is re-listed for 26.10.2016. 

 

68 

Case No.:43/8/83-
ALC1/2016  

Party Name:STIC-ON 
PAPERS PVT LTD 

Meet No/Date:10/83-
ALC1/2016 
21.09.2016 

Status:Case 
Deferred 

HQ File 
:01/83/050/00340/AM17/  

RLA File 
:09/24/040/00657/AM16/  

Lic.No/Date:0910063361 
04.03.2016 

Defer 
Date:26.10.2016 

Decision :The Committee considered the case as per agenda and decided to sent a copy of 
application to Deptt. of IPP. U.O. to be issued. The case is re-listed for 26.10.2016. 

 

69 

Case No.:72/9/83-
ALC1/2016  

Party Name:LLOYD 
INSULATIONS (INDIA) 
LIMITED 

Meet No/Date:10/83-
ALC1/2016 
21.09.2016 

Status:Case 
Deferred 

HQ File 
:01/83/050/00438/AM17/  

RLA File 
:03/95/040/00884/AM16/  

Lic.No/Date:0310803072 
04.03.2016 

Defer 
Date:26.10.2016 

Decision :The Committee considered the case as per agenda and decided to sent a copy of 
application to Deptt. of IPP. U.O. to be issued. The case is re-listed for 26.10.2016. 

 
 
 
 
 

70 

Case No.:116/10/83-
ALC1/2016  

Party Name:ARIES DYE 
CHEM INDUSTRIES, 

Meet No/Date:10/83-
ALC1/2016 
21.09.2016 

Status:Case 
Approved 

HQ File 
:01/83/050/00584/AM17/  

RLA File 
:08/24/040/00244/AM16/  

Lic.No/Date:0810137363 
04.03.2016 

Defer Date: 

Decision : The Committee considered the case as per Agenda and took the following decision. 

Firm will submit Central excise Certified consumption data to the RA at the time of redemption. 

RA would compare this with the quantity applied by the firm and allow lower of the two for 

redemption purposes. 

 

This above decision was taken in context of the Department of Chemicals and Petrochemicals 

letter (OM No. 46011/7/2014-PC.II dated 07.03.2016) expressing its inability in supporting the 

work related to fixation of Ad-hoc norms/SION under the Advance Authorization Scheme on 

account of shortage of technical manpower. 

RA concerned may take necessary action under Para 4.7 of HBP as per above decision of 
NORMS COMMITTEE. 

 

71 

Case No.:28/10/83-
ALC1/2016  

Party Name:VIVIMED LABS 
LIMITED 

Meet No/Date:10/83-
ALC1/2016 
21.09.2016 

Status:Case 
Approved 

HQ File RLA File Lic.No/Date:0910063389 Defer Date: 
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:01/83/050/00496/AM17/  :09/24/040/00705/AM16/  10.03.2016 

Decision : The Committee considered the case as per Agenda and took the following decision. 

Firm will submit Central excise Certified consumption data to the RA at the time of redemption. 

RA would compare this with the quantity applied by the firm and allow lower of the two for 

redemption purposes. 

 

This above decision was taken in context of the Department of Chemicals and Petrochemicals 

letter (OM No. 46011/7/2014-PC.II dated 07.03.2016) expressing its inability in supporting the 

work related to fixation of Ad-hoc norms/SION under the Advance Authorization Scheme on 

account of shortage of technical manpower. 

RA concerned may take necessary action under Para 4.7 of HBP as per above decision of 
NORMS COMMITTEE. 

 

72 

Case No.:32/10/83-
ALC1/2016  

Party Name:ESTEEM 
INDUSTRIES PVT. LTD, 

Meet No/Date:10/83-
ALC1/2016 
21.09.2016 

Status:Case 
Approved 

HQ File 
:01/83/050/00500/AM17/  

RLA File 
:17/24/040/00130/AM16/  

Lic.No/Date:1710006288 
14.03.2016 

Defer Date: 

Decision : The Committee considered the case as per Agenda and took the following decision. 

Firm will submit Central excise Certified consumption data to the RA at the time of redemption. 

RA would compare this with the quantity applied by the firm and allow lower of the two for 

redemption purposes. 

 

This above decision was taken in context of the Department of Chemicals and Petrochemicals 

letter (OM No. 46011/7/2014-PC.II dated 07.03.2016) expressing its inability in supporting the 

work related to fixation of Ad-hoc norms/SION under the Advance Authorization Scheme on 

account of shortage of technical manpower. 

RA concerned may take necessary action under Para 4.7 of HBP as per above decision of 
NORMS COMMITTEE. 

 

73 

Case No.:33/10/83-
ALC1/2016  

Party Name:VIC 
INDUSTRIES, 

Meet No/Date:10/83-
ALC1/2016 
21.09.2016 

Status:Case 
Approved 

HQ File 
:01/83/050/00501/AM17/  

RLA File 
:17/24/040/00131/AM16/  

Lic.No/Date:1710006289 
14.03.2016 

Defer Date: 

Decision : The Committee considered the case as per Agenda and took the following decision. 

Firm will submit Central excise Certified consumption data to the RA at the time of redemption. 

RA would compare this with the quantity applied by the firm and allow lower of the two for 

redemption purposes. 

 

This above decision was taken in context of the Department of Chemicals and Petrochemicals 

letter (OM No. 46011/7/2014-PC.II dated 07.03.2016) expressing its inability in supporting the 

work related to fixation of Ad-hoc norms/SION under the Advance Authorization Scheme on 

account of shortage of technical manpower. 

RA concerned may take necessary action under Para 4.7 of HBP as per above decision of 
NORMS COMMITTEE. 
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74 

Case No.:31/10/83-
ALC1/2016  

Party Name:ESTEEM 
INDUSTRIES PVT. LTD, 

Meet No/Date:10/83-
ALC1/2016 
21.09.2016 

Status:Case 
Approved 

HQ File 
:01/83/050/00499/AM17/  

RLA File 
:17/24/040/00132/AM16/  

Lic.No/Date:1710006290 
17.03.2016 

Defer Date: 

Decision : The Committee considered the case as per Agenda and took the following decision. 

Firm will submit Central excise Certified consumption data to the RA at the time of redemption. 

RA would compare this with the quantity applied by the firm and allow lower of the two for 

redemption purposes. 

 

This above decision was taken in context of the Department of Chemicals and Petrochemicals 

letter (OM No. 46011/7/2014-PC.II dated 07.03.2016) expressing its inability in supporting the 

work related to fixation of Ad-hoc norms/SION under the Advance Authorization Scheme on 

account of shortage of technical manpower. 

RA concerned may take necessary action under Para 4.7 of HBP as per above decision of 
NORMS COMMITTEE. 

 

75 

Case No.:32/4/83-
ALC1/2016  

Party Name:GREENLAM 
INDUSTRIES LIMITED. 

Meet No/Date:10/83-
ALC1/2016 
21.09.2016 

Status:Case 
Deferred 

HQ File 
:01/83/050/00084/AM17/  

RLA File 
:05/23/040/00538/AM16/  

Lic.No/Date:0510397976 
18.03.2016 

Defer 
Date:26.10.2016 

Decision :The Committee considered the case as per agenda and noted that hard copy from RA 
has been received and sent to Deptt. of IPP for providing the comments. U.O issued on 
09.06.2016. The case is re-listed for 26.10.2016. 

 
 
 
 
 
 

76 

Case No.:118/10/83-
ALC1/2016  

Party Name:AMITEK INFRA 
PVT LTD 

Meet No/Date:10/83-
ALC1/2016 
21.09.2016 

Status:Case 
Approved 

HQ File 
:01/83/050/00586/AM17/  

RLA File 
:13/24/040/00051/AM16/  

Lic.No/Date:1310048179 
23.03.2016 

Defer Date: 

Decision : The Committee considered the case as per Agenda and took the following decision. 

Firm will submit Central excise Certified consumption data to the RA at the time of redemption. 

RA would compare this with the quantity applied by the firm and allow lower of the two for 

redemption purposes. 

 

This above decision was taken in context of the Department of Chemicals and Petrochemicals 

letter (OM No. 46011/7/2014-PC.II dated 07.03.2016) expressing its inability in supporting the 

work related to fixation of Ad-hoc norms/SION under the Advance Authorization Scheme on 

account of shortage of technical manpower. 

RA concerned may take necessary action under Para 4.7 of HBP as per above decision of 
NORMS COMMITTEE. 

 

77 Case No.:86/10/83- Party Name:ATLANTIC Meet No/Date:10/83- Status:Case 
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ALC1/2016  CARE CHEMICALS ALC1/2016 
21.09.2016 

Approved 

HQ File 
:01/83/050/00554/AM17/  

RLA File 
:10/24/040/00126/AM16/  

Lic.No/Date:1010059438 
29.03.2016 

Defer Date: 

Decision : The Committee considered the case as per Agenda and took the following decision. 

Firm will submit Central excise Certified consumption data to the RA at the time of redemption. 

RA would compare this with the quantity applied by the firm and allow lower of the two for 

redemption purposes. 

 

This above decision was taken in context of the Department of Chemicals and Petrochemicals 

letter (OM No. 46011/7/2014-PC.II dated 07.03.2016) expressing its inability in supporting the 

work related to fixation of Ad-hoc norms/SION under the Advance Authorization Scheme on 

account of shortage of technical manpower. 

RA concerned may take necessary action under Para 4.7 of HBP as per above decision of 
NORMS COMMITTEE. 

 

78 

Case No.:41/4/83-
ALC1/2016  

Party Name:RECKITT 
BENCKISER HEALTHCARE 
INDIA PRIVATE LIMITED 

Meet No/Date:10/83-
ALC1/2016 
21.09.2016 

Status:Case 
Approved 

HQ File 
:01/83/050/00093/AM17/  

RLA File 
:05/24/040/00630/AM16/  

Lic.No/Date:0510398075 
30.03.2016 

Defer Date: 

Decision : The Committee considered the case as per agenda and decided to ratify norms based 
on the written recommendation of Deptt. of IPP vide their U.O. No.7/28/2016-TSW dated 
05.10.2016, uploaded alongwith these minutes or as applied by the firm whichever is less under 
para 4.07 of HBP Vol.1. The minutes signed by Technical Authority have been placed at the end 
on this document. 
 
RA concerned may take necessary action under Para 4.7 of HBP as per above decision of 

NORMS COMMITTEE. 

 
 
 
 
 

79 

Case No.:90/10/83-
ALC1/2016  

Party Name:BILT 
GRAPHIC PAPER 
PRODUCTS LTD. 

Meet No/Date:10/83-
ALC1/2016 
21.09.2016 

Status:Case 
Deferred 

HQ File 
:01/83/050/00558/AM17/  

RLA File 
:31/83/040/00193/AM16/  

Lic.No/Date:3110066102 
30.03.2016 

Defer 
Date:26.10.2016 

Decision :The Committee considered the case as per agenda. Committee decided to sent a copy 
of application to Deptt. of IPP. U.O. to be issue. The case is re-listed for 26.10.2016. 

 

80 

Case No.:38/4/83-
ALC1/2016  

Party 
Name:INTERNATIONAL 
PRINT-O-PAC LTD 

Meet No/Date:10/83-
ALC1/2016 
21.09.2016 

Status:Case 
Deferred 

HQ File 
:01/83/050/00090/AM17/  

RLA File 
:05/23/040/00548/AM16/  

Lic.No/Date:0510398120 
01.04.2016 

Defer 
Date:26.10.2016 

Decision :The Committee considered the case as per agenda and noted that hard copy from RA 
has been received and sent to Deptt. of IPP for providing the comments. U.O issued on 
16.06.2016. The case is re-listed for 26.10.2016. 
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81 

Case No.:114/10/83-
ALC1/2016  

Party Name:TARAK 
CHEMICALS LTD 

Meet No/Date:10/83-
ALC1/2016 
21.09.2016 

Status:Case 
Approved 

HQ File 
:01/83/050/00582/AM17/  

RLA File 
:34/24/040/00342/AM16/  

Lic.No/Date:3410042028 
04.04.2016 

Defer Date: 

Decision : The Committee considered the case as per Agenda and took the following decision. 

Firm will submit Central excise Certified consumption data to the RA at the time of redemption. 

RA would compare this with the quantity applied by the firm and allow lower of the two for 

redemption purposes. 

 

This above decision was taken in context of the Department of Chemicals and Petrochemicals 

letter (OM No. 46011/7/2014-PC.II dated 07.03.2016) expressing its inability in supporting the 

work related to fixation of Ad-hoc norms/SION under the Advance Authorization Scheme on 

account of shortage of technical manpower. 

RA concerned may take necessary action under Para 4.7 of HBP as per above decision of 
NORMS COMMITTEE. 

 

82 

Case No.:16/10/83-
ALC1/2016  

Party Name:LOXIM 
INDUSTRIES LIMITED 

Meet No/Date:10/83-
ALC1/2016 
21.09.2016 

Status:Case 
Approved 

HQ File 
:01/83/050/00484/AM17/  

RLA File 
:08/24/040/00429/AM16/  

Lic.No/Date:0810137628 
06.04.2016 

Defer Date: 

Decision : The Committee considered the case as per agenda. Based on the written 
recommendation of Deptt. of C&PC(Chem. Div) vide their OM.No.14010/65/2014-CH-II dated 
11.02.2016 on repeat basis, uploaded along with these minutes or as applied by the firm 
whichever is less under para 4.07 of HBP Vol.1. The minutes signed by Technical Authority have 
been placed at the end on this document. 
 
RA concerned may take necessary action under Para 4.7 of HBP as per above decision of 
NORMS COMMITTEE. 

 
 
 
 
 

83 

Case No.:34/10/83-
ALC1/2016  

Party Name:ESTEEM 
INDUSTRIES PVT. LTD, 

Meet No/Date:10/83-
ALC1/2016 
21.09.2016 

Status:Case 
Approved 

HQ File 
:01/83/050/00502/AM17/  

RLA File 
:17/24/040/00135/AM16/  

Lic.No/Date:1710006298 
06.04.2016 

Defer Date: 

Decision : The Committee considered the case as per Agenda and took the following decision. 

Firm will submit Central excise Certified consumption data to the RA at the time of redemption. 

RA would compare this with the quantity applied by the firm and allow lower of the two for 

redemption purposes. 

 

This above decision was taken in context of the Department of Chemicals and Petrochemicals 

letter (OM No. 46011/7/2014-PC.II dated 07.03.2016) expressing its inability in supporting the 

work related to fixation of Ad-hoc norms/SION under the Advance Authorization Scheme on 
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account of shortage of technical manpower. 

RA concerned may take necessary action under Para 4.7 of HBP as per above decision of 
NORMS COMMITTEE. 

 

84 

Case No.:92/10/83-
ALC1/2016  

Party Name:VIKAS 
ECOTECH LIMITED 

Meet No/Date:10/83-
ALC1/2016 
21.09.2016 

Status:Case 
Approved 

HQ File 
:01/83/050/00560/AM17/  

RLA File 
:05/24/040/00002/AM17/  

Lic.No/Date:0510398160 
08.04.2016 

Defer Date: 

Decision : The Committee considered the case as per Agenda and took the following decision. 

Firm will submit Central excise Certified consumption data to the RA at the time of redemption. 

RA would compare this with the quantity applied by the firm and allow lower of the two for 

redemption purposes. 

 

This above decision was taken in context of the Department of Chemicals and Petrochemicals 

letter (OM No. 46011/7/2014-PC.II dated 07.03.2016) expressing its inability in supporting the 

work related to fixation of Ad-hoc norms/SION under the Advance Authorization Scheme on 

account of shortage of technical manpower. 

RA concerned may take necessary action under Para 4.7 of HBP as per above decision of 
NORMS COMMITTEE. 

 

85 

Case No.:87/10/83-
ALC1/2016  

Party Name:JUNGBU 
CHEMICAL INDIA 
PRIVATE LIMITED 

Meet No/Date:10/83-
ALC1/2016 
21.09.2016 

Status:Case 
Deferred 

HQ File 
:01/83/050/00555/AM17/  

RLA File 
:05/23/040/00010/AM17/  

Lic.No/Date:0510398162 
11.04.2016 

Defer 
Date:26.10.2016 

Decision :The Committee considered the case as per agenda. Committee decided to send a copy 
of application to Deptt. of IPP. U.O. to be issue. The case is re-listed for 26.10.2016. 

 

86 

Case No.:51/10/83-
ALC1/2016  

Party Name:ESTEEM 
INDUSTRIES PVT. LTD, 

Meet No/Date:10/83-
ALC1/2016 
21.09.2016 

Status:Case 
Approved 

HQ File 
:01/83/050/00519/AM17/  

RLA File 
:17/24/040/00001/AM17/  

Lic.No/Date:1710006300 
12.04.2016 

Defer Date: 

Decision : The Committee considered the case as per Agenda and took the following decision. 

Firm will submit Central excise Certified consumption data to the RA at the time of redemption. 

RA would compare this with the quantity applied by the firm and allow lower of the two for 

redemption purposes. 

 

This above decision was taken in context of the Department of Chemicals and Petrochemicals 

letter (OM No. 46011/7/2014-PC.II dated 07.03.2016) expressing its inability in supporting the 

work related to fixation of Ad-hoc norms/SION under the Advance Authorization Scheme on 

account of shortage of technical manpower. 

RA concerned may take necessary action under Para 4.7 of HBP as per above decision of 
NORMS COMMITTEE. 

 

87 Case No.:91/10/83- Party Name:HOSLEY Meet No/Date:10/83- Status:Case 
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ALC1/2016  INDIA PRIVATE LIMITED ALC1/2016 
21.09.2016 

Deferred 

HQ File 
:01/83/050/00559/AM17/  

RLA File 
:05/23/040/00012/AM17/  

Lic.No/Date:0510398169 
12.04.2016 

Defer 
Date:26.10.2016 

Decision : The Committee considered the case as per agenda and decided to defer the case for 
examine the request of the firm. The case is re-listed for 26.10.2016. 

 

88 

Case No.:93/10/83-
ALC1/2016  

Party Name:BANSAL 
METALIC OXIDES 

Meet No/Date:10/83-
ALC1/2016 
21.09.2016 

Status:Case 
Approved 

HQ File 
:01/83/050/00561/AM17/  

RLA File 
:25/24/040/00018/AM16/  

Lic.No/Date:2510004487 
12.04.2016 

Defer Date: 

Decision : The Committee considered the case as per Agenda and took the following decision. 

Firm will submit Central excise Certified consumption data to the RA at the time of redemption. 

RA would compare this with the quantity applied by the firm and allow lower of the two for 

redemption purposes. 

 

This above decision was taken in context of the Department of Chemicals and Petrochemicals 

letter (OM No. 46011/7/2014-PC.II dated 07.03.2016) expressing its inability in supporting the 

work related to fixation of Ad-hoc norms/SION under the Advance Authorization Scheme on 

account of shortage of technical manpower. 

RA concerned may take necessary action under Para 4.7 of HBP as per above decision of 
NORMS COMMITTEE. 

 

89 

Case No.:49/10/83-
ALC1/2016  

Party Name:ESTEEM 
INDUSTRIES PVT. LTD, 

Meet No/Date:10/83-
ALC1/2016 
21.09.2016 

Status:Case 
Approved 

HQ File 
:01/83/050/00517/AM17/  

RLA File 
:17/24/040/00003/AM17/  

Lic.No/Date:1710006302 
15.04.2016 

Defer Date: 

Decision : The Committee considered the case as per Agenda and took the following decision. 

Firm will submit Central excise Certified consumption data to the RA at the time of redemption. 

RA would compare this with the quantity applied by the firm and allow lower of the two for 

redemption purposes. 

 

This above decision was taken in context of the Department of Chemicals and Petrochemicals 

letter (OM No. 46011/7/2014-PC.II dated 07.03.2016) expressing its inability in supporting the 

work related to fixation of Ad-hoc norms/SION under the Advance Authorization Scheme on 

account of shortage of technical manpower. 

RA concerned may take necessary action under Para 4.7 of HBP as per above decision of 
NORMS COMMITTEE. 

 

90 

Case No.:50/10/83-
ALC1/2016  

Party Name:ESTEEM 
INDUSTRIES PVT. LTD, 

Meet No/Date:10/83-
ALC1/2016 
21.09.2016 

Status:Case 
Approved 

HQ File 
:01/83/050/00518/AM17/  

RLA File 
:17/24/040/00004/AM17/  

Lic.No/Date:1710006303 
15.04.2016 

Defer Date: 

Decision : The Committee considered the case as per Agenda and took the following decision. 

Firm will submit Central excise Certified consumption data to the RA at the time of redemption. 
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RA would compare this with the quantity applied by the firm and allow lower of the two for 

redemption purposes. 

 

This above decision was taken in context of the Department of Chemicals and Petrochemicals 

letter (OM No. 46011/7/2014-PC.II dated 07.03.2016) expressing its inability in supporting the 

work related to fixation of Ad-hoc norms/SION under the Advance Authorization Scheme on 

account of shortage of technical manpower. 

RA concerned may take necessary action under Para 4.7 of HBP as per above decision of 
NORMS COMMITTEE. 

 

91 

Case No.:80/4/83-
ALC1/2016  

Party Name:TEMPLE 
PACKAGING PRIVATE 
LIMITED 

Meet No/Date:10/83-
ALC1/2016 
21.09.2016 

Status:Case 
Deferred 

HQ File 
:01/83/050/00132/AM17/  

RLA File 
:03/95/040/01022/AM16/  

Lic.No/Date:0310804001 
18.04.2016 

Defer 
Date:26.10.2016 

Decision :The Committee considered the case as per agenda. Committee decided to send a copy 
of application to Deptt. of IPP. U.O. to be issue. The case is re-listed for 26.10.2016. 

 

92 

Case No.:29/10/83-
ALC1/2016  

Party Name:SHIV SHAKTI 
TIMBER INDUSTRIES 

Meet No/Date:10/83-
ALC1/2016 
21.09.2016 

Status:Case 
Approved 

HQ File 
:01/83/050/00497/AM17/  

RLA File 
:09/24/040/00004/AM17/  

Lic.No/Date:0910063507 
18.04.2016 

Defer Date: 

Decision : The Committee considered the case as per agenda and decided to ratify norms based 
on the written recommendation of Deptt. of IPP vide their U.O. No.7/89/2016-TSW dated 
18.10.2016, uploaded alongwith these minutes or as applied by the firm whichever is less under 
para 4.07 of HBP Vol.1. The minutes signed by Technical Authority have been placed at the end 
on this document. 
 
RA concerned may take necessary action under Para 4.7 of HBP as per above decision of 

NORMS COMMITTEE. 

 

93 

Case No.:33/8/83-
ALC1/2016  

Party Name:INDUSTRIAL 
FILTERS & FABRICS P. 
LIMITED., 

Meet No/Date:10/83-
ALC1/2016 
21.09.2016 

Status:Case 
Deferred 

HQ File 
:01/83/050/00330/AM17/  

RLA File 
:56/24/040/00001/AM17/  

Lic.No/Date:5610004887 
19.04.2016 

Defer 
Date:26.10.2016 

Decision :The Committee considered the case as per agenda. Committee decided to send a copy 
of application to Deptt. of IPP. U.O. to be issue. The case is re-listed for 26.10.2016. 

 
 
 

94 

Case No.:61/9/83-
ALC1/2016  

Party Name:GLOBUS 
INTERNATIONAL 
COATERS PVT. LTD, 

Meet No/Date:10/83-
ALC1/2016 
21.09.2016 

Status:Case 
Approved 

HQ File 
:01/83/050/00427/AM17/  

RLA File 
:03/94/040/00021/AM17/  

Lic.No/Date:0310804022 
20.04.2016 

Defer Date: 

Decision : The Committee considered the case as per agenda and decided to ratify norms based 
on the written recommendation of Deptt. of IPP vide their U.O. No.7/236/2016-TSW dated 
09.09.2016, uploaded alongwith these minutes or as applied by the firm whichever is less under 
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para 4.07 of HBP Vol.1. The minutes signed by Technical Authority have been placed at the end 
on this document. 
 
RA concerned may take necessary action under Para 4.7 of HBP as per above decision of 
NORMS COMMITTEE. 

 

95 

Case No.:65/9/83-
ALC1/2016  

Party Name:GLOBUS 
INTERNATIONAL 
COATERS PVT. LTD, 

Meet No/Date:10/83-
ALC1/2016 
21.09.2016 

Status:Case 
Approved 

HQ File 
:01/83/050/00431/AM17/  

RLA File 
:03/94/040/00022/AM17/  

Lic.No/Date:0310804023 
20.04.2016 

Defer Date: 

Decision : The Committee considered the case as per agenda and decided to ratify norms based 
on the written recommendation of Deptt. of IPP vide their U.O. No.7/236/2016-TSW dated 
09.09.2016, uploaded alongwith these minutes or as applied by the firm whichever is less under 
para 4.07 of HBP Vol.1. The minutes signed by Technical Authority have been placed at the end 
on this document. 
 
RA concerned may take necessary action under Para 4.7 of HBP as per above decision of 
NORMS COMMITTEE. 

 

96 

Case No.:48/10/83-
ALC1/2016  

Party Name:ESTEEM 
INDUSTRIES PVT. LTD, 

Meet No/Date:10/83-
ALC1/2016 
21.09.2016 

Status:Case 
Approved 

HQ File 
:01/83/050/00516/AM17/  

RLA File 
:17/24/040/00007/AM17/  

Lic.No/Date:1710006306 
21.04.2016 

Defer Date: 

Decision : The Committee considered the case as per Agenda and took the following decision. 

Firm will submit Central excise Certified consumption data to the RA at the time of redemption. 

RA would compare this with the quantity applied by the firm and allow lower of the two for 

redemption purposes. 

 

This above decision was taken in context of the Department of Chemicals and Petrochemicals 

letter (OM No. 46011/7/2014-PC.II dated 07.03.2016) expressing its inability in supporting the 

work related to fixation of Ad-hoc norms/SION under the Advance Authorization Scheme on 

account of shortage of technical manpower. 

RA concerned may take necessary action under Para 4.7 of HBP as per above decision of 
NORMS COMMITTEE. 

 

97 

Case No.:14/10/83-
ALC1/2016  

Party 
Name:J.J.PLASTALLOY 
PVT LTD 

Meet No/Date:10/83-
ALC1/2016 
21.09.2016 

Status:Case 
Approved 

HQ File 
:01/83/050/00482/AM17/  

RLA File 
:15/24/040/00001/AM17/  

Lic.No/Date:1510022096 
25.04.2016 

Defer Date: 

Decision : The Committee considered the case as per agenda and discussed the request of the 
firm for fixation of norms. The Committee decided to ratify the following norms as under:- 
 
Export item - White Master Batch containing minimum import item No. 1. LLDPE-15 MT               
2. Titanium Dioxide -20 MT. 3. Calcium Carbonate -15 MT  
 
RA concerned may take necessary action under Para 4.7 of HBP as per above decision of 
NORMS COMMITTEE. 
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98 

Case No.:88/10/83-
ALC1/2016  

Party Name:MAHALAXMI 
POLYPACK PVT.LTD. 

Meet No/Date:10/83-
ALC1/2016 
21.09.2016 

Status:Case 
Approved 

HQ File 
:01/83/050/00556/AM17/  

RLA File 
:05/24/040/00031/AM17/  

Lic.No/Date:0510398307 
26.04.2016 

Defer Date: 

Decision : The Committee considered the case as per agenda and decided to ratify the norms as 
applied for by the firm.  
 
RA concerned may take necessary action under Para 4.7 of HBP as per above decision of 
NORMS COMMITTEE. 

 

99 

Case No.:30/9/83-
ALC1/2016  

Party Name:NIPPON 
CARBIDE INDIA PVT. 
LTD. 

Meet No/Date:10/83-
ALC1/2016 
21.09.2016 

Status:Case 
Deferred 

HQ File 
:01/83/050/00396/AM17/  

RLA File 
:05/24/040/00627/AM16/  

Lic.No/Date:0510398329 
27.04.2016 

Defer 
Date:26.10.2016 

Decision :The Committee considered the case as per agenda. Committee decided to send a copy 
of application to Deptt. of IPP. U.O. to be issue. The case is re-listed for 26.10.2016. 

 

100 

Case No.:115/10/83-
ALC1/2016  

Party Name:ATUL 
LIMITED, 

Meet No/Date:10/83-
ALC1/2016 
21.09.2016 

Status:Case 
Approved 

HQ File 
:01/83/050/00583/AM17/  

RLA File 
:08/24/040/00099/AM16/  

Lic.No/Date:0810137828 
03.05.2016 

Defer Date: 

Decision : The Committee considered the case as per Agenda and took the following decision. 

Firm will submit Central excise Certified consumption data to the RA at the time of redemption. 

RA would compare this with the quantity applied by the firm and allow lower of the two for 

redemption purposes. 

 

This above decision was taken in context of the Department of Chemicals and Petrochemicals 

letter (OM No. 46011/7/2014-PC.II dated 07.03.2016) expressing its inability in supporting the 

work related to fixation of Ad-hoc norms/SION under the Advance Authorization Scheme on 

account of shortage of technical manpower. 

RA concerned may take necessary action under Para 4.7 of HBP as per above decision of 
NORMS COMMITTEE. 

 

101 

Case No.:51/9/83-
ALC1/2016  

Party Name:GRIPPO 
SOLUTIONS (INDIA ) 
PRIVATE LIMITED 

Meet No/Date:10/83-
ALC1/2016 
21.09.2016 

Status:Case 
Deferred 

HQ File 
:01/83/050/00417/AM17/  

RLA File 
:03/94/040/00079/AM17/  

Lic.No/Date:0310804443 
05.05.2016 

Defer 
Date:26.10.2016 

Decision :The Committee considered the case as per agenda. Committee decided to send a 
copy of application to Deptt. of IPP. U.O. to be issue. The case is re-listed for 26.10.2016. 

 

102 

Case No.:34/8/83-
ALC1/2016  

Party Name:SIDDHI 
DECOR PVT.LTD. 

Meet No/Date:10/83-
ALC1/2016 
21.09.2016 

Status:Case 
Deferred 

HQ File 
:01/83/050/00331/AM17/  

RLA File 
:08/24/040/00009/AM17/  

Lic.No/Date:0810137880 
10.05.2016 

Defer 
Date:26.10.2016 
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Decision :The Committee considered the case as per agenda. Committee decided to send a 
copy of application to Deptt. of IPP. U.O. to be issue. The case is re-listed for 26.10.2016. 

 

103 

Case No.:48/9/83-
ALC1/2016  

Party Name:HINDUSTAN 
PLATINUM PVT. LTD 

Meet No/Date:10/83-
ALC1/2016 
21.09.2016 

Status:Case 
Deferred 

HQ File 
:01/83/050/00414/AM17/  

RLA File 
:03/94/040/00062/AM17/  

Lic.No/Date:0310804555 
11.05.2016 

Defer 
Date:26.10.2016 

Decision :The Committee considered the case as per agenda. Committee decided to send a 
copy of application to Deptt. of IPP. U.O. to be issue. The case is re-listed for 26.10.2016. 

 

104 

Case No.:24/8/83-
ALC1/2016  

Party Name:INTEGRATED 
FIRE PROTECTION PVT. 
LTD. 

Meet No/Date:10/83-
ALC1/2016 
21.09.2016 

Status:Case 
Approved 

HQ File 
:01/83/050/00321/AM17/  

RLA File 
:02/24/040/00020/AM17/  

Lic.No/Date:0210206680 
12.05.2016 

Defer Date: 

Decision : The Committee considered the case as per Agenda and took the following decision. 

Firm will submit Central excise Certified consumption data to the RA at the time of redemption. 

RA would compare this with the quantity applied by the firm and allow lower of the two for 

redemption purposes. 

 

This above decision was taken in context of the Department of Chemicals and Petrochemicals 

letter (OM No. 46011/7/2014-PC.II dated 07.03.2016) expressing its inability in supporting the 

work related to fixation of Ad-hoc norms/SION under the Advance Authorization Scheme on 

account of shortage of technical manpower. 

RA concerned may take necessary action under Para 4.7 of HBP as per above decision of 
NORMS COMMITTEE. 

 

105 

Case No.:23/8/83-
ALC1/2016  

Party Name:J.D. JONES 
& CO. PVT. LTD. 

Meet No/Date:10/83-
ALC1/2016 
21.09.2016 

Status:Case 
Deferred 

HQ File 
:01/83/050/00320/AM17/  

RLA File 
:02/24/040/00008/AM17/  

Lic.No/Date:0210206685 
13.05.2016 

Defer 
Date:26.10.2016 

Decision :The Committee considered the case as per agenda. Committee decided to send a 
copy of application to Deptt. of IPP. U.O. to be issue. The case is re-listed for 26.10.2016. 

 

106 

Case No.:47/9/83-
ALC1/2016  

Party Name:JAICO 
ENTERPRISE LLP 

Meet No/Date:10/83-
ALC1/2016 
21.09.2016 

Status:Case 
Approved 

HQ File 
:01/83/050/00413/AM17/  

RLA File 
:03/94/040/00130/AM17/  

Lic.No/Date:0310804665 
13.05.2016 

Defer Date: 

Decision : The Committee considered the case as per Agenda and took the following decision. 

Firm will submit Central excise Certified consumption data to the RA at the time of redemption. 

RA would compare this with the quantity applied by the firm and allow lower of the two for 

redemption purposes. 

 

This above decision was taken in context of the Department of Chemicals and Petrochemicals 

letter (OM No. 46011/7/2014-PC.II dated 07.03.2016) expressing its inability in supporting the 
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work related to fixation of Ad-hoc norms/SION under the Advance Authorization Scheme on 

account of shortage of technical manpower. 

RA concerned may take necessary action under Para 4.7 of HBP as per above decision of 
NORMS COMMITTEE. 

 

107 

Case No.:26/10/83-
ALC1/2016  

Party Name:KLJ ORGANIC 
LTD 

Meet No/Date:10/83-
ALC1/2016 
21.09.2016 

Status:Case 
Approved 

HQ File 
:01/83/050/00494/AM17/  

RLA File 
:05/23/040/00057/AM17/  

Lic.No/Date:0510398496 
13.05.2016 

Defer Date: 

Decision : The Committee considered the case as per Agenda and took the following decision. 

Firm will submit Central excise Certified consumption data to the RA at the time of redemption. 

RA would compare this with the quantity applied by the firm and allow lower of the two for 

redemption purposes. 

 

This above decision was taken in context of the Department of Chemicals and Petrochemicals 

letter (OM No. 46011/7/2014-PC.II dated 07.03.2016) expressing its inability in supporting the 

work related to fixation of Ad-hoc norms/SION under the Advance Authorization Scheme on 

account of shortage of technical manpower. 

RA concerned may take necessary action under Para 4.7 of HBP as per above decision of 
NORMS COMMITTEE. 

 

108 

Case No.:39/9/83-
ALC1/2016  

Party Name:KLJ ORGANIC 
LTD 

Meet No/Date:10/83-
ALC1/2016 
21.09.2016 

Status:Case 
Approved 

HQ File 
:01/83/050/00405/AM17/  

RLA File 
:05/23/040/00068/AM17/  

Lic.No/Date:0510398542 
18.05.2016 

Defer Date: 

Decision : The Committee considered the case as per Agenda and took the following decision. 

Firm will submit Central excise Certified consumption data to the RA at the time of redemption. 

RA would compare this with the quantity applied by the firm and allow lower of the two for 

redemption purposes. 

 

This above decision was taken in context of the Department of Chemicals and Petrochemicals 

letter (OM No. 46011/7/2014-PC.II dated 07.03.2016) expressing its inability in supporting the 

work related to fixation of Ad-hoc norms/SION under the Advance Authorization Scheme on 

account of shortage of technical manpower. 

RA concerned may take necessary action under Para 4.7 of HBP as per above decision of 
NORMS COMMITTEE. 
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Case No.:30/10/83-
ALC1/2016  

Party Name:NECTAR 
CROP SCIENCES PVT. 
LTD. 

Meet No/Date:10/83-
ALC1/2016 
21.09.2016 

Status:Case 
Approved 

HQ File 
:01/83/050/00498/AM17/  

RLA File 
:09/24/040/00041/AM17/  

Lic.No/Date:0910063647 
18.05.2016 

Defer Date: 

Decision : The Committee considered the case as per Agenda and took the following decision. 

Firm will submit Central excise Certified consumption data to the RA at the time of redemption. 

RA would compare this with the quantity applied by the firm and allow lower of the two for 
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redemption purposes. 

 

This above decision was taken in context of the Department of Chemicals and Petrochemicals 

letter (OM No. 46011/7/2014-PC.II dated 07.03.2016) expressing its inability in supporting the 

work related to fixation of Ad-hoc norms/SION under the Advance Authorization Scheme on 

account of shortage of technical manpower. 

RA concerned may take necessary action under Para 4.7 of HBP as per above decision of 
NORMS COMMITTEE. 
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Case No.:44/10/83-
ALC1/2016  

Party Name:ESTEEM 
INDUSTRIES PRIVATE 
LIMITED 

Meet No/Date:10/83-
ALC1/2016 
21.09.2016 

Status:Case 
Approved 

HQ File 
:01/83/050/00512/AM17/  

RLA File 
:17/24/040/00025/AM17/  

Lic.No/Date:1710006335 
19.05.2016 

Defer Date: 

Decision : The Committee considered the case as per Agenda and took the following decision. 

Firm will submit Central excise Certified consumption data to the RA at the time of redemption. 

RA would compare this with the quantity applied by the firm and allow lower of the two for 

redemption purposes. 

 

This above decision was taken in context of the Department of Chemicals and Petrochemicals 

letter (OM No. 46011/7/2014-PC.II dated 07.03.2016) expressing its inability in supporting the 

work related to fixation of Ad-hoc norms/SION under the Advance Authorization Scheme on 

account of shortage of technical manpower. 

RA concerned may take necessary action under Para 4.7 of HBP as per above decision of 
NORMS COMMITTEE. 
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Case No.:35/10/83-
ALC1/2016  

Party Name:NECTAR 
CROP SCIENCES PVT. 
LTD. 

Meet No/Date:10/83-
ALC1/2016 
21.09.2016 

Status:Case 
Approved 

HQ File 
:01/83/050/00503/AM17/  

RLA File 
:09/24/040/00042/AM17/  

Lic.No/Date:0910063661 
20.05.2016 

Defer Date: 

Decision : The Committee considered the case as per Agenda and took the following decision. 

Firm will submit Central excise Certified consumption data to the RA at the time of redemption. 

RA would compare this with the quantity applied by the firm and allow lower of the two for 

redemption purposes. 

 

This above decision was taken in context of the Department of Chemicals and Petrochemicals 

letter (OM No. 46011/7/2014-PC.II dated 07.03.2016) expressing its inability in supporting the 

work related to fixation of Ad-hoc norms/SION under the Advance Authorization Scheme on 

account of shortage of technical manpower. 

RA concerned may take necessary action under Para 4.7 of HBP as per above decision of 
NORMS COMMITTEE. 

 

112 

Case No.:47/10/83-
ALC1/2016  

Party Name:NECTAR 
CROP SCIENCES PVT. 
LTD. 

Meet No/Date:10/83-
ALC1/2016 
21.09.2016 

Status:Case 
Approved 

HQ File 
:01/83/050/00515/AM17/  

RLA File 
:09/24/040/00043/AM17/  

Lic.No/Date:0910063662 
20.05.2016 

Defer Date: 
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Decision : The Committee considered the case as per Agenda and took the following decision. 

Firm will submit Central excise Certified consumption data to the RA at the time of redemption. 

RA would compare this with the quantity applied by the firm and allow lower of the two for 

redemption purposes. 

 

This above decision was taken in context of the Department of Chemicals and Petrochemicals 

letter (OM No. 46011/7/2014-PC.II dated 07.03.2016) expressing its inability in supporting the 

work related to fixation of Ad-hoc norms/SION under the Advance Authorization Scheme on 

account of shortage of technical manpower. 

RA concerned may take necessary action under Para 4.7 of HBP as per above decision of 
NORMS COMMITTEE. 

 

113 

Case No.:20/10/83-
ALC1/2016  

Party Name:KLJ ORGANIC 
LTD 

Meet No/Date:10/83-
ALC1/2016 
21.09.2016 

Status:Case 
Approved 

HQ File 
:01/83/050/00488/AM17/  

RLA File 
:05/23/040/00070/AM17/  

Lic.No/Date:0510398579 
24.05.2016 

Defer Date: 

Decision : The Committee considered the case as per Agenda and took the following decision. 

Firm will submit Central excise Certified consumption data to the RA at the time of redemption. 

RA would compare this with the quantity applied by the firm and allow lower of the two for 

redemption purposes. 

 

This above decision was taken in context of the Department of Chemicals and Petrochemicals 

letter (OM No. 46011/7/2014-PC.II dated 07.03.2016) expressing its inability in supporting the 

work related to fixation of Ad-hoc norms/SION under the Advance Authorization Scheme on 

account of shortage of technical manpower. 

RA concerned may take necessary action under Para 4.7 of HBP as per above decision of 
NORMS COMMITTEE. 
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Case No.:43/10/83-
ALC1/2016  

Party Name:ESTEEM 
INDUSTRIES PRIVATE 
LIMITED 

Meet No/Date:10/83-
ALC1/2016 
21.09.2016 

Status:Case 
Approved 

HQ File 
:01/83/050/00511/AM17/  

RLA File 
:17/24/040/00023/AM17/  

Lic.No/Date:1710006340 
24.05.2016 

Defer Date: 

Decision : The Committee considered the case as per Agenda and took the following decision. 

Firm will submit Central excise Certified consumption data to the RA at the time of redemption. 

RA would compare this with the quantity applied by the firm and allow lower of the two for 

redemption purposes. 

 

This above decision was taken in context of the Department of Chemicals and Petrochemicals 

letter (OM No. 46011/7/2014-PC.II dated 07.03.2016) expressing its inability in supporting the 

work related to fixation of Ad-hoc norms/SION under the Advance Authorization Scheme on 

account of shortage of technical manpower. 

RA concerned may take necessary action under Para 4.7 of HBP as per above decision of 
NORMS COMMITTEE. 
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Case No.:45/10/83-
ALC1/2016  

Party Name:ESTEEM 
INDUSTRIES PRIVATE 
LIMITED 

Meet No/Date:10/83-
ALC1/2016 
21.09.2016 

Status:Case 
Approved 

HQ File 
:01/83/050/00513/AM17/  

RLA File 
:17/24/040/00026/AM17/  

Lic.No/Date:1710006341 
24.05.2016 

Defer Date: 

Decision : The Committee considered the case as per Agenda and took the following decision. 

Firm will submit Central excise Certified consumption data to the RA at the time of redemption. 

RA would compare this with the quantity applied by the firm and allow lower of the two for 

redemption purposes. 

 

This above decision was taken in context of the Department of Chemicals and Petrochemicals 

letter (OM No. 46011/7/2014-PC.II dated 07.03.2016) expressing its inability in supporting the 

work related to fixation of Ad-hoc norms/SION under the Advance Authorization Scheme on 

account of shortage of technical manpower. 

RA concerned may take necessary action under Para 4.7 of HBP as per above decision of 
NORMS COMMITTEE. 
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Case No.:19/10/83-
ALC1/2016  

Party Name:JUNGBU 
CHEMICAL INDIA 
PRIVATE LIMITED 

Meet No/Date:10/83-
ALC1/2016 
21.09.2016 

Status:Case 
Approved 

HQ File 
:01/83/050/00487/AM17/  

RLA File 
:05/23/040/00080/AM17/  

Lic.No/Date:0510398621 
25.05.2016 

Defer Date: 

Decision : The Committee considered the case as per Agenda and took the following decision. 

Firm will submit Central excise Certified consumption data to the RA at the time of redemption. 

RA would compare this with the quantity applied by the firm and allow lower of the two for 

redemption purposes. 

 

This above decision was taken in context of the Department of Chemicals and Petrochemicals 

letter (OM No. 46011/7/2014-PC.II dated 07.03.2016) expressing its inability in supporting the 

work related to fixation of Ad-hoc norms/SION under the Advance Authorization Scheme on 

account of shortage of technical manpower. 

RA concerned may take necessary action under Para 4.7 of HBP as per above decision of 
NORMS COMMITTEE. 

 

117 

Case No.:97/10/83-
ALC1/2016  

Party Name:PHILODEN 
AGROCHEM P LTD 

Meet No/Date:10/83-
ALC1/2016 
21.09.2016 

Status:Case 
Approved 

HQ File 
:01/83/050/00565/AM17/  

RLA File 
:34/24/040/00028/AM17/  

Lic.No/Date:3410042204 
25.05.2016 

Defer Date: 

Decision : The Committee considered the case as per Agenda and took the following decision. 

Firm will submit Central excise Certified consumption data to the RA at the time of redemption. 

RA would compare this with the quantity applied by the firm and allow lower of the two for 

redemption purposes. 

 

This above decision was taken in context of the Department of Chemicals and Petrochemicals 

letter (OM No. 46011/7/2014-PC.II dated 07.03.2016) expressing its inability in supporting the 
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work related to fixation of Ad-hoc norms/SION under the Advance Authorization Scheme on 

account of shortage of technical manpower. 

RA concerned may take necessary action under Para 4.7 of HBP as per above decision of 
NORMS COMMITTEE. 
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Case No.:41/10/83-
ALC1/2016  

Party Name:ESTEEM 
INDUSTRIES PRIVATE 
LIMITED 

Meet No/Date:10/83-
ALC1/2016 
21.09.2016 

Status:Case 
Approved 

HQ File 
:01/83/050/00509/AM17/  

RLA File 
:17/24/040/00029/AM17/  

Lic.No/Date:1710006344 
27.05.2016 

Defer Date: 

Decision : The Committee considered the case as per Agenda and took the following decision. 

Firm will submit Central excise Certified consumption data to the RA at the time of redemption. 

RA would compare this with the quantity applied by the firm and allow lower of the two for 

redemption purposes. 

 

This above decision was taken in context of the Department of Chemicals and Petrochemicals 

letter (OM No. 46011/7/2014-PC.II dated 07.03.2016) expressing its inability in supporting the 

work related to fixation of Ad-hoc norms/SION under the Advance Authorization Scheme on 

account of shortage of technical manpower. 

RA concerned may take necessary action under Para 4.7 of HBP as per above decision of 
NORMS COMMITTEE. 

 

119 

Case No.:22/10/83-
ALC1/2016  

Party Name:CHEMICO 
CHEMICALS PVT LTD 

Meet No/Date:10/83-
ALC1/2016 
21.09.2016 

Status:Case 
Approved 

HQ File 
:01/83/050/00490/AM17/  

RLA File 
:05/23/040/00074/AM17/  

Lic.No/Date:0510398665 
30.05.2016 

Defer Date: 

Decision : The Committee considered the case as per agenda and decided to ratify the norms as 

under:- 

 

Export item Qty. Import item Qty. 

Antimony Trioxide 1 Kg Antimony Concentrate (Sb 
content 55% to 62%) with 
H2O 7% to 10% (water 
content). 

Antimony Concentrate (55% to 
62% of Sb including moisture 7%-
10% - 1.733 Kg. Subject to 
condition that import item should 
contain minimum 7% of moisture 
content. 

 

RA concerned may take necessary action under Para 4.7 of HBP as per above decision of 
NORMS COMMITTEE. 
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Case No.:27/10/83-
ALC1/2016  

Party Name:RECKITT 
BENCKISER 
HEALTHCARE INDIA 
PRIVATE LIMITED 

Meet No/Date:10/83-
ALC1/2016 
21.09.2016 

Status:Case 
Deferred 

HQ File 
:01/83/050/00495/AM17/  

RLA File 
:05/24/040/00102/AM17/  

Lic.No/Date:0510398689 
31.05.2016 

Defer 
Date:21.09.2016 
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Decision :The Committee considered the case as per agenda. Committee decided to send a 
copy of application to Deptt. of IPP. U.O. to be issue. The case is re-listed for 26.10.2016. 
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Case No.:42/10/83-
ALC1/2016  

Party Name:ESTEEM 
INDUSTRIES PRIVATE 
LIMITED 

Meet No/Date:10/83-
ALC1/2016 
21.09.2016 

Status:Case 
Approved 

HQ File 
:01/83/050/00510/AM17/  

RLA File 
:17/24/040/00036/AM17/  

Lic.No/Date:1710006347 
01.06.2016 

Defer Date: 

Decision : The Committee considered the case as per Agenda and took the following decision. 

Firm will submit Central excise Certified consumption data to the RA at the time of redemption. 

RA would compare this with the quantity applied by the firm and allow lower of the two for 

redemption purposes. 

 

This above decision was taken in context of the Department of Chemicals and Petrochemicals 

letter (OM No. 46011/7/2014-PC.II dated 07.03.2016) expressing its inability in supporting the 

work related to fixation of Ad-hoc norms/SION under the Advance Authorization Scheme on 

account of shortage of technical manpower. 

RA concerned may take necessary action under Para 4.7 of HBP as per above decision of 
NORMS COMMITTEE. 
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Case No.:84/9/83-
ALC1/2016  

Party Name:HINDUSTAN 
PLATINUM PVT. LTD 

Meet No/Date:10/83-
ALC1/2016 
21.09.2016 

Status:Case 
Deferred 

HQ File 
:01/83/050/00450/AM17/  

RLA File 
:03/94/040/00161/AM17/  

Lic.No/Date:0310805188 
03.06.2016 

Defer 
Date:26.10.2016 

Decision :The Committee considered the case as per agenda and decided to defer the case for 
examine the request of the firm. The case is re-listed for 26.10.2016. 
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Case No.:11/9/83-
ALC1/2016  

Party Name:HIMADRI 
CHEMICALS & 
INDUSTRIES LTD. 

Meet No/Date:10/83-
ALC1/2016 
21.09.2016 

Status:Case 
Approved 

HQ File 
:01/83/050/00377/AM17/  

RLA File 
:02/24/040/00035/AM17/  

Lic.No/Date:0210206742 
07.06.2016 

Defer Date: 

Decision : The Committee considered the case as per Agenda and took the following decision. 

Firm will submit Central excise Certified consumption data to the RA at the time of redemption. 

RA would compare this with the quantity applied by the firm and allow lower of the two for 

redemption purposes. 

 

This above decision was taken in context of the Department of Chemicals and Petrochemicals 

letter (OM No. 46011/7/2014-PC.II dated 07.03.2016) expressing its inability in supporting the 

work related to fixation of Ad-hoc norms/SION under the Advance Authorization Scheme on 

account of shortage of technical manpower. 

RA concerned may take necessary action under Para 4.7 of HBP as per above decision of 
NORMS COMMITTEE. 
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Case No.:12/9/83-
ALC1/2016  

Party Name:HIMADRI 
CHEMICALS & 
INDUSTRIES LTD. 

Meet No/Date:10/83-
ALC1/2016 
21.09.2016 

Status:Case 
Approved 

HQ File 
:01/83/050/00378/AM17/  

RLA File 
:02/24/040/00034/AM17/  

Lic.No/Date:0210206741 
07.06.2016 

Defer Date: 

Decision : The Committee considered the case as per Agenda and took the following decision. 

Firm will submit Central excise Certified consumption data to the RA at the time of redemption. 

RA would compare this with the quantity applied by the firm and allow lower of the two for 

redemption purposes. 

 

This above decision was taken in context of the Department of Chemicals and Petrochemicals 

letter (OM No. 46011/7/2014-PC.II dated 07.03.2016) expressing its inability in supporting the 

work related to fixation of Ad-hoc norms/SION under the Advance Authorization Scheme on 

account of shortage of technical manpower. 

RA concerned may take necessary action under Para 4.7 of HBP as per above decision of 
NORMS COMMITTEE. 

 

125 

Case No.:10/9/83-
ALC1/2016  

Party Name:HIMADRI 
CHEMICALS & 
INDUSTRIES LTD. 

Meet No/Date:10/83-
ALC1/2016 
21.09.2016 

Status:Case 
Approved 

HQ File 
:01/83/050/00376/AM17/  

RLA File 
:02/24/040/00046/AM17/  

Lic.No/Date:0210206743 
08.06.2016 

Defer Date: 

Decision : The Committee considered the case as per Agenda and took the following decision. 

Firm will submit Central excise Certified consumption data to the RA at the time of redemption. 

RA would compare this with the quantity applied by the firm and allow lower of the two for 

redemption purposes. 

 

This above decision was taken in context of the Department of Chemicals and Petrochemicals 

letter (OM No. 46011/7/2014-PC.II dated 07.03.2016) expressing its inability in supporting the 

work related to fixation of Ad-hoc norms/SION under the Advance Authorization Scheme on 

account of shortage of technical manpower. 

RA concerned may take necessary action under Para 4.7 of HBP as per above decision of 
NORMS COMMITTEE. 

 

126 

Case No.:38/10/83-
ALC1/2016  

Party Name:ESTEEM 
INDUSTRIES PRIVATE 
LIMITED 

Meet No/Date:10/83-
ALC1/2016 
21.09.2016 

Status:Case 
Approved 

HQ File 
:01/83/050/00506/AM17/  

RLA File 
:17/24/040/00038/AM17/  

Lic.No/Date:1710006353 
08.06.2016 

Defer Date: 

Decision : The Committee considered the case as per Agenda and took the following decision. 

Firm will submit Central excise Certified consumption data to the RA at the time of redemption. 

RA would compare this with the quantity applied by the firm and allow lower of the two for 

redemption purposes. 

 

This above decision was taken in context of the Department of Chemicals and Petrochemicals 

letter (OM No. 46011/7/2014-PC.II dated 07.03.2016) expressing its inability in supporting the 

work related to fixation of Ad-hoc norms/SION under the Advance Authorization Scheme on 
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account of shortage of technical manpower. 

RA concerned may take necessary action under Para 4.7 of HBP as per above decision of 
NORMS COMMITTEE. 
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Case No.:37/10/83-
ALC1/2016  

Party Name:ESTEEM 
INDUSTRIES PRIVATE 
LIMITED 

Meet No/Date:10/83-
ALC1/2016 
21.09.2016 

Status:Case 
Approved 

HQ File 
:01/83/050/00505/AM17/  

RLA File 
:17/24/040/00034/AM17/  

Lic.No/Date:1710006352 
08.06.2016 

Defer Date: 

Decision : The Committee considered the case as per Agenda and took the following decision. 

Firm will submit Central excise Certified consumption data to the RA at the time of redemption. 

RA would compare this with the quantity applied by the firm and allow lower of the two for 

redemption purposes. 

 

This above decision was taken in context of the Department of Chemicals and Petrochemicals 

letter (OM No. 46011/7/2014-PC.II dated 07.03.2016) expressing its inability in supporting the 

work related to fixation of Ad-hoc norms/SION under the Advance Authorization Scheme on 

account of shortage of technical manpower. 

RA concerned may take necessary action under Para 4.7 of HBP as per above decision of 
NORMS COMMITTEE. 
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Case No.:38/9/83-
ALC1/2016  

Party Name:KLJ ORGANIC 
LTD 

Meet No/Date:10/83-
ALC1/2016 
21.09.2016 

Status:Case 
Approved 

HQ File 
:01/83/050/00404/AM17/  

RLA File 
:05/23/040/00098/AM17/  

Lic.No/Date:0510398743 
08.06.2016 

Defer Date: 

Decision : The Committee considered the case as per Agenda and took the following decision. 

Firm will submit Central excise Certified consumption data to the RA at the time of redemption. 

RA would compare this with the quantity applied by the firm and allow lower of the two for 

redemption purposes. 

 

This above decision was taken in context of the Department of Chemicals and Petrochemicals 

letter (OM No. 46011/7/2014-PC.II dated 07.03.2016) expressing its inability in supporting the 

work related to fixation of Ad-hoc norms/SION under the Advance Authorization Scheme on 

account of shortage of technical manpower. 

RA concerned may take necessary action under Para 4.7 of HBP as per above decision of 
NORMS COMMITTEE. 
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Case No.:40/10/83-
ALC1/2016  

Party Name:ESTEEM 
INDUSTRIES PRIVATE 
LIMITED 

Meet No/Date:10/83-
ALC1/2016 
21.09.2016 

Status:Case 
Approved 

HQ File 
:01/83/050/00508/AM17/  

RLA File 
:17/24/040/00035/AM17/  

Lic.No/Date:1710006351 
08.06.2016 

Defer Date: 

Decision : The Committee considered the case as per Agenda and took the following decision. 

Firm will submit Central excise Certified consumption data to the RA at the time of redemption. 

RA would compare this with the quantity applied by the firm and allow lower of the two for 

redemption purposes. 



42 
 

 
 

 

This above decision was taken in context of the Department of Chemicals and Petrochemicals 

letter (OM No. 46011/7/2014-PC.II dated 07.03.2016) expressing its inability in supporting the 

work related to fixation of Ad-hoc norms/SION under the Advance Authorization Scheme on 

account of shortage of technical manpower. 

RA concerned may take necessary action under Para 4.7 of HBP as per above decision of 
NORMS COMMITTEE. 
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Case No.:46/10/83-
ALC1/2016  

Party Name:CAPITAL 
COLOURS & ADDITIVES 
INDUSTRIES PVT LTD 

Meet No/Date:10/83-
ALC1/2016 
21.09.2016 

Status:Case 
Approved 

HQ File 
:01/83/050/00514/AM17/  

RLA File 
:09/24/040/00058/AM17/  

Lic.No/Date:0910063777 
09.06.2016 

Defer Date: 

Decision : The Committee considered the case as per agenda and discussed the request of the 
firm for fixation of norms. The Committee decided to ratify the following norms as under:- 
 
Export item - Filler Master Batches - containing minimum import item No. 1. Polyethylene 
(LLDPE)-40000 Kg 2. Titanium Dioxide -10000 Kg 3. Calcium Carbonate -150000 Kg                  
4. PE Wax -4000 Kg 
 
RA concerned may take necessary action under Para 4.7 of HBP as per above decision of 
NORMS COMMITTEE. 
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Case No.:2/6/83-ALC1/2016  Party Name:KUTCH 
CHEMICAL INDUSTRIES 
LTD., 

Meet No/Date:10/83-
ALC1/2016 
21.09.2016 

Status:Case 
Approved 

HQ File 
:01/83/050/00194/AM17/  

RLA File 
:34/24/040/00066/AM17/  

Lic.No/Date:3410042255 
10.06.2016 

Defer Date: 

Decision : The Committee considered the case as per agenda. Based on the written 
recommendation of Deptt. of C&PC(Chem. Div) vide their OM.No.14010/17/2012-CH-II dated 
13.03.2013 on repeat basis, uploaded along with these minutes or as applied by the firm 
whichever is less under para 4.07 of HBP Vol.1. The minutes signed by Technical Authority have 
been placed at the end on this document. 
 
RA concerned may take necessary action under Para 4.7 of HBP as per above decision of 
NORMS COMMITTEE. 
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Case No.:36/10/83-
ALC1/2016  

Party Name:ESTEEM 
INDUSTRIES PRIVATE 
LIMITED 

Meet No/Date:10/83-
ALC1/2016 
21.09.2016 

Status:Case 
Approved 

HQ File 
:01/83/050/00504/AM17/  

RLA File 
:17/24/040/00033/AM17/  

Lic.No/Date:1710006357 
10.06.2016 

Defer Date: 

Decision : The Committee considered the case as per Agenda and took the following decision. 

Firm will submit Central excise Certified consumption data to the RA at the time of redemption. 

RA would compare this with the quantity applied by the firm and allow lower of the two for 
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redemption purposes. 

 

This above decision was taken in context of the Department of Chemicals and Petrochemicals 

letter (OM No. 46011/7/2014-PC.II dated 07.03.2016) expressing its inability in supporting the 

work related to fixation of Ad-hoc norms/SION under the Advance Authorization Scheme on 

account of shortage of technical manpower. 

RA concerned may take necessary action under Para 4.7 of HBP as per above decision of 
NORMS COMMITTEE. 

 

133 

Case No.:39/10/83-
ALC1/2016  

Party Name:ESTEEM 
INDUSTRIES PRIVATE 
LIMITED 

Meet No/Date:10/83-
ALC1/2016 
21.09.2016 

Status:Case 
Approved 

HQ File 
:01/83/050/00507/AM17/  

RLA File 
:17/24/040/00042/AM17/  

Lic.No/Date:1710006361 
13.06.2016 

Defer Date: 

Decision : The Committee considered the case as per Agenda and took the following decision. 

Firm will submit Central excise Certified consumption data to the RA at the time of redemption. 

RA would compare this with the quantity applied by the firm and allow lower of the two for 

redemption purposes. 

 

This above decision was taken in context of the Department of Chemicals and Petrochemicals 

letter (OM No. 46011/7/2014-PC.II dated 07.03.2016) expressing its inability in supporting the 

work related to fixation of Ad-hoc norms/SION under the Advance Authorization Scheme on 

account of shortage of technical manpower. 

RA concerned may take necessary action under Para 4.7 of HBP as per above decision of 
NORMS COMMITTEE. 

 

134 

Case No.:32/9/83-
ALC1/2016  

Party Name:KLJ ORGANIC 
LTD 

Meet No/Date:10/83-
ALC1/2016 
21.09.2016 

Status:Case 
Approved 

HQ File 
:01/83/050/00398/AM17/  

RLA File 
:05/23/040/00107/AM17/  

Lic.No/Date:0510398812 
15.06.2016 

Defer Date: 

Decision : The Committee considered the case as per Agenda and took the following decision. 

Firm will submit Central excise Certified consumption data to the RA at the time of redemption. 

RA would compare this with the quantity applied by the firm and allow lower of the two for 

redemption purposes. 

 

This above decision was taken in context of the Department of Chemicals and Petrochemicals 

letter (OM No. 46011/7/2014-PC.II dated 07.03.2016) expressing its inability in supporting the 

work related to fixation of Ad-hoc norms/SION under the Advance Authorization Scheme on 

account of shortage of technical manpower. 

RA concerned may take necessary action under Para 4.7 of HBP as per above decision of 
NORMS COMMITTEE. 

 

135 

Case No.:52/10/83-
ALC1/2016  

Party Name:JUNGBU 
CHEMICAL INDIA 
PRIVATE LIMITED 

Meet No/Date:10/83-
ALC1/2016 
21.09.2016 

Status:Case 
Approved 

HQ File 
:01/83/050/00520/AM17/  

RLA File 
:05/23/040/00127/AM17/  

Lic.No/Date:0510398817 
15.06.2016 

Defer Date: 



44 
 

 
 

Decision :The Committee considered the case as per agenda. Committee decided to send a 
copy of application to Deptt. of IPP. U.O. to be issue. The case is re-listed for 26.10.2016. 

 

136 

Case No.:33/9/83-
ALC1/2016  

Party Name:KLJ ORGANIC 
LTD 

Meet No/Date:10/83-
ALC1/2016 
21.09.2016 

Status:Case 
Approved 

HQ File 
:01/83/050/00399/AM17/  

RLA File 
:05/23/040/00137/AM17/  

Lic.No/Date:0510398840 
17.06.2016 

Defer Date: 

Decision : The Committee considered the case as per Agenda and took the following decision. 

Firm will submit Central excise Certified consumption data to the RA at the time of redemption. 

RA would compare this with the quantity applied by the firm and allow lower of the two for 

redemption purposes. 

 

This above decision was taken in context of the Department of Chemicals and Petrochemicals 

letter (OM No. 46011/7/2014-PC.II dated 07.03.2016) expressing its inability in supporting the 

work related to fixation of Ad-hoc norms/SION under the Advance Authorization Scheme on 

account of shortage of technical manpower. 

RA concerned may take necessary action under Para 4.7 of HBP as per above decision of 
NORMS COMMITTEE. 

 

137 

Case No.:117/10/83-
ALC1/2016  

Party Name:AVERY 
DENNISON INDIA PVT 
LTD 

Meet No/Date:10/83-
ALC1/2016 
21.09.2016 

Status:Case 
Deferred 

HQ File 
:01/83/050/00585/AM17/  

RLA File 
:05/23/040/00136/AM17/  

Lic.No/Date:0510398837 
17.06.2016 

Defer 
Date:26.10.2016 

Decision :The Committee considered the case as per agenda. Committee decided to send a 
copy of application to Deptt. of IPP. U.O. to be issue. The case is re-listed for 26.10.2016. 

 

138 

Case No.:119/10/83-
ALC1/2016  

Party Name:SERVO 
PACKAGING LTD., 

Meet No/Date:10/83-
ALC1/2016 
21.09.2016 

Status:Case 
Approved 

HQ File 
:01/83/050/00587/AM17/  

RLA File 
:25/24/040/00010/AM17/  

Lic.No/Date:2510004535 
20.06.2016 

Defer Date: 

Decision : The Committee considered the case as per agenda and discussed the request of the 
firm for fixation of norms. The Committee decided to ratify the following norms as under:- 
 
Export item - Plastic Master Batch containing minimum import item No. 1. Caco Filler Granules 
– 172.00 MT 2. Poly Propylene Granules – 54.7 MT 3. Additives – Zine Stearate- .91 MT            
4. Titanium Di oxide – 2.278 MT 5. Optical Brightener - .228 MT 
 
RA concerned may take necessary action under Para 4.7 of HBP as per above decision of 
NORMS COMMITTEE. 

 

139 

Case No.:69/10/83-
ALC1/2016  

Party Name:ESTEEM 
INDUSTRIES PRIVATE 
LIMITED 

Meet No/Date:10/83-
ALC1/2016 
21.09.2016 

Status:Case 
Approved 

HQ File 
:01/83/050/00537/AM17/  

RLA File 
:17/24/040/00049/AM17/  

Lic.No/Date:1710006369 
22.06.2016 

Defer Date: 

Decision : The Committee considered the case as per Agenda and took the following decision. 
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Firm will submit Central excise Certified consumption data to the RA at the time of redemption. 

RA would compare this with the quantity applied by the firm and allow lower of the two for 

redemption purposes. 

 

This above decision was taken in context of the Department of Chemicals and Petrochemicals 

letter (OM No. 46011/7/2014-PC.II dated 07.03.2016) expressing its inability in supporting the 

work related to fixation of Ad-hoc norms/SION under the Advance Authorization Scheme on 

account of shortage of technical manpower. 

RA concerned may take necessary action under Para 4.7 of HBP as per above decision of 
NORMS COMMITTEE. 

 

140 

Case No.:53/10/83-
ALC1/2016  

Party Name:FUSO 
GLASS INDIA PVT.LTD. 

Meet No/Date:10/83-
ALC1/2016 
21.09.2016 

Status:Case 
Deferred 

HQ File 
:01/83/050/00521/AM17/  

RLA File 
:04/24/040/00182/AM16/  

Lic.No/Date:0410162060 
23.06.2016 

Defer 
Date:26.10.2016 

Decision :The Committee considered the case as per agenda. Committee decided to send a 
copy of application to Deptt. of IPP. U.O. to be issue. The case is re-listed for 26.10.2016. 

 

141 

Case No.:18/9/83-
ALC1/2016  

Party Name:HIMADRI 
CHEMICALS & 
INDUSTRIES LTD. 

Meet No/Date:10/83-
ALC1/2016 
21.09.2016 

Status:Case 
Approved 

HQ File 
:01/83/050/00384/AM17/  

RLA File 
:02/24/040/00059/AM17/  

Lic.No/Date:0210206782 
24.06.2016 

Defer Date: 

Decision : The Committee considered the case as per Agenda and took the following decision. 

Firm will submit Central excise Certified consumption data to the RA at the time of redemption. 

RA would compare this with the quantity applied by the firm and allow lower of the two for 

redemption purposes. 

 

This above decision was taken in context of the Department of Chemicals and Petrochemicals 

letter (OM No. 46011/7/2014-PC.II dated 07.03.2016) expressing its inability in supporting the 

work related to fixation of Ad-hoc norms/SION under the Advance Authorization Scheme on 

account of shortage of technical manpower. 

RA concerned may take necessary action under Para 4.7 of HBP as per above decision of 
NORMS COMMITTEE. 

 

142 

Case No.:91/9/83-
ALC1/2016  

Party Name:INCO 
COLOURS INDIA PVT.LTD. 

Meet No/Date:10/83-
ALC1/2016 
21.09.2016 

Status:Case 
Rejected 

HQ File 
:01/83/050/00457/AM17/  

RLA File 
:03/94/040/00229/AM17/  

Lic.No/Date:0310805708 
24.06.2016 

Defer Date: 

Decision : The Committee considered the case as per agenda and decided to reject the request 
of the firm as the firm has not given the generic name of export product. 

 

143 

Case No.:24/10/83-
ALC1/2016  

Party Name:KLJ ORGANIC 
LTD 

Meet No/Date:10/83-
ALC1/2016 
21.09.2016 

Status:Case 
Approved 

HQ File RLA File Lic.No/Date:0510398934 Defer Date: 
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:01/83/050/00492/AM17/  :05/23/040/00163/AM17/  29.06.2016 

Decision : The Committee considered the case as per Agenda and took the following decision. 

Firm will submit Central excise Certified consumption data to the RA at the time of redemption. 

RA would compare this with the quantity applied by the firm and allow lower of the two for 

redemption purposes. 

 

This above decision was taken in context of the Department of Chemicals and Petrochemicals 

letter (OM No. 46011/7/2014-PC.II dated 07.03.2016) expressing its inability in supporting the 

work related to fixation of Ad-hoc norms/SION under the Advance Authorization Scheme on 

account of shortage of technical manpower. 

RA concerned may take necessary action under Para 4.7 of HBP as per above decision of 
NORMS COMMITTEE. 

 

144 

Case No.:25/10/83-
ALC1/2016  

Party Name:KLJ ORGANIC 
LTD 

Meet No/Date:10/83-
ALC1/2016 
21.09.2016 

Status:Case 
Approved 

HQ File 
:01/83/050/00493/AM17/  

RLA File 
:05/23/040/00164/AM17/  

Lic.No/Date:0510398935 
29.06.2016 

Defer Date: 

Decision : The Committee considered the case as per Agenda and took the following decision. 

Firm will submit Central excise Certified consumption data to the RA at the time of redemption. 

RA would compare this with the quantity applied by the firm and allow lower of the two for 

redemption purposes. 

 

This above decision was taken in context of the Department of Chemicals and Petrochemicals 

letter (OM No. 46011/7/2014-PC.II dated 07.03.2016) expressing its inability in supporting the 

work related to fixation of Ad-hoc norms/SION under the Advance Authorization Scheme on 

account of shortage of technical manpower. 

RA concerned may take necessary action under Para 4.7 of HBP as per above decision of 
NORMS COMMITTEE. 

 

145 

Case No.:68/10/83-
ALC1/2016  

Party Name:ESTEEM 
INDUSTRIES PRIVATE 
LIMITED 

Meet No/Date:10/83-
ALC1/2016 
21.09.2016 

Status:Case 
Approved 

HQ File 
:01/83/050/00536/AM17/  

RLA File 
:17/24/040/00052/AM17/  

Lic.No/Date:1710006376 
29.06.2016 

Defer Date: 

Decision : The Committee considered the case as per Agenda and took the following decision. 

Firm will submit Central excise Certified consumption data to the RA at the time of redemption. 

RA would compare this with the quantity applied by the firm and allow lower of the two for 

redemption purposes. 

 

This above decision was taken in context of the Department of Chemicals and Petrochemicals 

letter (OM No. 46011/7/2014-PC.II dated 07.03.2016) expressing its inability in supporting the 

work related to fixation of Ad-hoc norms/SION under the Advance Authorization Scheme on 

account of shortage of technical manpower. 

RA concerned may take necessary action under Para 4.7 of HBP as per above decision of 
NORMS COMMITTEE. 
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146 

Case No.:100/9/83-
ALC1/2016  

Party Name:KLJ ORGANIC 
LTD 

Meet No/Date:10/83-
ALC1/2016 
21.09.2016 

Status:Case 
Approved 

HQ File 
:01/83/050/00466/AM17/  

RLA File 
:05/23/040/00165/AM17/  

Lic.No/Date:0510398943 
30.06.2016 

Defer Date: 

Decision : The Committee considered the case as per Agenda and took the following decision. 

Firm will submit Central excise Certified consumption data to the RA at the time of redemption. 

RA would compare this with the quantity applied by the firm and allow lower of the two for 

redemption purposes. 

 

This above decision was taken in context of the Department of Chemicals and Petrochemicals 

letter (OM No. 46011/7/2014-PC.II dated 07.03.2016) expressing its inability in supporting the 

work related to fixation of Ad-hoc norms/SION under the Advance Authorization Scheme on 

account of shortage of technical manpower. 

RA concerned may take necessary action under Para 4.7 of HBP as per above decision of 
NORMS COMMITTEE. 

 

147 

Case No.:18/10/83-
ALC1/2016  

Party Name:KLJ ORGANIC 
LTD 

Meet No/Date:10/83-
ALC1/2016 
21.09.2016 

Status:Case 
Approved 

HQ File 
:01/83/050/00486/AM17/  

RLA File 
:05/23/040/00167/AM17/  

Lic.No/Date:0510398944 
30.06.2016 

Defer Date: 

Decision : The Committee considered the case as per Agenda and took the following decision. 

Firm will submit Central excise Certified consumption data to the RA at the time of redemption. 

RA would compare this with the quantity applied by the firm and allow lower of the two for 

redemption purposes. 

 

This above decision was taken in context of the Department of Chemicals and Petrochemicals 

letter (OM No. 46011/7/2014-PC.II dated 07.03.2016) expressing its inability in supporting the 

work related to fixation of Ad-hoc norms/SION under the Advance Authorization Scheme on 

account of shortage of technical manpower. 

RA concerned may take necessary action under Para 4.7 of HBP as per above decision of 
NORMS COMMITTEE. 

 

148 

Case No.:21/10/83-
ALC1/2016  

Party Name:INDOGULF 
CROPSCIENCES LIMITED 

Meet No/Date:10/83-
ALC1/2016 
21.09.2016 

Status:Case 
Approved 

HQ File 
:01/83/050/00489/AM17/  

RLA File 
:05/23/040/00115/AM17/  

Lic.No/Date:0510398966 
01.07.2016 

Defer Date: 

Decision : The Committee considered the case as per Agenda and took the following decision. 

Firm will submit Central excise Certified consumption data to the RA at the time of redemption. 

RA would compare this with the quantity applied by the firm and allow lower of the two for 

redemption purposes. 

 

This above decision was taken in context of the Department of Chemicals and Petrochemicals 

letter (OM No. 46011/7/2014-PC.II dated 07.03.2016) expressing its inability in supporting the 

work related to fixation of Ad-hoc norms/SION under the Advance Authorization Scheme on 
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account of shortage of technical manpower. 

RA concerned may take necessary action under Para 4.7 of HBP as per above decision of 
NORMS COMMITTEE. 

 

149 

Case No.:23/10/83-
ALC1/2016  

Party Name:VEDANTA 
LIMITED 

Meet No/Date:10/83-
ALC1/2016 
21.09.2016 

Status:Case 
Deferred 

HQ File 
:01/83/050/00491/AM17/  

RLA File 
:35/24/040/00013/AM17/  

Lic.No/Date:3510044971 
01.07.2016 

Defer 
Date:26.10.2016 

Decision :The Committee considered the case as per agenda and decided to defer the case for 
examine the request of the firm. The case is re-listed for 26.10.2016. 

 

150 

Case No.:99/9/83-
ALC1/2016  

Party Name:AVERY 
DENNISON INDIA PVT 
LTD 

Meet No/Date:10/83-
ALC1/2016 
21.09.2016 

Status:Case 
Deferred 

HQ File 
:01/83/050/00465/AM17/  

RLA File 
:05/23/040/00174/AM17/  

Lic.No/Date:0510398973 
04.07.2016 

Defer 
Date:26.10.2016 

Decision :The Committee considered the case as per agenda. Committee decided to send a 
copy of application to Deptt. of IPP. U.O. to be issue. The case is re-listed for 26.10.2016. 

 

151 

Case No.:67/10/83-
ALC1/2016  

Party Name:ESTEEM 
INDUSTRIES PRIVATE 
LIMITED 

Meet No/Date:10/83-
ALC1/2016 
21.09.2016 

Status:Case 
Approved 

HQ File 
:01/83/050/00535/AM17/  

RLA File 
:17/24/040/00056/AM17/  

Lic.No/Date:1710006380 
04.07.2016 

Defer Date: 

Decision : The Committee considered the case as per Agenda and took the following decision. 

Firm will submit Central excise Certified consumption data to the RA at the time of redemption. 

RA would compare this with the quantity applied by the firm and allow lower of the two for 

redemption purposes. 

 

This above decision was taken in context of the Department of Chemicals and Petrochemicals 

letter (OM No. 46011/7/2014-PC.II dated 07.03.2016) expressing its inability in supporting the 

work related to fixation of Ad-hoc norms/SION under the Advance Authorization Scheme on 

account of shortage of technical manpower. 

RA concerned may take necessary action under Para 4.7 of HBP as per above decision of 
NORMS COMMITTEE. 

 

152 

Case No.:61/10/83-
ALC1/2016  

Party Name:SANSON 
CHEMICAL INDUSTRIES 

Meet No/Date:10/83-
ALC1/2016 
21.09.2016 

Status:Case 
Deferred 

HQ File 
:01/83/050/00529/AM17/  

RLA File 
:10/24/040/00019/AM17/  

Lic.No/Date:1010059528 
05.07.2016 

Defer 
Date:26.10.2016 

Decision :The Committee considered the case as per agenda and decided to defer the case for 
examine the request of the firm. The case is re-listed for 26.10.2016. 

 

153 
Case No.:80/10/83-
ALC1/2016  

Party Name:TOJO VIKAS 
INTERNATIONAL PRIVATE 
LIMITED 

Meet No/Date:10/83-
ALC1/2016 
21.09.2016 

Status:Case 
Approved 
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HQ File 
:01/83/050/00548/AM17/  

RLA File 
:05/24/040/00077/AM17/  

Lic.No/Date:0510398989 
05.07.2016 

Defer Date: 

Decision : The Committee considered the case as per Agenda and took the following decision. 

Firm will submit Central excise Certified consumption data to the RA at the time of redemption. 

RA would compare this with the quantity applied by the firm and allow lower of the two for 

redemption purposes. 

 

This above decision was taken in context of the Department of Chemicals and Petrochemicals 

letter (OM No. 46011/7/2014-PC.II dated 07.03.2016) expressing its inability in supporting the 

work related to fixation of Ad-hoc norms/SION under the Advance Authorization Scheme on 

account of shortage of technical manpower. 

RA concerned may take necessary action under Para 4.7 of HBP as per above decision of 
NORMS COMMITTEE. 

 

154 

Case No.:27/9/83-
ALC1/2016  

Party Name:CENGRES 
TILES LIMITED, 

Meet No/Date:10/83-
ALC1/2016 
21.09.2016 

Status:Case 
Deferred 

HQ File 
:01/83/050/00393/AM17/  

RLA File 
:08/24/040/00133/AM17/  

Lic.No/Date:0810138242 
07.07.2016 

Defer 
Date:26.10.2016 

Decision :The Committee considered the case as per agenda. Committee decided to send a 
copy of application to Deptt. of IPP. U.O. to be issue. The case is re-listed for 26.10.2016. 

 

155 

Case No.:66/10/83-
ALC1/2016  

Party Name:ESTEEM 
INDUSTRIES PRIVATE 
LIMITED 

Meet No/Date:10/83-
ALC1/2016 
21.09.2016 

Status:Case 
Approved 

HQ File 
:01/83/050/00534/AM17/  

RLA File 
:17/24/040/00058/AM17/  

Lic.No/Date:1710006391 
07.07.2016 

Defer Date: 

Decision : The Committee considered the case as per Agenda and took the following decision. 

Firm will submit Central excise Certified consumption data to the RA at the time of redemption. 

RA would compare this with the quantity applied by the firm and allow lower of the two for 

redemption purposes. 

 

This above decision was taken in context of the Department of Chemicals and Petrochemicals 

letter (OM No. 46011/7/2014-PC.II dated 07.03.2016) expressing its inability in supporting the 

work related to fixation of Ad-hoc norms/SION under the Advance Authorization Scheme on 

account of shortage of technical manpower. 

RA concerned may take necessary action under Para 4.7 of HBP as per above decision of 
NORMS COMMITTEE. 

 

156 

Case No.:25/9/83-
ALC1/2016  

Party Name:FLSMIDTH 
PRIVATE LIMITED 

Meet No/Date:10/83-
ALC1/2016 
21.09.2016 

Status:Case 
Deferred 

HQ File 
:01/83/050/00391/AM17/  

RLA File 
:04/24/040/00019/AM17/  

Lic.No/Date:0410162084 
11.07.2016 

Defer 
Date:26.10.2016 

Decision :The Committee considered the case as per agenda. Committee decided to send a 
copy of application to Deptt. of IPP. U.O. to be issue. The case is re-listed for 26.10.2016. 

 

157 Case No.:70/10/83- Party Name:VIC Meet No/Date:10/83- Status:Case 
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ALC1/2016  INDUSTRIES, ALC1/2016 
21.09.2016 

Approved 

HQ File 
:01/83/050/00538/AM17/  

RLA File 
:17/24/040/00060/AM17/  

Lic.No/Date:1710006396 
11.07.2016 

Defer Date: 

Decision : The Committee considered the case as per Agenda and took the following decision. 

Firm will submit Central excise Certified consumption data to the RA at the time of redemption. 

RA would compare this with the quantity applied by the firm and allow lower of the two for 

redemption purposes. 

 

This above decision was taken in context of the Department of Chemicals and Petrochemicals 

letter (OM No. 46011/7/2014-PC.II dated 07.03.2016) expressing its inability in supporting the 

work related to fixation of Ad-hoc norms/SION under the Advance Authorization Scheme on 

account of shortage of technical manpower. 

RA concerned may take necessary action under Para 4.7 of HBP as per above decision of 
NORMS COMMITTEE. 

 

158 

Case No.:71/10/83-
ALC1/2016  

Party Name:ESTEEM 
INDUSTRIES PRIVATE 
LIMITED 

Meet No/Date:10/83-
ALC1/2016 
21.09.2016 

Status:Case 
Approved 

HQ File 
:01/83/050/00539/AM17/  

RLA File 
:17/24/040/00057/AM17/  

Lic.No/Date:1710006394 
11.07.2016 

Defer Date: 

Decision : The Committee considered the case as per Agenda and took the following decision. 

Firm will submit Central excise Certified consumption data to the RA at the time of redemption. 

RA would compare this with the quantity applied by the firm and allow lower of the two for 

redemption purposes. 

 

This above decision was taken in context of the Department of Chemicals and Petrochemicals 

letter (OM No. 46011/7/2014-PC.II dated 07.03.2016) expressing its inability in supporting the 

work related to fixation of Ad-hoc norms/SION under the Advance Authorization Scheme on 

account of shortage of technical manpower. 

RA concerned may take necessary action under Para 4.7 of HBP as per above decision of 
NORMS COMMITTEE. 

 

159 

Case No.:65/8/83-
ALC1/2016  

Party Name:VISHNU 
CHEMICALS LTD., 

Meet No/Date:10/83-
ALC1/2016 
21.09.2016 

Status:Case 
Approved 

HQ File 
:01/83/050/00362/AM17/  

RLA File 
:09/24/040/00177/AM17/  

Lic.No/Date:0910063904 
12.07.2016 

Defer Date: 

Decision : The Committee considered the case as per agenda. Based on the written 
recommendation of Deptt. of C&PC(Chem. Div) vide their OM.No.14010/19/2015-CH-II dated 
01.03.2016 on repeat basis, uploaded along with these minutes or as applied by the firm 
whichever is less under para 4.07 of HBP Vol.1. The minutes signed by Technical Authority have 
been placed at the end on this document. 
 
RA concerned may take necessary action under Para 4.7 of HBP as per above decision of 
NORMS COMMITTEE. 

 

160 
Case No.:3/10/83-
ALC1/2016  

Party Name:UPL 
LTD.(FORMERLY UNITED 

Meet No/Date:10/83-
ALC1/2016 

Status:Case 
Approved 
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PHOSPHORUS LTD.) 21.09.2016 

HQ File 
:01/83/050/00471/AM17/  

RLA File 
:03/95/040/00020/AM15/  

Lic.No/Date:0310806137 
12.07.2016 

Defer Date: 

Decision : The Committee considered the case as per Agenda and took the following decision. 

Firm will submit Central excise Certified consumption data to the RA at the time of redemption. 

RA would compare this with the quantity applied by the firm and allow lower of the two for 

redemption purposes. 

 

This above decision was taken in context of the Department of Chemicals and Petrochemicals 

letter (OM No. 46011/7/2014-PC.II dated 07.03.2016) expressing its inability in supporting the 

work related to fixation of Ad-hoc norms/SION under the Advance Authorization Scheme on 

account of shortage of technical manpower. 

RA concerned may take necessary action under Para 4.7 of HBP as per above decision of 
NORMS COMMITTEE. 

 

161 

Case No.:59/10/83-
ALC1/2016  

Party Name:LUK 
PLASTCON LIMITED 

Meet No/Date:10/83-
ALC1/2016 
21.09.2016 

Status:Case 
Deferred 

HQ File 
:01/83/050/00527/AM17/  

RLA File 
:50/24/040/00022/AM16/  

Lic.No/Date:5010002288 
12.07.2016 

Defer 
Date:26.10.2016 

Decision :The Committee considered the case as per agenda. Committee decided to send a 
copy of application to Deptt. of IPP. U.O. to be issue. The case is re-listed for 26.10.2016. 

 

162 

Case No.:109/10/83-
ALC1/2016  

Party Name:GOLDSTAB 
ORGANICS PVT LTD 

Meet No/Date:10/83-
ALC1/2016 
21.09.2016 

Status:Case 
Approved 

HQ File 
:01/83/050/00577/AM17/  

RLA File 
:03/94/040/00185/AM17/  

Lic.No/Date:0310806125 
12.07.2016 

Defer Date: 

Decision : The Committee considered the case as per Agenda and took the following decision. 

Firm will submit Central excise Certified consumption data to the RA at the time of redemption. 

RA would compare this with the quantity applied by the firm and allow lower of the two for 

redemption purposes. 

 

This above decision was taken in context of the Department of Chemicals and Petrochemicals 

letter (OM No. 46011/7/2014-PC.II dated 07.03.2016) expressing its inability in supporting the 

work related to fixation of Ad-hoc norms/SION under the Advance Authorization Scheme on 

account of shortage of technical manpower. 

RA concerned may take necessary action under Para 4.7 of HBP as per above decision of 
NORMS COMMITTEE. 

 

163 

Case No.:11/10/83-
ALC1/2016  

Party Name:UPL 
LTD.(FORMERLY UNITED 
PHOSPHORUS LTD.) 

Meet No/Date:10/83-
ALC1/2016 
21.09.2016 

Status:Case 
Approved 

HQ File 
:01/83/050/00479/AM17/  

RLA File 
:03/95/040/00067/AM17/  

Lic.No/Date:0310806204 
13.07.2016 

Defer Date: 

Decision : The Committee considered the case as per Agenda and took the following decision. 

Firm will submit Central excise Certified consumption data to the RA at the time of redemption. 

RA would compare this with the quantity applied by the firm and allow lower of the two for 
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redemption purposes. 

 

This above decision was taken in context of the Department of Chemicals and Petrochemicals 

letter (OM No. 46011/7/2014-PC.II dated 07.03.2016) expressing its inability in supporting the 

work related to fixation of Ad-hoc norms/SION under the Advance Authorization Scheme on 

account of shortage of technical manpower. 

RA concerned may take necessary action under Para 4.7 of HBP as per above decision of 
NORMS COMMITTEE. 

 

164 

Case No.:95/10/83-
ALC1/2016  

Party Name:KRISHI 
RASAYAN EXPORTS 
PRIVATE LIMITED 

Meet No/Date:10/83-
ALC1/2016 
21.09.2016 

Status:Case 
Approved 

HQ File 
:01/83/050/00563/AM17/  

RLA File 
:02/24/040/00072/AM17/  

Lic.No/Date:0210206828 
13.07.2016 

Defer Date: 

Decision : The Committee considered the case as per Agenda and took the following decision. 

Firm will submit Central excise Certified consumption data to the RA at the time of redemption. 

RA would compare this with the quantity applied by the firm and allow lower of the two for 

redemption purposes. 

 

This above decision was taken in context of the Department of Chemicals and Petrochemicals 

letter (OM No. 46011/7/2014-PC.II dated 07.03.2016) expressing its inability in supporting the 

work related to fixation of Ad-hoc norms/SION under the Advance Authorization Scheme on 

account of shortage of technical manpower. 

RA concerned may take necessary action under Para 4.7 of HBP as per above decision of 
NORMS COMMITTEE. 

 

165 

Case No.:96/10/83-
ALC1/2016  

Party Name:KKALPANA 
INDUSTRIES INDIA LTD 

Meet No/Date:10/83-
ALC1/2016 
21.09.2016 

Status:Case 
Deferred 

HQ File 
:01/83/050/00564/AM17/  

RLA File 
:02/24/040/00065/AM17/  

Lic.No/Date:0210206831 
13.07.2016 

Defer 
Date:26.10.2016 

Decision :The Committee considered the case as per agenda. Committee decided to send a 
copy of application to Deptt. of IPP. U.O. to be issue. The case is re-listed for 26.10.2016. 

 

166 

Case No.:106/10/83-
ALC1/2016  

Party Name:ABHINAV 
INDUSTRIES 

Meet No/Date:10/83-
ALC1/2016 
21.09.2016 

Status:Case 
Approved 

HQ File 
:01/83/050/00574/AM17/  

RLA File 
:08/24/040/00125/AM17/  

Lic.No/Date:0810138279 
13.07.2016 

Defer Date: 

Decision : The Committee considered the case as per Agenda and took the following decision. 

Firm will submit Central excise Certified consumption data to the RA at the time of redemption. 

RA would compare this with the quantity applied by the firm and allow lower of the two for 

redemption purposes. 

 

This above decision was taken in context of the Department of Chemicals and Petrochemicals 

letter (OM No. 46011/7/2014-PC.II dated 07.03.2016) expressing its inability in supporting the 

work related to fixation of Ad-hoc norms/SION under the Advance Authorization Scheme on 
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account of shortage of technical manpower. 

RA concerned may take necessary action under Para 4.7 of HBP as per above decision of 
NORMS COMMITTEE. 

 

167 

Case No.:12/10/83-
ALC1/2016  

Party Name:UPL LTD. Meet No/Date:10/83-
ALC1/2016 
21.09.2016 

Status:Case 
Approved 

HQ File 
:01/83/050/00480/AM17/  

RLA File 
:03/95/040/00156/AM17/  

Lic.No/Date:0310806251 
14.07.2016 

Defer Date: 

Decision : The Committee considered the case as per Agenda and took the following decision. 

Firm will submit Central excise Certified consumption data to the RA at the time of redemption. 

RA would compare this with the quantity applied by the firm and allow lower of the two for 

redemption purposes. 

 

This above decision was taken in context of the Department of Chemicals and Petrochemicals 

letter (OM No. 46011/7/2014-PC.II dated 07.03.2016) expressing its inability in supporting the 

work related to fixation of Ad-hoc norms/SION under the Advance Authorization Scheme on 

account of shortage of technical manpower. 

RA concerned may take necessary action under Para 4.7 of HBP as per above decision of 
NORMS COMMITTEE. 

 

168 

Case No.:60/10/83-
ALC1/2016  

Party Name:ATLANTIC 
CARE CHEMICALS 

Meet No/Date:10/83-
ALC1/2016 
21.09.2016 

Status:Case 
Approved 

HQ File 
:01/83/050/00528/AM17/  

RLA File 
:10/24/040/00034/AM17/  

Lic.No/Date:1010059536 
14.07.2016 

Defer Date: 

Decision : The Committee considered the case as per Agenda and took the following decision. 

Firm will submit Central excise Certified consumption data to the RA at the time of redemption. 

RA would compare this with the quantity applied by the firm and allow lower of the two for 

redemption purposes. 

 

This above decision was taken in context of the Department of Chemicals and Petrochemicals 

letter (OM No. 46011/7/2014-PC.II dated 07.03.2016) expressing its inability in supporting the 

work related to fixation of Ad-hoc norms/SION under the Advance Authorization Scheme on 

account of shortage of technical manpower. 

RA concerned may take necessary action under Para 4.7 of HBP as per above decision of 
NORMS COMMITTEE. 

 

169 

Case No.:63/10/83-
ALC1/2016  

Party Name:ATLANTIC 
CARE CHEMICALS 

Meet No/Date:10/83-
ALC1/2016 
21.09.2016 

Status:Case 
Approved 

HQ File 
:01/83/050/00531/AM17/  

RLA File 
:10/24/040/00033/AM17/  

Lic.No/Date:1010059537 
14.07.2016 

Defer Date: 

Decision : The Committee considered the case as per Agenda and took the following decision. 

Firm will submit Central excise Certified consumption data to the RA at the time of redemption. 

RA would compare this with the quantity applied by the firm and allow lower of the two for 

redemption purposes. 
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This above decision was taken in context of the Department of Chemicals and Petrochemicals 

letter (OM No. 46011/7/2014-PC.II dated 07.03.2016) expressing its inability in supporting the 

work related to fixation of Ad-hoc norms/SION under the Advance Authorization Scheme on 

account of shortage of technical manpower. 

RA concerned may take necessary action under Para 4.7 of HBP as per above decision of 
NORMS COMMITTEE. 

 

170 

Case No.:101/10/83-
ALC1/2016  

Party 
Name:HUBERGROUP 
INDIA PRIVATE 
LIMITED. 

Meet No/Date:10/83-
ALC1/2016 
21.09.2016 

Status:Case 
Deferred 

HQ File 
:01/83/050/00569/AM17/  

RLA File 
:03/94/040/00308/AM17/  

Lic.No/Date:0310806264 
14.07.2016 

Defer 
Date:26.10.2016 

Decision :The Committee considered the case as per agenda. Committee decided to send a 
copy of application to Deptt. of IPP. U.O. to be issue. The case is re-listed for 26.10.2016. 

 

171 

Case No.:57/10/83-
ALC1/2016  

Party Name:PROEC 
ENERGY LIMITED 

Meet No/Date:10/83-
ALC1/2016 
21.09.2016 

Status:Case 
Deferred 

HQ File 
:01/83/050/00525/AM17/  

RLA File 
:05/24/040/00169/AM17/  

Lic.No/Date:0510399097 
15.07.2016 

Defer 
Date:26.10.2016 

Decision :The Committee considered the case as per agenda. Committee decided to send a 
copy of application to Deptt. of IPP. U.O. to be issue. The case is re-listed for 26.10.2016. 

 

172 

Case No.:100/10/83-
ALC1/2016  

Party Name:K.PATEL 
CHEMO PHARMA PVT 
LTD 

Meet No/Date:10/83-
ALC1/2016 
21.09.2016 

Status:Case 
Approved 

HQ File 
:01/83/050/00568/AM17/  

RLA File 
:03/94/040/00183/AM17/  

Lic.No/Date:0310806292 
15.07.2016 

Defer Date: 

Decision : The Committee considered the case as per agenda. Based on the written 
recommendation of Deptt. of C&PC(Chem. Div) vide their OM.No.14010/37/2008-CH-II dated 
27.12.2011 on repeat basis, uploaded along with these minutes or as applied by the firm 
whichever is less under para 4.07 of HBP Vol.1. The minutes signed by Technical Authority have 
been placed at the end on this document. 
 
RA concerned may take necessary action under Para 4.7 of HBP as per above decision of 
NORMS COMMITTEE. 

 

173 

Case No.:102/10/83-
ALC1/2016  

Party Name:HINDUSTAN 
UNILEVER LIMITED 

Meet No/Date:10/83-
ALC1/2016 
21.09.2016 

Status:Case 
Deferred 

HQ File 
:01/83/050/00570/AM17/  

RLA File 
:03/94/040/00173/AM15/  

Lic.No/Date:0310806320 
15.07.2016 

Defer 
Date:26.10.2016 

Decision :The Committee considered the case as per agenda. Committee decided to send a 
copy of application to Deptt. of IPP. U.O. to be issue. The case is re-listed for 26.10.2016. 

 

174 
Case No.:99/10/83-
ALC1/2016  

Party Name:GRIPPO 
SOLUTIONS (INDIA ) 
PRIVATE LIMITED 

Meet No/Date:10/83-
ALC1/2016 
21.09.2016 

Status:Case 
Deferred 
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HQ File 
:01/83/050/00567/AM17/  

RLA File 
:03/94/040/00313/AM17/  

Lic.No/Date:0310806364 
18.07.2016 

Defer 
Date:26.10.2016 

Decision :The Committee considered the case as per agenda. Committee decided to send a 
copy of application to Deptt. of IPP. U.O. to be issue. The case is re-listed for 26.10.2016. 

 

175 

Case No.:55/10/83-
ALC1/2016  

Party Name:GIRDHARS 
INTERNATIONAL 

Meet No/Date:10/83-
ALC1/2016 
21.09.2016 

Status:Case 
Deferred 

HQ File 
:01/83/050/00523/AM17/  

RLA File 
:05/23/040/00203/AM17/  

Lic.No/Date:0510399128 
19.07.2016 

Defer 
Date:26.10.2016 

Decision :The Committee considered the case as per agenda. Committee decided to send a 
copy of application to Deptt. of IPP. U.O. to be issue. The case is re-listed for 26.10.2016. 

 

176 

Case No.:78/10/83-
ALC1/2016  

Party Name:JUNGBU 
CHEMICAL INDIA 
PRIVATE LIMITED 

Meet No/Date:10/83-
ALC1/2016 
21.09.2016 

Status:Case 
Deferred 

HQ File 
:01/83/050/00546/AM17/  

RLA File 
:05/23/040/00200/AM17/  

Lic.No/Date:0510399136 
19.07.2016 

Defer 
Date:26.10.2016 

Decision :The Committee considered the case as per agenda. Committee decided to send a 
copy of application to Deptt. of IPP. U.O. to be issue. The case is re-listed for 26.10.2016. 

 

177 

Case No.:58/10/83-
ALC1/2016  

Party Name:KLJ ORGANIC 
LTD 

Meet No/Date:10/83-
ALC1/2016 
21.09.2016 

Status:Case 
Approved 

HQ File 
:01/83/050/00526/AM17/  

RLA File 
:05/23/040/00196/AM17/  

Lic.No/Date:0510399159 
20.07.2016 

Defer Date: 

Decision : The Committee considered the case as per Agenda and took the following decision. 

Firm will submit Central excise Certified consumption data to the RA at the time of redemption. 

RA would compare this with the quantity applied by the firm and allow lower of the two for 

redemption purposes. 

 

This above decision was taken in context of the Department of Chemicals and Petrochemicals 

letter (OM No. 46011/7/2014-PC.II dated 07.03.2016) expressing its inability in supporting the 

work related to fixation of Ad-hoc norms/SION under the Advance Authorization Scheme on 

account of shortage of technical manpower. 

RA concerned may take necessary action under Para 4.7 of HBP as per above decision of 
NORMS COMMITTEE. 

 

178 

Case No.:74/10/83-
ALC1/2016  

Party Name:ASAHI 
INDIA GLASS LTD 

Meet No/Date:10/83-
ALC1/2016 
21.09.2016 

Status:Case 
Deferred 

HQ File 
:01/83/050/00542/AM17/  

RLA File 
:05/23/040/00210/AM17/  

Lic.No/Date:0510399164 
20.07.2016 

Defer 
Date:26.10.2016 

Decision :The Committee considered the case as per agenda. Committee decided to send a 
copy of application to Deptt. of IPP. U.O. to be issue. The case is re-listed for 26.10.2016. 

 

179 
Case No.:5/10/83-
ALC1/2016  

Party Name:STERLING 
AUXILIARIES PVT LTD 

Meet No/Date:10/83-
ALC1/2016 
21.09.2016 

Status:Case 
Approved 



56 
 

 
 

HQ File 
:01/83/050/00473/AM17/  

RLA File 
:03/95/040/00268/AM17/  

Lic.No/Date:0310806464 
21.07.2016 

Defer Date: 

Decision : The Committee considered the case as per Agenda and took the following decision. 

Firm will submit Central excise Certified consumption data to the RA at the time of redemption. 

RA would compare this with the quantity applied by the firm and allow lower of the two for 

redemption purposes. 

 

This above decision was taken in context of the Department of Chemicals and Petrochemicals 

letter (OM No. 46011/7/2014-PC.II dated 07.03.2016) expressing its inability in supporting the 

work related to fixation of Ad-hoc norms/SION under the Advance Authorization Scheme on 

account of shortage of technical manpower. 

RA concerned may take necessary action under Para 4.7 of HBP as per above decision of 
NORMS COMMITTEE. 

 

180 

Case No.:10/10/83-
ALC1/2016  

Party Name:STERLING 
AUXILIARIES PVT LTD 

Meet No/Date:10/83-
ALC1/2016 
21.09.2016 

Status:Case 
Approved 

HQ File 
:01/83/050/00478/AM17/  

RLA File 
:03/95/040/00334/AM17/  

Lic.No/Date:0310806465 
21.07.2016 

Defer Date: 

Decision : The Committee considered the case as per Agenda and took the following decision. 

Firm will submit Central excise Certified consumption data to the RA at the time of redemption. 

RA would compare this with the quantity applied by the firm and allow lower of the two for 

redemption purposes. 

 

This above decision was taken in context of the Department of Chemicals and Petrochemicals 

letter (OM No. 46011/7/2014-PC.II dated 07.03.2016) expressing its inability in supporting the 

work related to fixation of Ad-hoc norms/SION under the Advance Authorization Scheme on 

account of shortage of technical manpower. 

RA concerned may take necessary action under Para 4.7 of HBP as per above decision of 
NORMS COMMITTEE. 

 

181 

Case No.:107/10/83-
ALC1/2016  

Party Name:UNITED 
CHEMIE PVT. LTD. 

Meet No/Date:10/83-
ALC1/2016 
21.09.2016 

Status:Case 
Approved 

HQ File 
:01/83/050/00575/AM17/  

RLA File 
:08/24/040/00400/AM16/  

Lic.No/Date:0810138344 
21.07.2016 

Defer Date: 

Decision : The Committee considered the case as per Agenda and took the following decision. 

Firm will submit Central excise Certified consumption data to the RA at the time of redemption. 

RA would compare this with the quantity applied by the firm and allow lower of the two for 

redemption purposes. 

 

This above decision was taken in context of the Department of Chemicals and Petrochemicals 

letter (OM No. 46011/7/2014-PC.II dated 07.03.2016) expressing its inability in supporting the 

work related to fixation of Ad-hoc norms/SION under the Advance Authorization Scheme on 

account of shortage of technical manpower. 

RA concerned may take necessary action under Para 4.7 of HBP as per above decision of 
NORMS COMMITTEE. 
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182 

Case No.:108/10/83-
ALC1/2016  

Party Name:UNITED 
CHEMIE PVT. LTD. 

Meet No/Date:10/83-
ALC1/2016 
21.09.2016 

Status:Case 
Approved 

HQ File 
:01/83/050/00576/AM17/  

RLA File 
:08/24/040/00110/AM17/  

Lic.No/Date:0810138345 
21.07.2016 

Defer Date: 

Decision : The Committee considered the case as per Agenda and took the following decision. 

Firm will submit Central excise Certified consumption data to the RA at the time of redemption. 

RA would compare this with the quantity applied by the firm and allow lower of the two for 

redemption purposes. 

 

This above decision was taken in context of the Department of Chemicals and Petrochemicals 

letter (OM No. 46011/7/2014-PC.II dated 07.03.2016) expressing its inability in supporting the 

work related to fixation of Ad-hoc norms/SION under the Advance Authorization Scheme on 

account of shortage of technical manpower. 

RA concerned may take necessary action under Para 4.7 of HBP as per above decision of 
NORMS COMMITTEE. 

 

183 

Case No.:6/10/83-
ALC1/2016  

Party Name:STERLING 
AUXILIARIES PVT LTD 

Meet No/Date:10/83-
ALC1/2016 
21.09.2016 

Status:Case 
Approved 

HQ File 
:01/83/050/00474/AM17/  

RLA File 
:03/95/040/00198/AM17/  

Lic.No/Date:0310806517 
22.07.2016 

Defer Date: 

Decision : The Committee considered the case as per Agenda and took the following decision. 

Firm will submit Central excise Certified consumption data to the RA at the time of redemption. 

RA would compare this with the quantity applied by the firm and allow lower of the two for 

redemption purposes. 

 

This above decision was taken in context of the Department of Chemicals and Petrochemicals 

letter (OM No. 46011/7/2014-PC.II dated 07.03.2016) expressing its inability in supporting the 

work related to fixation of Ad-hoc norms/SION under the Advance Authorization Scheme on 

account of shortage of technical manpower. 

RA concerned may take necessary action under Para 4.7 of HBP as per above decision of 
NORMS COMMITTEE. 

 

184 

Case No.:7/10/83-
ALC1/2016  

Party Name:STERLING 
AUXILIARIES PVT LTD 

Meet No/Date:10/83-
ALC1/2016 
21.09.2016 

Status:Case 
Approved 

HQ File 
:01/83/050/00475/AM17/  

RLA File 
:03/95/040/00047/AM17/  

Lic.No/Date:0310806520 
22.07.2016 

Defer Date: 

Decision : The Committee considered the case as per Agenda and took the following decision. 

Firm will submit Central excise Certified consumption data to the RA at the time of redemption. 

RA would compare this with the quantity applied by the firm and allow lower of the two for 

redemption purposes. 

 

This above decision was taken in context of the Department of Chemicals and Petrochemicals 

letter (OM No. 46011/7/2014-PC.II dated 07.03.2016) expressing its inability in supporting the 

work related to fixation of Ad-hoc norms/SION under the Advance Authorization Scheme on 
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account of shortage of technical manpower. 

RA concerned may take necessary action under Para 4.7 of HBP as per above decision of 
NORMS COMMITTEE. 

 

185 

Case No.:8/10/83-
ALC1/2016  

Party Name:STERLING 
AUXILIARIES PVT LTD 

Meet No/Date:10/83-
ALC1/2016 
21.09.2016 

Status:Case 
Approved 

HQ File 
:01/83/050/00476/AM17/  

RLA File 
:03/95/040/00223/AM17/  

Lic.No/Date:0310806531 
22.07.2016 

Defer Date: 

Decision : The Committee considered the case as per Agenda and took the following decision. 

Firm will submit Central excise Certified consumption data to the RA at the time of redemption. 

RA would compare this with the quantity applied by the firm and allow lower of the two for 

redemption purposes. 

 

This above decision was taken in context of the Department of Chemicals and Petrochemicals 

letter (OM No. 46011/7/2014-PC.II dated 07.03.2016) expressing its inability in supporting the 

work related to fixation of Ad-hoc norms/SION under the Advance Authorization Scheme on 

account of shortage of technical manpower. 

RA concerned may take necessary action under Para 4.7 of HBP as per above decision of 
NORMS COMMITTEE. 

 

186 

Case No.:72/10/83-
ALC1/2016  

Party Name:JINDAL 
POLY FILMS LTD. 

Meet No/Date:10/83-
ALC1/2016 
21.09.2016 

Status:Case 
Deferred 

HQ File 
:01/83/050/00540/AM17/  

RLA File 
:05/23/040/00096/AM17/  

Lic.No/Date:0510399191 
22.07.2016 

Defer 
Date:26.10.2016 

Decision :The Committee considered the case as per agenda. Committee decided to send a 
copy of application to Deptt. of IPP. U.O. to be issue. The case is re-listed for 26.10.2016. 

 

187 

Case No.:73/10/83-
ALC1/2016  

Party Name:ARCHIDPLY 
INDUSTRIES LTD., 

Meet No/Date:10/83-
ALC1/2016 
21.09.2016 

Status:Case 
Deferred 

HQ File 
:01/83/050/00541/AM17/  

RLA File 
:05/23/040/00154/AM17/  

Lic.No/Date:0510399203 
22.07.2016 

Defer 
Date:26.10.2016 

Decision :The Committee considered the case as per agenda. Committee decided to send a 
copy of application to Deptt. of IPP. U.O. to be issue. The case is re-listed for 26.10.2016. 

 

188 

Case No.:79/10/83-
ALC1/2016  

Party Name:JINDAL 
POLY FILMS LTD. 

Meet No/Date:10/83-
ALC1/2016 
21.09.2016 

Status:Case 
Deferred 

HQ File 
:01/83/050/00547/AM17/  

RLA File 
:05/23/040/00189/AM17/  

Lic.No/Date:0510399193 
22.07.2016 

Defer 
Date:26.10.2016 

Decision :The Committee considered the case as per agenda. Committee decided to send a 
copy of application to Deptt. of IPP. U.O. to be issue. The case is re-listed for 26.10.2016. 

 

189 
Case No.:4/10/83-
ALC1/2016  

Party Name:STERLING 
AUXILIARIES PVT LTD 

Meet No/Date:10/83-
ALC1/2016 
21.09.2016 

Status:Case 
Approved 
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HQ File 
:01/83/050/00472/AM17/  

RLA File 
:03/95/040/00129/AM17/  

Lic.No/Date:0310806539 
25.07.2016 

Defer Date: 

Decision : The Committee considered the case as per Agenda and took the following decision. 

Firm will submit Central excise Certified consumption data to the RA at the time of redemption. 

RA would compare this with the quantity applied by the firm and allow lower of the two for 

redemption purposes. 

 

This above decision was taken in context of the Department of Chemicals and Petrochemicals 

letter (OM No. 46011/7/2014-PC.II dated 07.03.2016) expressing its inability in supporting the 

work related to fixation of Ad-hoc norms/SION under the Advance Authorization Scheme on 

account of shortage of technical manpower. 

RA concerned may take necessary action under Para 4.7 of HBP as per above decision of 
NORMS COMMITTEE. 

 

190 

Case No.:9/10/83-
ALC1/2016  

Party Name:STERLING 
AUXILIARIES PVT LTD 

Meet No/Date:10/83-
ALC1/2016 
21.09.2016 

Status:Case 
Approved 

HQ File 
:01/83/050/00477/AM17/  

RLA File 
:03/95/040/00352/AM17/  

Lic.No/Date:0310806581 
25.07.2016 

Defer Date: 

Decision : The Committee considered the case as per Agenda and took the following decision. 

Firm will submit Central excise Certified consumption data to the RA at the time of redemption. 

RA would compare this with the quantity applied by the firm and allow lower of the two for 

redemption purposes. 

 

This above decision was taken in context of the Department of Chemicals and Petrochemicals 

letter (OM No. 46011/7/2014-PC.II dated 07.03.2016) expressing its inability in supporting the 

work related to fixation of Ad-hoc norms/SION under the Advance Authorization Scheme on 

account of shortage of technical manpower. 

RA concerned may take necessary action under Para 4.7 of HBP as per above decision of 
NORMS COMMITTEE. 
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Case No.:121/10/83-
ALC1/2016  

Party Name:OMNI IMPEX 
PRIVATE LIMITED., 

Meet No/Date:10/83-
ALC1/2016 
21.09.2016 

Status:Case 
Approved 

HQ File 
:01/83/050/00589/AM17/  

RLA File 
:03/95/040/00315/AM17/  

Lic.No/Date:0310806616 
26.07.2016 

Defer Date: 

Decision : The Committee considered the case as per agenda. Based on the written 
recommendation of Deptt. of C&PC(Chem. Div) vide their U.O.No.14010/43/2013-CH-II dated 
01.01.2014 on repeat basis, uploaded along with these minutes or as applied by the firm 
whichever is less under para 4.07 of HBP Vol.1. The minutes signed by Technical Authority have 
been placed at the end on this document. 
 
RA concerned may take necessary action under Para 4.7 of HBP as per above decision of 
NORMS COMMITTEE. 
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Case No.:122/10/83-
ALC1/2016  

Party Name:OMNI IMPEX 
PRIVATE LIMITED., 

Meet No/Date:10/83-
ALC1/2016 
21.09.2016 

Status:Case 
Approved 

HQ File RLA File Lic.No/Date:0310806614 Defer Date: 
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:01/83/050/00590/AM17/  :03/95/040/00314/AM17/  26.07.2016 

Decision : The Committee considered the case as per agenda. Based on the written 
recommendation of Deptt. of C&PC(Chem. Div) vide their U.O.No.14010/43/2013-CH-II dated 
17.12.2013 on repeat basis, uploaded along with these minutes or as applied by the firm 
whichever is less under para 4.07 of HBP Vol.1. The minutes signed by Technical Authority have 
been placed at the end on this document. 
 
RA concerned may take necessary action under Para 4.7 of HBP as per above decision of 
NORMS COMMITTEE. 
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Case No.:98/10/83-
ALC1/2016  

Party Name:INDOTAN 
CHEMICALS LTD., 

Meet No/Date:10/83-
ALC1/2016 
21.09.2016 

Status:Case 
Approved 

HQ File 
:01/83/050/00566/AM17/  

RLA File 
:02/24/040/00076/AM17/  

Lic.No/Date:0210206864 
28.07.2016 

Defer Date: 

Decision : The Committee considered the case as per Agenda and took the following decision. 

Firm will submit Central excise Certified consumption data to the RA at the time of redemption. 

RA would compare this with the quantity applied by the firm and allow lower of the two for 

redemption purposes. 

 

This above decision was taken in context of the Department of Chemicals and Petrochemicals 

letter (OM No. 46011/7/2014-PC.II dated 07.03.2016) expressing its inability in supporting the 

work related to fixation of Ad-hoc norms/SION under the Advance Authorization Scheme on 

account of shortage of technical manpower. 

RA concerned may take necessary action under Para 4.7 of HBP as per above decision of 
NORMS COMMITTEE. 
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Case No.:105/10/83-
ALC1/2016  

Party Name:DEEP 
POLYMERS PRIVATE 
LIMITED 

Meet No/Date:10/83-
ALC1/2016 
21.09.2016 

Status:Case 
Approved 

HQ File 
:01/83/050/00573/AM17/  

RLA File 
:08/24/040/00166/AM17/  

Lic.No/Date:0810138399 
29.07.2016 

Defer Date: 

Decision : The Committee considered the case as per agenda and discussed the request of the 
firm for fixation of norms. The Committee decided to ratify the following norms as under:- 
 
Export item - Filler Master Batch containing minimum import item No. 1. LLDPE Granules           
-257500 Kg 2. Calcium Carbonate -751900 Kg 3. Wax – 20600 Kg  
 
RA concerned may take necessary action under Para 4.7 of HBP as per above decision of 
NORMS COMMITTEE. 
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Case No.:56/10/83-
ALC1/2016  

Party Name:JINDAL 
POLY FILMS LTD. 

Meet No/Date:10/83-
ALC1/2016 
21.09.2016 

Status:Case 
Deferred 

HQ File 
:01/83/050/00524/AM17/  

RLA File 
:05/23/040/00202/AM17/  

Lic.No/Date:0510399308 
01.08.2016 

Defer 
Date:26.10.2016 

Decision :The Committee considered the case as per agenda. Committee decided to send a 
copy of application to Deptt. of IPP. U.O. to be issue. The case is re-listed for 26.10.2016. 

 

196 Case No.:62/10/83- Party Name:INTECH Meet No/Date:10/83- Status:Case 
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ALC1/2016  PHARMA PVT. LTD., ALC1/2016 
21.09.2016 

Approved 

HQ File 
:01/83/050/00530/AM17/  

RLA File 
:05/23/040/00158/AM17/  

Lic.No/Date:0510399307 
01.08.2016 

Defer Date: 

Decision : The Committee considered the case as per agenda. Based on the written 
recommendation of Deptt. of C&PC(Chem. Div) vide their O.M dated 18.12.2014 on repeat 
basis, uploaded along with these minutes or as applied by the firm whichever is less under para 
4.07 of HBP Vol.1. The minutes signed by Technical Authority have been placed at the end on 
this document. 
 
RA concerned may take necessary action under Para 4.7 of HBP as per above decision of 
NORMS COMMITTEE. 

 

197 

Case No.:103/10/83-
ALC1/2016  

Party Name:MEGHMANI 
INDUSTRIES LTD, 

Meet No/Date:10/83-
ALC1/2016 
21.09.2016 

Status:Case 
Approved 

HQ File 
:01/83/050/00571/AM17/  

RLA File 
:08/24/040/00170/AM17/  

Lic.No/Date:0810138418 
04.08.2016 

Defer Date: 

Decision : The Committee considered the case as per Agenda and took the following decision. 

Firm will submit Central excise Certified consumption data to the RA at the time of redemption. 

RA would compare this with the quantity applied by the firm and allow lower of the two for 

redemption purposes. 

 

This above decision was taken in context of the Department of Chemicals and Petrochemicals 

letter (OM No. 46011/7/2014-PC.II dated 07.03.2016) expressing its inability in supporting the 

work related to fixation of Ad-hoc norms/SION under the Advance Authorization Scheme on 

account of shortage of technical manpower. 

RA concerned may take necessary action under Para 4.7 of HBP as per above decision of 
NORMS COMMITTEE. 
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Case No.:104/10/83-
ALC1/2016  

Party Name:MEGHMANI 
INDUSTRIES LTD, 

Meet No/Date:10/83-
ALC1/2016 
21.09.2016 

Status:Case 
Approved 

HQ File 
:01/83/050/00572/AM17/  

RLA File 
:08/24/040/00167/AM17/  

Lic.No/Date:0810138417 
04.08.2016 

Defer Date: 

Decision : The Committee considered the case as per Agenda and took the following decision. 

Firm will submit Central excise Certified consumption data to the RA at the time of redemption. 

RA would compare this with the quantity applied by the firm and allow lower of the two for 

redemption purposes. 

 

This above decision was taken in context of the Department of Chemicals and Petrochemicals 

letter (OM No. 46011/7/2014-PC.II dated 07.03.2016) expressing its inability in supporting the 

work related to fixation of Ad-hoc norms/SION under the Advance Authorization Scheme on 

account of shortage of technical manpower. 

RA concerned may take necessary action under Para 4.7 of HBP as per above decision of 
NORMS COMMITTEE. 
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Case No.:65/10/83-
ALC1/2016  

Party Name:PYROTEK 
INDIA PRIVATE LIMITED 

Meet No/Date:10/83-
ALC1/2016 
21.09.2016 

Status:Case 
Approved 

HQ File 
:01/83/050/00533/AM17/  

RLA File 
:31/83/040/00053/AM17/  

Lic.No/Date:3110066282 
08.08.2016 

Defer Date: 

Decision : The Committee considered the case as per Agenda and took the following decision. 

Firm will submit Central excise Certified consumption data to the RA at the time of redemption. 

RA would compare this with the quantity applied by the firm and allow lower of the two for 

redemption purposes. 

 

This above decision was taken in context of the Department of Chemicals and Petrochemicals 

letter (OM No. 46011/7/2014-PC.II dated 07.03.2016) expressing its inability in supporting the 

work related to fixation of Ad-hoc norms/SION under the Advance Authorization Scheme on 

account of shortage of technical manpower. 

RA concerned may take necessary action under Para 4.7 of HBP as per above decision of 
NORMS COMMITTEE. 
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Case No.:1/10/83-
ALC1/2016  

Party Name:SMI 
COATED PRODUCTS 
PVT. LTD. 

Meet No/Date:10/83-
ALC1/2016 
21.09.2016 

Status:Case 
Deferred 

HQ File 
:01/83/050/00469/AM17/  

RLA File 
:03/95/040/00150/AM17/  

Lic.No/Date:0310807101 
12.08.2016 

Defer 
Date:26.10.2016 

Decision :The Committee considered the case as per agenda. Committee decided to send a 
copy of application to Deptt. of IPP. U.O. to be issue. The case is re-listed for 26.10.2016. 
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Case No.:82/10/83-
ALC1/2016  

Party Name:ANJARIA 
ENVIRO TECH 
PVT.LTD. 

Meet No/Date:10/83-
ALC1/2016 
21.09.2016 

Status:Case 
Deferred 

HQ File 
:01/83/050/00550/AM17/  

RLA File 
:52/24/040/00029/AM17/  

Lic.No/Date:5210041995 
12.08.2016 

Defer 
Date:26.10.2016 

Decision :The Committee considered the case as per agenda and decided to defer the case for 
examine the request of the firm. The case is re-listed for 26.10.2016. 
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Case No.:83/10/83-
ALC1/2016  

Party Name:KALPAKA 
CHEMICALS PVT. LTD., 

Meet No/Date:10/83-
ALC1/2016 
21.09.2016 

Status:Case 
Approved 

HQ File 
:01/83/050/00551/AM17/  

RLA File 
:35/24/040/00031/AM17/  

Lic.No/Date:3510045008 
12.08.2016 

Defer Date: 

Decision : The Committee considered the case as per Agenda and took the following decision. 

Firm will submit Central excise Certified consumption data to the RA at the time of redemption. 

RA would compare this with the quantity applied by the firm and allow lower of the two for 

redemption purposes. 

 

This above decision was taken in context of the Department of Chemicals and Petrochemicals 

letter (OM No. 46011/7/2014-PC.II dated 07.03.2016) expressing its inability in supporting the 

work related to fixation of Ad-hoc norms/SION under the Advance Authorization Scheme on 

account of shortage of technical manpower. 
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RA concerned may take necessary action under Para 4.7 of HBP as per above decision of 
NORMS COMMITTEE. 
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Case No.:120/10/83-
ALC1/2016  

Party Name:PI 
INDUSTRIES LTD 

Meet No/Date:10/83-
ALC1/2016 
21.09.2016 

Status:Case 
Approved 

HQ File 
:01/83/050/00588/AM17/  

RLA File 
:13/24/040/00018/AM17/  

Lic.No/Date:1310048338 
12.08.2016 

Defer Date: 

Decision : The Committee considered the case as per agenda and decided to ratify the norms as 

under:- 

Export item Qty. Import item Qty. 

Metominostrobin Technical 1 Kg Phenol 1.192 Kg 

Tetrahydrofuran 0.8132 Kg 

Caustic Potash (Potassium Hydroxide) 
90% Min. 

0.6800 Kg 

Hydroxylamine Sulphate 0.611 Kg 

 

RA concerned may take necessary action under Para 4.7 of HBP as per above decision of 
NORMS COMMITTEE. 
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Case No.:2/10/83-
ALC1/2016  

Party Name:VIDHI 
DYESTUFFS 
MANUFACTURING 
LIMITED., 

Meet No/Date:10/83-
ALC1/2016 
21.09.2016 

Status:Case 
Approved 

HQ File 
:01/83/050/00470/AM17/  

RLA File 
:03/95/040/00405/AM17/  

Lic.No/Date:0310807193 
18.08.2016 

Defer Date: 

Decision : The Committee considered the case as per Agenda and took the following decision. 

Firm will submit Central excise Certified consumption data to the RA at the time of redemption. 

RA would compare this with the quantity applied by the firm and allow lower of the two for 

redemption purposes. 

 

This above decision was taken in context of the Department of Chemicals and Petrochemicals 

letter (OM No. 46011/7/2014-PC.II dated 07.03.2016) expressing its inability in supporting the 

work related to fixation of Ad-hoc norms/SION under the Advance Authorization Scheme on 

account of shortage of technical manpower. 

RA concerned may take necessary action under Para 4.7 of HBP as per above decision of 
NORMS COMMITTEE. 

 
 
 

Date:24.10.2016 
Place:New Delhi  

k k mushahary  
Asst. Director General of Foreign Trade  
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No.7′10/2016-TSW
DEPARTMENT OFINDUSTRIAL POLICY&PROMOT10N

(TSVV Section)

SubieCt Advance  Authorization  for  the  export  of  Self  Adhesive  paper  ―

Mノs.Avery Dennison(lndia)PVt.Ltd.

Ref  : DGFT UO.No.01/83ノ 050ノ047/AM-16ノ DES―lV

Advance Authorization No 0510392302 dated 05-12-2014

The case has been exarnlned and DIPP recornrnends the fo‖ owing norrns on repeat

bas:s:―

Export product No.1:  Self Adhesive Paper 155 GShl+ノ ー10%
Quanuty :  l Sq.Meter

:mport product

S,No. Description of ltem Quantity recommended

1 Coated Paper 78 GSM+/-10% 1.04 Sq.Meter/ Sq. meter content
contain in export product

2 Glassine Base Paper 59 GSM +l-10o/o 1.05 Sq.Meter/ Sq. meter content
contain in export product

3 Solprene Butadiene Styrene polymer 0.003454778 Kg

4 Sylvalite Rosin Ester Gums 0.0060968 Kg

5 Quintac Styrene lsoprene Copqlyqql 0.0026419 Kg

6 Reoalite Hydrocarbon Resin 0.0017275 Kg

Export Product No.2
QuantitY :

lmport product

:‐    Se!f Adhesive Film l18 GSM+ノ ‐10%
l Sq Meter

S.No. Description of ltem Quantity recommended
BOPP F‖ m42 GSM+ノー10% 1.04 Kgl KG content contain in export

product or

2. Glassine Base Paper 59 GSM +l-10o/o 1.05 Sq. Meter/ Sq. meter content
contain in export product

3. Solprene Butadiene Styrene polymer 0.00355947 Kg

4 Svlvalite Rosin Ester Gums 0.00628159333K9

5. Quintac Styrene lsoprene Copolymer 0 0027194666 Kg

6. Reoalite Hydrocarbon Resin 0 0017798233 Kg

Consultant

03…10…2016

DGFT(NC〕

い



No.7′247′ 2016‐TSW
DEPARTMENT OFINDUSTR:AL POLICY&PROMOT:ON

(TSW‐ SECT:ON)

NC- Decision Revised recommendations

Subject. - M/s. Micro lnks Ltd. SufleA: M/s. Hubergroup lndia Pvt Ltd ,

(Formerly M/s tt4iqg-! n!9-!!9.L-

助ψルフ

一
lЭ

詢bieCt‐
椰鼎:喘淵朧判脚i蹄i亀問

朧∬i:Ⅷ乱

Advance AuthOrization No 0310800606 DT 02 12 2015

Ref:DGFT■ le no.01′ 83′ 050′ 00216′AM17 DESiV

This Case VVas COnSidered ln Meeting No 7/83-ALC1/2016 DTD 13 07 2016 and the
Firm has now Represented for Typographical Errors in the minutes fOr Description of lmport

ltems and accOrdingly fo‖ owing corrections are made:

詢量1露:il聖龍it棚写腑
°C Based) in White (Pigment content 30% +l'2o/o and

Ｓ‐．閾
As Per Advance
Authorization

NC- Decision Revised
recommenda
tions

Remarks

2

Syntheuc Resins

(NlroCe‖ ulose

Dampedin 30%
IPA)

Relevant Synthetic
Resins
(Nitrocellulose
Damped in 30%
IPA)

Synthetic
Resins
(Nitrocellulose
Damped in
30% IPA)

Typographical
Error in minutes

4

AddltiVes

(Tlanium
Ch‖ ates,WaX,
AeroS‖ ,PVP
Luviscol,

s‖aneamine,
Acetyl Acetone,

isopropyl

Tlanate)

Relevant Additives
(Titanium Chilates,
Wax, Aerosil, PVP
Luviscol,
silaneamine, Acetyl
Acetone, lsoproPYl
Titanate)

Additives
(Titanium
Chilates,
Wax, Aerosi,
PVP Luviscol,
silaneamine,
Acetyl
Acetone,
lsopropyl
Titanate)

Typographical
Error in minutes

で
可



h-t q 7=-
,o," "o,o,,"iillJ, 

lon,"n,
1gi/o +t-2% and soiid resin content 22oh +l-2o/ol

DGFT DES‐:V

NC- Decision

Typographical
Error in
minutes

Synthetic
Resins
(Nitrocellulose
damped in

Relevant Synthetic
Resins
(Nitrocellulose
damped in 30%

Synthetic
Resins
(Nitrocellulose
damped in 300/o

Typographical
Error in
minutes

Additives
(Titanium
Chilates, Wax,
Aerosil, PVP
Luviscol,
silaneamine,
Acetyl Acetone,
lsopropyl

Relevant Additives
(Titanium Chilates,
Wax, Aerosil, PVP
Luviscol,
silaneamine, AcetYl
Acetone, lsoProPYl
Titanate)

AddtiVeS

(Tlanium
Ch‖ ates,VVax,

Aeros‖ ,PVP
LuvisCOl,

sHaneanline,

Acetyl Acetone,

lsopropyl

ψ
{Nand La:〕

Consultant
29‐09‐2016

肛
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一

ID
No.7′ 247′2016‐TSW

DEPARTMENT OFINDUSTR:AL POLiCY&PROMOT10N
(TSW‐ SECT10N)

SubieCt淵
:』柑:キ呂Sl進]lてЪ][1:1『1,I「%ド」:lt規:酬t81Fi♀跳lι

RedUVPaper

M/s Hubergroup lndia Pvt Ltd

Advance Authorization No.0310800598 DT 02 12 2015

Ref:DGFT Fi:e no.01′ 83′050ノ00214rAM17DES iV

This Case Was Considered in Meeung No 7/83-ALC1/2016 DTD 13 07 2016 and the Firm Has
Now Represented for Typographical Errors and the revised recommendations are as Under:

NC- Decision Revised recommendations

Subjeca Application for issue of advance
authorization against expo( of cyan offset
ink, Magenta offset ink, Yellow offset ink and

Black offset ink-M/s. Hubergroup lndia Pvt.

Ltd.

SuUject: npptication for issue of advance
authorization against export of Pigment Red

UV Paper Concentrate
M/s. Hubergroup lndia Pvt. Ltd.

DGFT(NC)

不

＼グ
(Nand Lal)
Consultant

29-09-2016



No.7/24712016-TSW
DEPARTMENT OF INDUSTRIAL POLICY & PROMOTION

(TSW- SECTTON)
Subject - Amendment in advance authorization norms for the export of Cyan Offset lnk

with Drier Magenta Offset lnk with Drier Yellow Offset lnk with Drier and Black
Offset lnk with Drier -M/s. Hubergroup lndia Pvt. Ltd.

Advance Authorization No.03'10802463 Dated.l 1 .02.2015
Ref: DGFT file no. 01/83/050/00141/AM17 DES lV

This Case Was Considered ln Meeting No. 8/83-ALC1 l2UO DfD.27.07.2016
and the Firm has now Represented For Typographical Errors in the Description of
lmport ltems As Under:

Export ltem:1) Cyan Offiset lnk with Drier [19% +/- 3% Pigmenl and 37o/o +l- 3o/o

solid resinl

\-t"S"
26‐09‐2016

Consultant (B)

As Per Advance
Authorization

NC- Decision Revised
recommendatio
ns

1a. Pigment Flushes
Cyan (Dispersed in
Non Aqueous
Media) For Printing
lnk.( 30o/o+l-2ok
Pigment and 360/o+l-
2%Solid Resin )

1a. Pigment
Flushes Cyan
(Dispersed in Non
Aqueous Media)
For Printing lnk.(
30o/o+ l-3o/o Pigment
and 36%+/-3%Solid
Resin )

1a. Pigment
Flushes Cyan
(Dispersed in
Non Aqueous
Media) For
Printing lnk.(
30%+l-2%
Pigment and
36ok+l-2o/oSolid

Typographical
Error in
recommendation

items:
Ｓ‥
．
ｍ

Remarks

N^/'
tNandy'ah

Consultant



No.7/247l2016-TSW
DEPARTMENT OF INDUSTRIAL POLICY & PROMOTION

(TSW- SECTON)

Subject - Amendment in Advance Authorization norms for the export of Cobalt Magnesium

Mix Drier (Containing 12.2O% Coball2-Ethylhexaonate & 37.3 % Magnesium

Ethylhexaonate in Vegetable Ester) t M/s. Micro lnks Ltd.

Advance Authorization No. 0310796158 Df .22.O5.2OL5

Ref: DGFT HQ file no 01/83/050/00359/AM17 DEs lv

This Case Was Considered ln Meeting No. 8/83-ALC1/2OL6 DfD.2l .O7 .2016 and the firm
has now represented for Typographical Errors in the Description of Import ltems and revised

recommendation for the following is made for the import item:

Export ttem: Cobalt Magnesium Mix Drier (Containing LZ.2Oo/o Cobalt 2-Ethylhexaonat e &37 .3 o/o

Magnesium Ethylhexaonate in Vegetable Ester)l

items:
Ｌ

　
０

Ｓ

Ｎ

As Per Advance
Authorization

NC― Declslon Revised
recommendations

Remarks

1.

Dipropylene
Glycol Methyl
Ether

Dipropylene Glycol Methyl
Ether (Dowanol DPM/ lyondell
arcosolve DPM)

Dipropylene Glycol
Methyl Ether

Typographical
Error

26‐09‐2016

DGFT NC)
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No.7/247l2016-TSW
DEPARTMENT OT.iN6USTiTAL P^O..LICY & PROMOTION

(TSW- sEcrloN)

Subiect-Amendmentinadvanceauthorization.normsfortheexportofCyanoffsetink,
Magenta otfset inx, iefilvi ottt"f inrt and Black offset ink - M/s Huber Group lndia Pvt'

Ltd.

Ref : DGFT UO. No 01/83/142 /AM-16/DES-4

Advance Authorization No' 0310802262 Dated 05 02 2016

ThisCaseWasConsideredlnMeetingNo.6/83.ALC1/2016dt.22-o6.2ol6andtheFirmhas
now Represented for Typogiaphical Errori in tne minules toi oescription of lmport ltems and

""ltraitisly 
following corrections are made:

Export ltem: 1) Cyan Offset lnk with Drier [1 I 
o/o +l- 3o/o Pigment and 37% +/. 3% solid resin]

ite ms
Re-'rseorecommendations

S.No.
Of

import

As Per
Advance
Authorization

NC- Decision

avY Mineral Oil

8

lh Heavy
Mineral O‖

lh Heavy Mineral

o‖ 005

Exportltem:2)Magenta O「 Setlnk Wth Dner[18%+ノ
‐3%Pigment&36%+/-3%SOnd resinl

〕ms:
ReviSed recommendatiOns

戸ol,ethylene Watt compound l

l Qty005 Kg

S.No.
of

import

As Per
Advance
Authorization -Nc- 

Decision

POlyethylene

VVax compound

Qty o 05 kg

Polyethylene Wax
compound

ool Kg

consultant
04‐10‐2016

DGFT`NC) ゞ
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Government of lndia
Ministry of Chemicals & Fertilrzers
呻 … け …

縮は

Application from M/s Vishnu Chemicals Ltd for"iss,rance of licence

have submitted present application for
rar,v nlaterrals fcr the manufactlrie anC

Their application has been examined They party has furnished cletarls

of manufacturing process material balance and production ccnsumpt;oir aaia

etc. Based on the deiails furnished and produtction consumption data thrs

Department recotnmends the followino norms for- tne present iicence
ao口に。loh

些上三■2処生堕∠2コL_ユ・。?'/1t'。 /ノ' Q'ly - ' ttenr of rnrp-ori
|

Qty

Chrome ore 1 31 kg

0898k9Soda Ash

l    VヽyOOden Pa‖ ets rnay be a‖ oぃ/ed as perthe packing pO cy

?    The party has not 9iven any itlSIiCation for orthe detalled calculatlon on
requirement Of cOal  So this Departnnent not recolη nnend coal norms in their
favolrr

(」ASBIR SINGH)
Consultant

subi

ギ

DGF丁 Delhi
plェ.     T_赫 dated 7 22A12 \.



Application from M/s. Matangi lndustries for issuance of licence.

Ⅳ1/s`Matangilndustries have subnlitted present applicatiOn for issuance Of

Their applicaiion has been examined. The party has furnished details of
manufactu.ring process. Based on details of manufacturing process furnished by them,
)epartment recornrllends the fO‖ Owing norrns for the presentlicence application:

import of raw material for the manufacture and export Lauiyt Alcohol
2 ( Mole ).

or, o / c I t 6q E6 eU. lg' lg. go t L L----

0.476 kg

O.52o kg

Government of lndia
Ministry of Chemicals & Fertilizers

Deptt. of Chemicals & petrochemicals

l kg 1.Castor Oil

2.Ethylene Oxide

DGFT,Udvoq Bhavan

ι
l ′

′ο      デ`

2
ゝ√

k『

0.380 kg

O.620 kg

(JASBIR SINGH)
ConsuLant

Item of import

LauⅣI Aにohd x
Ethylene Oxide

fl篤
4Y 0.590 kg

O.410k9

Эil Ethoxylate 23 EO
lCOE 2助 ト

1.Caster Oil

2日 hプene oヵdy
0.480 kQ

O.520 kg

Ethoxylated

y
t.lll;よよ:il滉|メ

'lene Glycol Caster Oil
(Maganon Co 35)

U.〇 _No 14010/68/2011-Ch‖ dated 223.2012

V

Qty Qty

l kg

l kg

l kg

ゞ
ヾ



Government of lndia
Ministry of Chemicals & Fertilizers

Department of Chemicals & Petrochemicals

:卵γ帯;〃;t搾″T)月、鋼Ψン
~

are recommended for the present licence application:-

Export ltem

ll Ethoxylate
to 8)

DG
U.〇 .No.14010/68/2011.Ch.― ll dated 7.1.2013

lication from M/s Matangi lndustries for fixation of norms of Tridecyl

Matangi lndustries have submitted present application foi- issuairce of
for the import of raw materials for the export of Tridecyl Alcohol

Mole (Maganon to 8). They have furnished details of manufacturing
chemical reaction, molecular formula and molecular weight. The

lmport ltem
Qty Name

1 kg 1. Tridecyl Alcohol
2. Ethylene Oxide

Qty

0 360 kg

O.637 kg

Joint lndustrial Adviser

｀
受ゞ

゛
・゙

「}
(P.P.Srivastava)



:_

ll

Governnrent of lndia
Ministry of Chenricals & Fertilizers

Deptt. of Chemicals & Petrochemicals
-,/

i-fr.1""'.o ,l I oo b 9 6 ,#' ){''6'2o) t't L/'
'(

Application from M/s. Vishnu icals Ltd. for fixation of norms.
隣 ュ ・貼

M/s. vishnu chemicals Ltd. have submitted present application
for fixation of lnpuU Output norms for the import of raw materials for the
manufacture and export of chromium Trioxide (chromic Acid).

十

Their application has been examined.
details of manufacturing process, material

The party has furnished
balance and production

ption data etc. Ch (

wood cuts for Pallets Top Deck Boards, wood cuts for pailets -
Bottom Deck Boards, wood cuts for Pallets -stringers /Blocks ,Nails for
Pallets and DRUMS (M.S.Drums 14 inch )Full Open mouth Drum 50 kg
Capacity) may be allowed as per packing policy.

く(‐
‐

1:;i'7:;;テ
ii::;1::::::::::::〕

 '

(」ASBIR SINGH)
Consuttant

ShJ B.Pawar,FTD01 0/O DGFT,UdvOg Bhava旦 ,New Deihi.
Dept.of C&PC U.0.No.14010′ 170/2011-Ch.‖  dated 19.12.2014

consumpuon data etc. chrome ore contains (44%
impurities. Crz03is converted & processed into the exp
Department recommends the following norms for the
application:

酬‰
『
高:

present license

‰ 、_

Item of export Qty. ltem ofimport // Qty.

Chromium Trioxide
(Chromic Acid)

lkg Chrome Ore tL( ) 1.91kg
Soda Ash 1.32kg

…4製峰■ド

1 ル こ

□



．“一
・ Goverr ' , -,.i of lndia

Subject:

Ministry of 31.‐ it r.1,■ 1‐
‐́41,一 ‐́,

Department of Cheritcals and

Advance Authorization appHcation from i

import of raw materlal againstthe export of TAPlOCA STARCH SUPER HiGH

GRADE(FOR INDUSTRIAL USE ONLY)

Rei

lAdvm∝畑horzttm N%鼈ッタ霧 ヽゝ″″
UO No 01ノ 83/50/083/AM-16/DES iV/720 dated 25 05 2015)

M/s. Oren Hydrocarbons Pvt. Ltd. have submitted present application for the import of

raw material against the export of TAPIOCA STARCH SUPER HIGH GRADE (FOR

The application has been examined and the Department recommends the following
norms for the present Advance Authorization application.

This issue with the approval of competent authority.

噺
lA K ACARVVAL)

Addl lndustnal Adviser

TeL No 011-23381430

Shtt K K Mushaha百 、FTDO,(DESJV)○ /O DGFT、 Udvoq Bhawan,New Delhi-11
Deptt of C&PC U O No 14010/20/2011-CH-lldated 12 01 2016

1. ltem of Export Qty Item of lmport Qty

MODIFIED STARCH PREGEL
STARCH,DEXTRID,POLYSAL,
KMC HYDRO, POLYSAL T,
POLYSAL  HT,  PAL  FLC,
DEXTRID LTE&MILSTARCH

l kg l   TAP10CA STARCH SUPER
HIGH GRADE(FOR
INDUSTRIAL USE ONLY)

0 900 kg

__  il:」 USl日ALりSE ONLY)   _



ノ



DEPARTMENT OF:NDuSTR:AL POLiCY&PROMOT10N
{TSW Section)

SubieCt:Advance authorization for the export Of Foot&Nall Cream―
Healthcare lndia Ltd

Ref  : DGFT UO.No.01/83ノ 50ノ467ノAM-15ノDES―lV

Adv.Auth.No.0510393965  dt.24-04-2015

The case has been examined and the firm has submitted approved formula from State

Drug Controller,Baddi, Distt. solan and in the past same norms were approved' Accordingly

the following norm is recommended based on percentage given in approved formula weight/

weight and allowing 0.5% wastage :-

Export product: Foot & Nail Cream

Quantity : 40,000 Kg

lmport ltems:

辟
Consultant
06.10.2016

一―一―一―一―一――――
■ern Description

Myristyl Alcohol

「
r.^ranro Rnfrenh r162192ヽ

Quantity recommended (Kg)
Ｌ
¨
０

Ｓ

Ｎ

803.867

80.000
2.

40.200
3 n「ぅ.ハcnnini 1 00 rRinabololヽ

402.000
4.

5.

6.

7.

8.

9

10.

Paraffin llVax 60-63

Liquid Paraffin BP
3214.432

AIlantoin
40.200

Teoocare 450 1407.000

ffiarate Veg (Glyceryl Stearate) 1005000

x 1608.000

v'r+emin tr Acetate (Tocoohervl Acetate) 40.200
402.000

Xiameter PMX200 SilicOne Fluid 100じ S
rnimハ十hin∩ nn nC―,oo loOCST)

10050.000
12. Ch′ r●Hn RPノ FPノuSP rGivcerol〕

400.000
13. n_p.ntth∩nd‖SP

400.000
14. Euxyl K340

ヽ
nd La:)

DGFT(NC)
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No.7′ 152′2016¨TSW
Ministry of Commerce&:ndustrγ

DEPARTMENT OF:NDUSTRIAL POLiCY&PROMOT:ON
(TSW‐ SECT:ON)

″

SubieCt:…   Advance authottzation forthe expOrt of Gummed Paper Tape for veneers… M/s
Silve‖ ine ttapes Mfg.Pvt.Ltd.

Ref  : DGFT UO.No.01′83′50ノ652′AM‐ 16′DES‐:V

Advance Authorizat:on No.0210206059  dated ll-08-2015

1n this case has the flrrn has clairned l1 730/O wastage of raw materials for the
manufacture of Gurnrned Paper Tape. ln the past 5%wastage was a‖ owed and accordingly,
the fo‖ owing norrns are recornrnended:―

ExpOrtltem:Gummed Paper Tape forveneers

Quanlty:l Kg

ltems:
１
．̈
０

Ｓ

Ｎ

Item Description Qty recommended

Kraft Paper (no coating) - 53 GSM 0.70659 Kg
2. Esterified Starch 0.24519 Kg
3. Acrylamide 98% minimum 0.09822 Kq

Consuitant
14‐09‐2016

DGFT(NC)

ヾ
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No.7′266′2015‐TSW
DEPARTMENT OFiNDuSTRIAL POLiCY&PROMOT:ON

(TSW Section)

Subject: Application for Advance Licence for the export of Finished wooden
moulding in different sizes and specifications wood species ayous
botanical name of wood triplochiton scleroxylon - M/s. Param Wood
Moulding Pvt. Ltd.

Ref: DGFT U.O. No. 01/83/50/703/AM-16/DES-|V

Advance Authorization No. 0310798479 Dated 26-08-2015

ln the past, the firm was requested to submit Central Excise Data in another
Advance Authorization but vide letter dated 09-07-2013, the firm had indicated that they
were not an excisable unit, and hence their consumption of raw material could not be
validated by Central Excise. They had submitted CA certificate showing data of the last
three years and justification for wastage of raw material i.e. "Seasoned wood in form of
planks in various thickness". Norms Committee in its meeting No.23l2013-14 dated
02-09-2013 and Meeting No.13 dated 20.01.2016 had approved 30% wastage in that
case .

Accordingly, in this case also 30% wastage is recommended:-

Export ltem: Finished wooden moulding in different sizes and specifications wood
species ayous botanical name of wood triplochiton scleroxylon

Quantity:l CubicMeter

lmport ltems :

S.No. Item description Quantity
recommended

Seasoned wood in form of planks in various thickness
width and length, Standard square edged Lumber wood
species ayous botanical name of wood triplochiton
scleroxvlon

1 30 Cubic Meter

2 P U Top Coat(Clear/Black/VVhte)Standard 7 5 kg

3 P U Sealer Standard 15 kq

4 Hardner Standard 11 24 kg

Consuitant
04‐ 10‐2016

DGFT(NC)
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Government of lndta i O
Ministry of Chemicals and Fertilizers <

Departmeni of Chemic:,.= .nO Petrochemicals ' 
> 

/1

l)rfu-t -t'*g
, r<'-

Subject: Advance Authorization application from M/S

import of raw material against the export of

LIL LQ.

LOXIM INDUSttRIES P LTD forthe
Direct Brown SBR Liquid′Co10rant

体dVanCe AtthO‖ zaton nO_第野菱甥J寧
'q驚

昭り′←
´

Ref: UO No-01/83/50/726/AM-16/DES― lV/769,dated 07 12 2015

M/s LOXIM INDUSTRIES p.LTD. has submitted present application for the import of

raw material against the export of Direct Brown sBR Liquid/colorant LIL LQ'

The application has Deen examined and the Department recoinmends the follouring

norms for the present Advance Authorizatron application'

This issue with the approval of competent authority'

は1.AGふぶ6
Addl.lndustrial AdviSer

Tel No.011-23381430

Item of lmPortL ltem of ExPorl

1~Meta Phenylene Diamin2Drreil----Erown SBR

Liquid/CO10rant LIL LQ 2 Sulphanilic Acid

lK
Oeptt-ot C&PC U.O' No' 6、 0ヽ22016



F.No.7ノ 252/2016-TSW
Ministry of Commerce&lndustry

Department of lndustrial Policy&Promotion

(TSW Sedion)

Subject : Advance authorization for the export of Face & Body Oil - M/s Vedicare Ayurveda
Pvt. Ltd.

Reference : DGFT UO No. 01/83/50/687/AM-16/DES-|V

Adv Auth No. : 0510395615 dt. 15-09-2015

The case has been examined and the firm has claimed 2% wastage for Glass bottle,

pumps and caps. However, based on SION A 1778, the following norms are recommended :-

Consu:tant
04…10…2016

DGFT〔NC)

S.N
O.

Export ltem Quantity lmport ltems Quantity
recommended

1 Rose Face & Body Oil packed in
100 mlOilGlass Bottle

12500 number 100m10il Glass Bo故 le Net+1%

Pump & Caps Net to net

2 VVhite Lily Face&Body Oil Packed
in 1 00 m1 0il Glass Bottle

25500 number 100 ml()il(〕 lass Bottle Net+1%

Pump & Caps Netto net

3 Viola Face & Body O‖  Packed in
100 miO‖ Glass Botue

8000 number 100m10il Glass Bottle Net+1%

Pump & Caps Netto net

4 Plnk Lotus Face & Body O‖
Packed ln 100 ml()il Glass Bottle

12300 number 100m1011 Glass BotJe Net+1%

Pump & Caps Netto net

5 Hiblscuss Face&Body O‖ Packed
in 100 m1 0‖ Glass Bot‖ e

14400 number 100 ml()|I Glass Bottle Net+1%

Pump & Caps Netto net

6 AntiAging Oil Packed in 100 mlOil
Glass Bottle

13000 number 100m10il Glass Bottle Net+1%

Pump & Caps Netto net

7 AnI Marks(Centella Oil)Packed in
100m10‖ Glass Bottle

4300 number 100m1011 Glass BotJe Net+1%

Pump & Caps Netto net

ヾ
LAL)



No.7′ 9′2016‐TSW
Ministry of Commerce&industry

DEPARTMENT OFINDUSTRIAL POLICY&PROMOT:ON
(TSW¨ SECT10N)

SubieCt: Application for issue of Advance AuthoHzation against export of Ser Adhesive
paper(160 GSM+ノ ー10%)With adhesive coaung weight Of 20 GSM/SQM― M/S SMI

Coated Products Pvt.Ltd

Ref:DGFT U.0.No.01ノ 83ノ50/840/AM-16ノ DES¨ IV

Advance Authorization No.0310799663 dated 26… 10‐2015

丁he case has been exarnined and based on past cases approved forthe same export
product,fo‖ owing norrns are recornrnended i‐

ExpOrt:tem: Self Adhesive paper(160 GSM+ノ ー100/0)wlh adhes市 e coating weight of 20

GSMノSQM(cOnsisung of Thermal Transfer ULra Paper′ ∂ο
`sr、

ま 10°/。

Quantity:  15,00,000 sq mt

lmport lems

Ｌ

ｏ

Ｓ

Ｎ

Item Description Qty recommended

1 ThermalTransfer Ultra Paper (80 GSM +l-10o/o) 1.04 Sq. Meter/sq meter
content in export

2 Adhesive (100o/o Solid) (Rubber Based Hot Melt) 0.024 kg.

3 Silicon Coated Paper (60 GSM +l-10o/o) 1.04 Sq. Meter/sq meter
content in export

DGFT(NC)

ヾ



DEPARTM駅 ギ謡 £::躙 乱 1富凛 。M。.。N
(TSW‐ SECT10N)

Subject: - Advance authorization for the export of Prepaid Mobile Recharge Cards-

M/s Secure Print Solutions Pvt. Ltd.

Ref: 01/83/50/801/AM-16/DES-lV

Advance Authorizationz 021 0206249 dated 29-1 O-2O1 5

The case has been examined and in the past Black/ Coloured printing lnk

0.013125 Kg/Kg of export product was allowed based on production/ consumption data,

however, in iniJapplicaiion they have asked 0.012375 Kg/Kg of export product. Accordingly,

following norms are recommended:-

Export item - Prepaid Mobile Recharge Cards/ Scratch Card

Quantity- 1212.50 MT

lmport ltems :-

S.No. Item of import Quanlty
1 Black/ coloured printing lnks 0.012375 Kgノ Kg of export pr9dШ≦生

2 Chemical Paints, varnished and resins etc. 0.036527 Kg/ Kg of export Product

＼
Consultant
09…08‐2016

DGFT(NC)
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No.7′ 264′ 16¨TSW
DEPARTMENT OF:NDUSTR:AL POLiCY&PROMOT:ON

(TSW Section)

Subject: Application for Advance authorization for the export of Double Side Decorative- 
Laminates with Barrier paper - M/s Stylam lndustries Ltd.

Ref: DGFT U.〇.No 01/83/50/823/AM… 16ノDES― IV

Ad.Auth.No.2210015340 Dated-30-10…2015

Taking cue from H-68 and the norms approved in the past, the following norms are

Items:
SI.No. Item Description Quantity recommended

For 4 mm For 5 mm For 6 mm

1 Kraft Paper 3 66 Kq 4 575 Kg 5 49 Kg

2 Base Paper 0 214 Kg 0 214 Kg 0 214 Kq

3 Barrier Paper 0 172 Kg 0 172 Kg 0 172 Kg

4 Tissue Paper 0 027 Kg 0 027 Kg 0 027 Kg

5 Phenol 1 408 Kq 1 76 Kq 2 112 Kg

6 Melamine 0 362 Kg 0 362 Kg 0 362 Kq

7 Methanol 1 540 Kq 1 925 Kg 2 310 Kg

8 B O P P Fllm 0 01 Kg 0 01 Kg 0 01 Kq

9 Protective F‖m As per packing
oolicv

As per packing
policv

As per packing
oolicv

10 Plexiqlas F‖m Net+2% Net+2% Net+2%

直

Note: ln case of further variation in thickness/weight, the quantity of item of import viz' P-henol,

Methanol anJ Kraft paper to be allowed may be arrived at by adopting the following

formula: A x B/c where A=euantity allowed-for 10.00 mm thickness of weight.14.5 kg

+/- 2.Syo,B=The thickness or weigntl sq. Meter of decorative laminates proposeO 19 n9

exported, C = Either the Standard-thickness of 10.00 mm or the Standard weight of 14.5

kg/Sq.Meter of 10.00 mm thickness.

い

い
い
t

Consu:tant
13…10…2016

recommended:-

1::::::::I♀」[′ ::1ま拡
lSこ Mtrx 4 00 mm thickness of 5 8 kg+ノー2.5%

Double Side Decorative Laminates
with Barrier PaPer and Plexiglas
film for Exterior (Total Sheets
50441, Total. 2,00,000 Sq.Mt
(Export product account 160000
sqm for protective film self
adhesive film for temPorary
surface protection) (Thickness
60mm+/-2 00mrn

DGFT(NC〕
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DEPARTM認 出 品 8:器 ど:拙 翠 ぎ路 。M。.。N 多 ′

(TSW‐ SECT10N)

SubieCt:Advance authonza10n fOr the export of S‖ icon Carbide Grains― M/S Snam Abrasives

Pvt Ltd

Ref:DGFT UO.No 01ノ83/050/522/AM-17/DES― iV

Advance Auth.No 0710108985 dated 02-11-2015

The case has been examined The lrm has claimed a wastage(D1233%but in the
ap口 CatOn as wtt as h mandad面 ng pЮc訥

i胞1:iよ職∬Ψ£謂lダ 1と跳蔦」:shown as recoverable waste However,later or
clarified that the recoverable loss mentioned in the process flow chart contains lot of carbon and

magnttc pattdeswhch Cannd be sdd as a w檀
:卵:11‖e型よ」ti:淵縄酬喘s‖icon carbide at a very low price which is ml

hence to be treated as totalloss

Taking into consideration ofthe above,8%wastage is a‖ owed:―

Export Product―   Silicon Carbide Grains-985%

Quantity-100 MT

:rnport Product―    Sincon carbide Grains-97%

Quantity-  108 MT

DiPP
20‐10‐2016

DGFT`NC)



No.7′ 9′2016‐TSW
DEPARTMENT OFINDUSTR:AL POL:CY&PROMOT:ON

(TSW Section)

Subject: Application for issue of Advance Authorization against export of Self Adhesive
Paper (165 GSM + 1Oo/o) with adhesive coating weight of 20 GSM/SQM - M/s SMI
Coated Products Pvt. Ltd.

Ref: DGFT U.O. No. 011831501728/AM-16/DES-|V

Advance Authorization No. 0310800121 dated 06-1 1 -2015

The case has been examined and DIPP recommends the following norms on repeat
basis .-

Exportltem: Self Adhesive Paper (165 GSM +/-10Yo ) with Adhesive Coating Weight
20 GSM/SQM (containing Vellum Paper 70 GSM +l-10o/o)

Quantity: 1 Sq. Mt.

lmport ltem :

(NAND L`
Consulfant
05‐10…2016

DGFT〔 NC)

S.No. Item description Quantitv recommended
Vellum Paper ( 70 GSM +l- 10o/o) 1.04 Sq. Meter/sq meter content

in export
2. Adhes市e  (100% SOlid) (Rubber Based Hot
Men)

0.024 kg.

3. Relevant Silicon Coated Paper( 62 GSM+/¨
10%)

1.04 Sq. Meter/sq meter content
in export



File No.7′ 236′2016‐TSW
DEPARTMENT OF:NDUSTR:AL POLICY&PROMOT:ON

(TSW‐ SECT:ON)

Subject: Application for issue of Advance Authorization against export of Release Paper

M/s Globus lnternational Coaters Pvt. Ltd.

Ref : DGFT UO. No.01/831501218/AM-17/DES-IV

Advance Authorization No. : 031 0801 297 dated 27 -12-2015

The case has been examined and the following norms are recommended:-

Export ltem: Release Paper 120 GSM +5o/o,208333.3 SQM,25 MT

Quantity: 1 sq mt.

Import ltems :

Sl.No. Item Description Qty recommended

1 Glassine Paper in jumbo roll
of relevant GSM

1.05 sq.mt./sq.mt. content contain in export
oroduct

2 Polvmer(100%SOlid) 0.035 gm/sq.mt. of export product

3 Catalyst For Silicone 0.00035 qm/sq.mt. of export product

4 Cross Linker For Silicone 0.00125 qm/sq.mt. of export product

DGFT(NC)

Consu:tant
05‐10‐2016



No 7ノ 29/2016-TSW
DEPARttMENT OFINDUSTRIAL POLiCY&PROMO丁 10N

(TSlⅣ Section)

SubieCt:    App‖ cation for Advance Licence for the export of Self Adhesive Label Stock_
M/s SIc― On Papers Pvt Ltd.

Ref:  DGFT U.0。 No.01/83ノ50/250/AM-17/DES― IV

The SI()N for Self Adhesive paper is fixed at A-2866 and taking cue of this sl(Э N and
norrns fixed for release linersl the fO‖ Owing norrns are reconlrnended:―

ExpOrt:tem: Ser Adhesive Label Stock(COnsisung Of relevant thickness GROFLEX LABEL

FILM PE and Adhesive Coating weight 20 GSM,Relevant GSM Silicon Coated
paper)

Quantity:  l sq mt

importitems:

Advance Authorization No.0910063049 Dated 30-12-2015

Note: GSM of Film and Base
Export item.

Paper lmport items should be the same as ,ed in

(NAND LAL)
Consuitant
09.09.2016

DGFT〔 DES‐iV)

S.No. Item sought to be imported Duty Free Quantity recommended
Relevantthlckhess GROFLEX LABEL FILM PE
/ETIKETTENFOLIE AUS PE VVEISS

1.04 Sq mU sq. mt. content
contain in export item

2. Relevant thickness Release Aase paper - Various
Colours-

1.04 Sq mt/ sq. mt. content
contain in export item

3 Hot melt Adhesive various Grades Not allowed as details not qiven
4 Adhesive polymer 2.1 gm/Sqmt of export item
5. Catalyst OI 0.021gm/Sqmt of export item
6. Cross linker 0.0735 gm/Sqmt of export item
7. CRA/Control Addlive Not allowed as details not qiven

＼
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No.7/29/2016¨ TSW
DEPARTMENT OFINDUSTRIAL POLICY&PRttMOTION

(TSW Section)

`ら
SubieCt:    Application for Advance Licence for the export of Self Adheslve Label Stock―

Mノs Stic―On Papers Pvt Ltd

Ref:  DGFT U.0.No.01/83/50/251′ AM-17ノDES― IV

Advance Authorization No.0910063051 Dated 30-12-2015

The SION for Self Adhesive paper is fixed at A-2866 and taking cue of this SION and

norms fixed for release liners, the following norms are recommended:-

Export ltem: Self Adhesive Label Stock (consisting of relevant thickness GROFLEX LABEL

FILM PE and Adhesive Coating Weight 20 GSM, Relevant GSM Silicon Coated

PaPer )

Quantity :

Items:

l Sq mt

lm
S.No. Item souqht to be imported Duty Free Quantity recommended
Relevantthickness GROFLEX LABEL FILM
PEノ ETIKETTENFOLIE AUS PEヽ ハ√EISS

1.04 Sq mti sq. mt. content
contain in export item

2. Relevant thickness Release Base Paper
Glassine- Various GSM /Colours- Various
Widths

1.04 Sq mt/ sq. mt. content
contain in export item

3 Hot melt Adhesive various Grades Not allowed as details not
oiven

4 Adhesive polymer 2.1 qm/Sqmt of export item

5. Catalyst OL 0.0219m/Sqmt of export item

6 Cross linker 0.07359mノ Sqrnt of export

lem

7 CRA/Control Addlive Not allowed as details not
qiven

Note: GSM of
Export item.

Film and Base Paper lmport items should be the same as used in

Consultant
05‐10‐2016

DGFT(NC)
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No.7′ 230′2016‐TSW
DEPARTMENT OFINDuSTR:AL POLiCY&PROMOT:ON

(TSW Section)

Sutte∝ :攪
:::Lテ器諸電離1'8糧 :ナ晰問脚乳繋嶋亀きir‖li:lFvコ 1滞l誂浩1躙
Flushノ White/Orange/Red Etc. ‐M′s.Rex Tone lndustries Ltd.

Ret    DGFT U.O.No.01ノ 83ノ 050ノ246ノAM… 17/DES―IV

Advance Authorization No.0310801550 dated 05‐ 01‐2016

丁he case has been exarnined,DIPP recornrnends the fo‖ owing norrns on repeat basis:―

Export product i Printing lnks in various colours such as Ye‖ ow/ Magenta/Cyan/ Black/

Greenノ Light Cyan/Llght AЛ agentaノ Light Ye‖ owノ Llght Blackノ Flushノ White′

Orangeノ Red Etc

Quan■ty:1:itre

鷺

lmport ltem :

SI.

No
Item Description Quanlty

recornrnended
in kg.

1 Relevant Solvent
Solvents such as Mono/Diffri/Tetra Alkylene Glycol Mono/Di/Tri/Tetra

Alkyl ethers and their esters / acetates,Lactones, Ketones, Alcohols etc'

0.90

2 Relevant Pigments / various pigment
pigments pieparation (on 100% Pigment content, Average Pigment

PrLparation content is 40- 60% Pigment) of all colours of various

chemistries

0.0429

3 ased on Vinyl Acetate-Vinyl Chloride

copolymer chemistry, Poly Vinyl Butyrate chemistry, Acrylic Resins,

Polvester Resin system etc.

0.0322

4 @ Amine L.S. UvAbsorbers, UV Light

Stabilizers

0.0167

5 Filter Elements(Cartridges)of 10/20 inch Length of various Pore Sizes

(0.2,0.45,1 00 1VIlclon)

0.010323 no.

6 ffiium ceramic Beads ( 0.2' o.3to o. 0.000214 kg

Note: The above norms are subject to compliance of Notification 31 (RE-2013) dated-i;-lrgu"t 
2013 and Notification So 1ie-201_3) dated 21"t August2014 of Ministry

of Commerce and Industry, Department of Gommerce'

(NAND LAL)
Consuitant
05ザXア2016

'DDGFT(NC)

ヾ



No. C.ll. I 401 0il 21201 |-Ch.li
Governrnent of India

Ministrl' of Chemicals & Ferlilizers
Depafiment of Chemicals & Petrochetricals , ^JH

Room No.:d3 s'ing.
Shastri Bharvan. Neri' Dellii-1 l0 001

OFFICE ⅣIEⅣ10RANDUM

from Mls. Atul Limited (Liccnce No. 08l0t?7ff56-?lateel-llJ4*fl for

undersigned is directed to refer to communication U.O. No.

i67tAM-14 dated 20.11.2013 (Licence No. 0810127056 dated I1.12.13)

application for issue of advance licence frorn M/s. Atul Limited for export of
w- gen pou'der neiv (CI VAT 1'ellos' 2) (d1'e content 29%o min) and to

ui th"ir application has been examined in Depaftrnent of Chernicals and

and the follorr ing nonls are recomrlended for the reference licence

has approval of the col'ltpetent alrthoritl.

′

1/ 1

ί:'V酬 |、
(OP・ Sllanlla)

Joint industrial Adviser

Tel:011-23071442
´
「 elefax:O11-23071187

し1〕 laili olllshallil[l allic.墨

Developtnent Oflrcer.
eral of Foreign Trade.

of Cornmerce.

aclvance Iicence for export of Nova-tic I'ellorv gen polvder nell' (CL VAT

) (trl,e content 29oh min)- reg. fl'fr.N"': ru j ua q t TtlVc#.24-rl'/ 6

Courrlerce and lndLrstn.
Neu,Delhi

23061562.Ext11.363

2225/23061613

ヾ

Name of import ltern(s)

VAT 1'ellou'2 cdp

|

Xa,lle of EtPort Itelll(s) Qty. in
Kqs.

ｎｔｙ，
多

Ｑ

Ｋ

Novatic yc110ヽ tヽen pOヽ dヽcr nc、、(CI
ユT,elЮ W 2)(dゝ e COment 29%
illin

l Kg。 0.29

い中―“由二竃目|1目1目|1目目爵瞳:|.___………………………………―――――一
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_DGFT UoO.No.01/83/50/254/ANl 13/DES-4/405 datcd 10.7.2012

s. Atul Ltd. have submitted present application for fixation of norrns for the
' raw materials for the manufadture and export of Novatic Blue RSN

wing norms for the present licence application.
。PJ r

C&PC U.〇 .No.

(」ASBIR SNGH)

14010/12/2011-Ch.II dated 13.8.2012

Government of India
Ministry of Chemicals & Fertilizers

Deptt.of Cheniicals & Petrochemicals lθ

一立

Item of exPori Qty. Item of import Qty.

而 Ёluc RSN Megaperle

(C・ 1・ Vat BluC 4)

(Dye Content 30.6%)

l kg Vat Blue 4 CDP

Reax 85 A

o.315 kg

O.612 kg

Application from l\ulls' Atul Ltd., Ahmedabad, for fixation of norms'

Consultant



つ 多

Government of lndia

^Ministry 
of Chemicats C'iultiti.ur. I eDeptt.of Chemicats & p"tr;;"ri"l,= lL_icats _& , ,

10署y,・″窮ちが チ|が

'営

支爵誌A群イ摯
レ 4年 ._

ノ、夕θノ

`_

>ir apprication has 
.been examined. The party has furnished detairs ofrring proce*' prol:rtion .lr.;;ti:i da.tl fgr. the past three years

;?:1T.3,:?ili;31"XX1,,",?*"J:H;r,,;JI'oi'inlparty,ro,rdwing

NШsⅧI員鰊

Item of export

11lIP『lIIIIFu↓
afl」191:;)おv」

c9nten1 25%) Sulphanilic Acid
O-Cresol
M-Cresol
P-Cresol
C_austic Soda Flakes(Sodium Hydroxide
l-lakes)

Q70/ot lo fOrmalin

foflg"hyde Solution)
Sorbe SM

0.267 kg

O.283 kg
0.054 kg

O.163 kg
O.108 kg
O.01l kg

0.118 kg

O.018 kg

pe1        5カ嵐景姜受呈ぢlittff幾



DEPARTMttW紀 88欄 肝 Ъ31胃↓秘 ROMO¬ON
(TSVV― SECT10N)

Subiect: Advance authorization No.0510398075 dated 30-03-2016 for the export of Scholl

Hard skin Softening cream- M/s Reckitt Benckiser Healthcare lndia Ltd.

Ref : DGFT UO. No.01/83/050/093/AM-17/DES-IV

The case has been examined and based on the approved formula from State Drug

controller, Baddi, Distt. solan, and allowing wastage 0.5%, the following norms is fixed in the

case.

Export product: Scholl Hard Skin Softening Cream

QuantitY : 50,000 Kg

05‐10‐2016

DGFT(NC)

!tems:
Quantity recommended１

¨
０

Ｓ

Ｎ

Item DescriPtion

1.

2

こlycettn BPノEPノUSP(Glycerol) 2135.625 Kg

AIlantoin 150.75 Kg

3 Citric acid anhydrous 251.25 Kg

4 t (+) tartaric acid cryst empro exp ph 251.25 Kg

5 Lactlc acld 251.25 Kg

6 Keltrol CG (Xanthan Grtm) 100.50 Kg

7 Btti S2-SO―MV Not matcning with approved formula

8 Btti S721¨SO―SG Not matcning with approved formula

9 Lanette O (Cetearyl alcohol) 1507.5 Kg

10 Peach kernel oil 502.5 Kg

Teqosoft DO 2512.5 Kg

12 CeJol SB 45 1507.5 Kg

13 Salicylic acid fine powder extra pure 628.125 Kg

14 47426 belle GNF Not given in approved formula

and La:)

Consultant



Government of lndia

Subject: Advance Authorization

import of raw matenal
LIL LQ

Ref. UO No.- 01t\3l51l726l AM- 16/DES-|V/769, dated 07.12.2015

M/s LOXIM INDUSTRIES P.LTD. has submitted present application for the impod of

raw material against the export of Direct Brown SBR Liquid/Colorant LIL LQ.

The application has Deen examined and the Department recommends the following

norms for the present Advance Authorizatlon application.

This issue with the approval of competent authority.

6ぶぶぶ
Addl lndustrial Adviser

Tel No.011-23381430

D酬 響:7∫1認 Ittξ∬ 馴 織 i酬s4ン

application from M/S LOXIM INDUSTRIES P.LTD . for the

against the export of Direct Brown SBR Liquid/Colorant

体dVanCe A耐 hm罰on nOメ謬ぢ笏が非
'』

葬躍務を

1. ltem of ExPort Qty Item of lmpofi Qty

Direct Brown SBR
Liquid/Colorant LIL LQ

l kg 1. Meta Phenylene Diamina 0 166 kg

2. Sulphanilic Acid 0 125 kg

Deptt.of C&PC U O
iK K Mus 週

随 14010/65/2014-CH― |l dated ヽ`:022016

Y♂
ぜ^



F‖ e NO.7′89ノ2016‐TSW
Department ofindustrial Policy&Promotion

(TSW)

Subject Advance Authorisation No. 0910063507 dated '18-04-2016 - M/s Shiv
Shakti Timber lndustries for the export of Spruce wood Pallets, crates,
boxes, Runner, Wooden packaging material.

Ref: DGFT UO No. 0118310501497/AM-17/DES-4

The case has been examined and the following norms are recommended by
DIPP:-

S.No ExpOrtitem Quanjty lmport ltem Quan● ty.

1 Spurce Wood,
Pallets, Crates,
Boxes, Runners,
Skids, Packing items,
Wooden Packaging
Materials

100
Cubic
Meter

l Spurce(PiCea
Abies),P35/PAL
Grade,Kiln dned tO

approx 16%rough
sawn(16X100×25
51m)

1.05 Cubic Meter/
cubic Meter content
in export product.

2 Spurce(Picea
Abies)ノ P35ノ PAL
Grade,Kiin dned tO

approx 16%rough
SaWn(19X100×25-
51m)

1.05 Cubic Meter/
cubic Meter content
in export product.

″泌レη昴 輩嬌嘔1″
ブ    __

甥≫ルル (励ガ〃々″″
″・      48‐ 4●2“6

DGFT(NC)

赳 dき



File No.7′ 236′2016‐TSW
DEPARTMENT OF:NDUSTRIAL POLiCY&PROMOT:ON

(TSW¨ SECT10N)

Subject: Application for issue of Advance Authorization against export of Release Paper

M/s Globus lnternational Coaters Pvt. Ltd.

Ref : DGFT UO. No.01/831501427|AM-17/DES-|V

Advance Authorization No. : 0310804022 daled 20-04-2016

The case has been examined and the firm has less quantity of import item no. 2 to 4

than is being given to other companies. Accordingly, the following norms are recommended:-

Export ltem : Release Paper 60 to 90 GSM +10%, 833333.000 SQM, 50 MT

Quantity: 1 sq mt.

lmport ltems :

Sl.No. Item Description Qty recommended

1 Relevant Glassine Paper 60
to 90 GSM主 10%52.500 MT,
874999.65 sqm

1.05 sq.mt./sq.mt. content contain in export
product

2 Polvmer(100%SOlid) 1.05 qm/sq.mt. of export Product
3 Catalyst For Silicone 0.0105 gm/sq.mt. of export product

4 Cross Linker For Silicone 0.03675 qm/sq.mt. of export product

DGFT(NC)

)さ
,ヽ

qムヤ11府 に`
09…09‐2016

ヽ
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Fiie No.7′ 236ノ2016‐TSW
DEPARTMENT OF:NDUSTRIAL POLiCY&PROMOT10N

(TSW‐ SECT10N)

1()

脅5

%ぃ卜lμ

Subject: Application for issue of Advance Authorization against export of Release Paper

Mis Globus lntemational Coaters Pvt. Ltd

Ref : DGFT UO. No.01/83/50/431/AM-17iDES-lV

Advance Authorization No. :0310804023 dated 20-04-2016

The case has been examined and GSM of paper is 120 and the firm has asked higher

quantity of import item than is being allowed to other manufacturer. We may restrict to quantity

as given to other manufacturers. Accordingly, the following norms are recommended:-

Export ltem : Release Paper 120 651/ +5%, 208333.3 SQM, 25 MT

Quantity : "l sq mt.

lmport ltems :

SI No. Item Description Qty recommended

1 Relevant Glassine Paper 120
GSM±5%,26 2500 MT,
218749 996 sqm

I .05 sq.mt./sq.mt. content contain in export
product

2 Polymer(100%SOlid) 2.1 qm/sq.mt. of export product

3 Catalyst For Silicone 0.021 qm/sq.mt. of export Product
4 Cross Linker For Silicone 0.0735 gm/sq.mt. of export Product

Consuitant
09‐09‐2016

DGFT(NC〕



Govem-ment of India
Ministry of Chemicals & Fertilizers DDeptt. of Chemi cals & petroche micals-_fi-

from M/s Kutch chemical

w Delhi.
C&Pc u.〇.NO.14010/17/2012/Ch.II dated 13_3.2013

・′″~′多ノ

Industries Ltd Kutch for ixatiOn

i 0t/83/050/00s23/AM13 A"fr Nl, )Ur I oo q2/gg oj+ ' ) a6'2o14

M7s.Kutch Chemical lndustries Ltd.Kヒ ltch have stibnlitted present
ビOn for for flxatiOn Of n0111ls for the impOrt Of rav/ materials fOr the

and export Of Ch10rinated Parattn(51-55%ch10rine COntent)

ct面ng process,productFlfTi:量
:|や号
datズ
貿
d Other rdevant detaHs_

■o nnrrnぐ rn,、/h^llcOバ fAnonns may be ursed for the present licence $pfi.urio".

ゾ
(」ASBIR SINGH)
Consultant

”
輌
ｌｌｌ
■
■
一
１１１
■
諄

Item of import
Paraffin (51-

iChlorine Content)
Paraffin(C8-C30)

Stabilizer(Ep6編
Soya Bean Oil
HM/HDPE 赫
(Moulded Grade) for
Drums

As per Packing
Policy.

ヽ
― _____________―

一 ― 一 ― ― ― 一
             _       _     ・
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Government oflndia            5ア 9イ
Ministry of Chemicals

Department of Chemicals(

Sua戯智羊:綿よ開暉鷺:tilg軍∬肥遣:nt囀臨1漁む》」鍵
e np°n

Refi  UO No 01/82/050ノ 00771/AM-16/DES-3/1573 dated 15 01 2016

帥 帥 ∝ 畑 騎 画 ∞ SM  F  
″ど09

l  vlshnu chenliCals P Ltd, ,haVe submは ed present applicalons for the ilnpott of raw

uM SULPHATE The manufactuttng process
and Roasting at arOund 1200C in rotary kiln,

2sting is 9ot by burning of petcoke/anthracite

)is acidified νヴith Sulphurlc acid to forrYI Sodium

J「 [)loxlde for form baslc Chronaiu「l sulphate lt

it`ubsequently dned uslng stream obtained from Steam COal uSed in evapOrators ln line wth

im`ea‖ ier NC Decisions and funher information furnished by the lrm, the Depattment

lたcbmmends the folloWing norms fOrthe present Advance Autho百
zatlon appliCation.

iltem of exPofi

l kg l CHROM巨 OR巨

CHROMI∪ M
SULPHAttE

3 SULPH∪ R 1 0 150 kg

略
:ヾ

電縣́
(A K AGARヽYAL)

Addl lndustrial AdViSer

Tel No 011-23381430

りelnl一 ||

′ψノ

塁塁:
.Ihis issues with the approval of competent authority

DES‐ lV)…トノlus

0 426 kg2.SODA ASH

0037k94-FERROUS SULPHAttE

」

恥耐 蔽 面 万 雨 T面両「T5719/2015-CH ll dated o1032016

・
・
‐

，

I101 il‖ νυit

0 635 kq

―
瞬 t/rt

As per

oackinq oolicY



fr

sub: Application
licence. Y4'

Government'of lndia
Ministry of Chemicals & Fertilizers I o

Deptt. of Chemicr: * Petrochemicals 

-172 
,

from M/s. K. pater chemopharma N"Kr""
-- oTl o 66 6t?2 4r. /S oV.le u--

Of

:

"' 
' 

M/s. K- Patel Chemopharma Pvt. Ltd. have submitted present application
for issuance of licence for the import of raw materials for the manufacture and export of :

3撚c視轟
==鑑
選乳」::Ъ漏臨輝:肥T:習電i:]dノし/′

Basic Yellow 96 Liquid(CL.No.Basic Ye‖ ow 96)

2 Their application has been examined. The party has furnished details of
manufaciu,ring process Based_on details of manufacturing process furnished by them,
tht Dёpanment recommends fOI10wing norms fOrtぃ e

Sodium Ferrocyanide 0.522 kg

|:首犠
お[1管誕:iざマ』選ftぶqttd

(JASBIR SINGH)
Consuitant

Item of export Qty. Item of import Qty.

翼:路雷ご風器 :LWご 14kg
N-N DimethylAniline --l 0 3SETg

3-Dimethylam ino 1 -Propanol
(N,N-Dimethyl
Propanolamine)

P-DiethylAmino

0.078 kg

0.236 kg

Bha.ran, New Delhi.

dated 27.12.2011



Government of lndia

Ministry of Chemicals & Fertilizers

Deptt.of Chemicals. & Petrochemicals

端
ンZ″

。frattle蠅『l∫Ile吼|:4群11『 :x:「TttTIilLtt   S島纏fノ

ApplicotiOn from M/S.OmnilmpeX PVt.Ltd.fOrttxauon of norms.

Their app‖ catiOn has been examined tthe party haS furniShed deta‖
s Of rnanufacturing process.

lum Metalis reined′ diSSOIVed in chemicalS′
Washed and impregnated on Carbon.Based On the

sfurnishedbytheparty,thisDepartmentrecommendsthefollowingnormsforthepresentlicence
,i"r, p-lt lr'.-o\lo6o(6 td dl'20'o7'2oti v--

of C&PC U.0.No.14010/43/2013-CH‐ ll dated l.1.2014

―

菫

「

ゞ

Item of imPort

DYNAL FNX 145 (Tri DecYl Alcohol 5'



Government of lndia

Ministry of Chemicals & Fertilizers

Deptt.of Chemicals. & Petrochemicals

Application from M/s. Omni lmpex Pvt' Ltd' for fixation of norms'

M/S.Omni!mpex Pvt.Ltd have Submitted present appliCation for ttxaJon of nOrms fOr the

61 raw matettals for the manufaCture and eXport of DYNAL FNX 1210(Laury:AlcOhO1 10 MOles

〕

すい。ir,ppliCation,as been ettamined.The party has furnished detans of manufacturing prOCess.

ゴ Metal iS refined′
diSiRIVfd in chemiCals,Washed and impregnated On Carbon. Based on the

‐    ・ ――――̂一 ^― J´・ ｀̂ fA‖ハ1■′ina nハ "mく
for the oresentliCence

諄おished by the party′ this Department reCOmmendithe fOl10Wing norms for the preSentliCence

J:ル
‐卜・だ→
″θ)ノο8θ

`′

ノツι″プ
`・

°フ・20ノι 
―

r,DDG,0.0

[Apc u o J\ 
" 

.r4o 1 o / 43 / 2ot3 -cH - I I d ate d 17'L2'2013

Item of imPort

-thylen" oxide (Eo)

■躍嚢1■
[=■
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～Narne of Export lrem(s) Qty. in
Kgs.

Name of impofi Item(s) Qty.in
Kgs

Iv{ethyl Bron:ide 98yo-2yo
Chloropicrin

l kg Liquid Bromine 1.153

This has approval of rhe competenr authority.

こヽ
1(rilヽ
ｙ
ゝ

軋
(O.P,Sllarma)

」oint I1ldustrial Advis釘

Tel:011_23071442
Telefax:011_23071187

Einail:omsharmaonic in

Fol・ eign Trade lDeveloprnent(Dfnceち

DirectOrate Genera1 0fForeign Trade,

Deparanent OfCOmmercc,
/ゝ1inisty ofcOm】llercc and lndustty,

Udyog Bhawan,Ne、 v Delhi
Tel.No.23061562.Extn 363
Fax:23062225/23061613
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0FFICE Eヽ l oltANl)し Iヽ

Slll):  Al)I〕 liCati01l fl・ 011〕 A1/s lntccll PI】〔:「 nla I'、 ′t.Lt(1.lrlr nxall。 .Ofillput outpul:10 rnls
f01・ 卜lctil}‐ I BrOIni(lc 9sり4,+2ン3 Ch10r01)iCrill ibr 21(1ヽ uncc liccncc_1‐ cg.

Thc undcrsigned is directed to rcた rtO u.o_N0 01/83/50/237ん へ)、4-15/DES‐ 4/711
1/s lntech Pll日na PVt Ltd(Liccncc N0
put norills fOl・ MethyI Brolllidc 98ツ6+2シι
licate that thcir applicatiO1l has becll
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